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The House adjourned for lunch at
twenty-two minutes past one of the clock,

The House reassembled after lunch at two
of the clock. THE Vice-CGHAIRMAN (SHRI
AkBAR ALI KHAN) in the Chair.

MOTION OF THANKS ON THE PRESI-
DENT’S ADDRESS—conid.

THE MINISTER OF LAW AND JUS-
TICE (SHRI H. R. GOKHALE): Sir, in
the course of the debate on the Presidential
Address and also by way of amendments to the
Presidential Address, several questions have
been raised pertaining to the conduct of elec-
tions. Iam referring to the mid-term poll. I
thought it was desirable that at this stage I
might refer to some of these points which I
have called out from the various amend-
ments and speeches and which are found to
be common and which need an explanation
to the House.

As the House is aware, the conduct of elec-
tions in this country isin the hands of the Elec-
tion Commission which is a body set up under
the Constitution, As Members are very fami-
liar, it is an independent body and, for pur-
poses of the conduct of elections, it is beyond
the control of the Government. In fact, the
Members of the Commission have adequate
safeguards to give them independence for pur-
poses of the conduct of fair elections, for main-
taining the purity of elections, Many of the
complaints which have been raised are of such
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a nature that they ¢ wuld really form part of
petitions, if taken t. proper court of law. In
the absence of partic ulars, which really cannot
be dealt with here because no evidence can
be taken here, it is ‘ery difficult to deal with
them except by way of a general reply, One
can merely say that 1f there is a bald allegation,
it can deserve only .. bald and general reply.

When an allegat nn is made, at this stage
what I would like tc say is, let these allegations
be proved in the cot rt of law so that they can
be dealt with, anc after proof there is ample
power in lower couiis to set aside an election
if anything wrong has happened. But apart
from these general observations there are a
few points which in particular, I think, deserve
to be mentioned.

A lot has been said with regard to the
change in the proc dure in the last election.
It has been said th: « this change of procedure
was not done afte consulting the political
parties, and there v as no opportunity to dis-
cuss these changes 11 this House and in the
other House, so m and so forth, But if
hon’ble Members will consider the nature of
the alterations which are made in the rules,
they will realise tha! these amendments were
made to bring th: lawin this country in tune
with the laws preva:ling in most other demo-
cratic countries. I :m particularly referring to
Great Britain, In {act, on this point we were
lagging behind and after this amendment it
has been brought u. to date,

The change in 1 1e procedure is this that
prior to this change :ounting of votes took place
boothwise, and as the number of votes was
restricted to few vo es in a booth, it was com-
paratively easier to ascertain which locality or
which part of an A sembly constituency voted
in favour of which andidate or in favour of
which political pa:ty. Experience in the past
had shown that whule populations in a parti-
cular locality were subjected to threats before
the election, and tae result was that whole
localities sometimes did not turn up to exercise
their right of votirgat all. The second part
was that even after the elections. ..

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : Dor; it mean that for this pur-
pose consultations vere not necessary ?
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SHRI H. R. GOKHALE : No, no, I am
going to deal with this. I have not yet finished
this subject. It is not the whole answer. I
have only indicated what were the objections

raised, and I am dealing with them one by
one.

SHRI SUNDAR SINGH BHANDARI :
We have taken objection only to consultations.

SHRI H. R. GOKHALE: You might
have taken objection only to that. But there
were other objections by other Members
with regard to other aspects also. And as hon.
Members will appreciate, 1 cannot in this
intervention deal with only one aspect of the
matter ; I will have to deal with all the aspects
of the matter. As far as possible, I will deal
with all that has been brought to my notice
in the course of this debate and by way of
amendments which I have read. Therefore,
the question whether specifically the political
parties were consulted or not is 2 matter which
is in my mind and I will certainly refer to it
in the course of this intervention. I was
generally dealing with what the change in the
procedure is and the object with which this
new procedure was sought to be introduced in
the last elections. As I was mentioning, first
of all it brought our rules in tune with the
rules prevailing in most democratic countries,
And I made particular reference to Great
Britain because most of us consider that the
election machinery ip that country, in the
manner in which it has been in existence for
over a century, has fared much better than
the election machinery in most other countries.
So we brought in tune with that. Butitis not
something which rests there. If we look at it
from the fundamental point of view also, for-
getting anything that happened anywhere
else in the world, and see what 1s good for us
so far as this country is concerned, I should
think that the change 15 very desirable. Then
I was mentioning that experience in the last
few elections had shown that even before the
elections, whole localities and bunches of voters
residing in a locality were subjected to different
kinds of pressures to vote one way or the
other. And they were threatened that if they
did not vote in a particular way, they would
be subjected to harassment after the elections.
Now this did matter, because experience was
that in many localities, a substantially large



163 Motion of Thanks
[Shri H. R, Gokhale]

number of voters did not turn up at all to cast
their votes, Experience has also been that
apart from the fact that these threats worked
in the sense that large numbers of people did
not turn up to vote, they had a very undesir-
able effect after the elections also, because when
these threats were given and people did not
vote in accordance with the desire of the
people who gave these threats, after the elec-
tions, a number of voters in these localities
were subjected to harassment., That is the
experience particularly in larger cities, and
I think even in smaller towns and villages,
the same thing, to a greater or lesser degree,
has happend. This has been all the more so
in the case of the weaker sections of the com-
munity, e. g. the Harijans where they were
more susceptible, on account of the unfortu-
nate backwardness in which they are to-day,
to these pressures before and after the elections.
In order to avoid this possibility, in order to
ensure a fairer and purer election, this change
was brought about. Here it is not a question
of one party gaining by it or another party
losing by it. It is a question of gencrally see-
ing that those who wanted to vote, voted
without pressure before or harassment after
the elections. That was the sole object of
making this change.

SHRI MAHAVIR TYAGI (Uttar
Pradesh) : Sir, one point for clarification,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Let him finish first.

~SHRI MAHAVIR TYAGI: Just one
clarification. The question is this according
to the old procedure, a candidate had the
privilege to file an election petition if he felt
that there were bogus votes in the ballot boxes,
that there were votes of persons who were
dead, or that votes had been introduced into
the ballot boxes when the voters had not
come, Now, if there are some such allegations,
one cannot appeal because all the ballot boxes
are mixed together and it is not possible for
one to point out in which village how many
voters came, whether they are dead, and so
on. So this facility which was there previous-
ly is now gone.

SHRI A. D. MANI (Madhya Pradesh):
Sir, I want to make the same point.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Why do you want to repeat
it ? He is dealing with all the points. If he
does not reply to that point, I will give you a
chance to ask for clarification. Now, please
sit down.

SHRI H. R. GOKHALE : I would request
Members to wait. If I have really forgotten to
deal with anything, I will deal with it later
on. And I can assure the honourable Member
that this was one of the points with which I
was going to deal. I was also going to deal
with the other point which was mentioned. In
spite of that, if anything remains unanswered,
T would request you to point out later on so
that I can deal with it.

So I was saying that this is the basis on
which the election was brought about. Now,
it was stated that there ought to have been
prior consultation. Such prior consultation
need not necessarily take the form of a formal
consultation because, in fact, leaders of most
of the major political parties had already
addressed the Commission on this issue. ...

SHRI SUNDAR SINGH BHANDARI :
Which once ?

SHRI H. R. GOKHALE : I will tell you.

SHRI SUNDAR SINGH BHANDARI :
We must be clear about it. This question was
never mentioned to any political party. I also
happen to belong to one of the all-India
parties.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Let him finish it.

SHRI SUNDAR SINGH BHANDARI ;
He cannot go on in a sweeping way. That is
why I would like to know which the parties
are to which he has referred to ?

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Mr., Vice-Chairman, is this a
Question Hour that Members can go on inter-
rupting any time they like ? There should be
some decorum and decency in it. I do not
understand what he is talking about. That
way we can also
This is not fair,

interrupt every speaker,
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THE VICE-CHA IRMAN (SHR[ AKBAR
ALTKHAN): I wculd not like any Member
to interrupt the Min ster, If the Minister has
not answered any pint, after he has finished,
I will allow you to a k questions. Mr, Minister,
you continue your s ieech.

st wafag qwt (ST wda) @ e
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SHRI H. R. GOKHALE : I might tell the
honourable Membe - that I was going to deal
with that point als . I have only requested
him to have a little 1 1ore patience. 1 have not
yet finished this pc nt. Ishall deal with all
the points one by me. Ishall deal with the
various aspects whicy have been referred to.

SHRI MAN SINGH VARMA: There
should not be any o isrepresentation of facts,

SHRI H. R. GO {HALE : There is no mis~
representation of ficts, I can assure honour~
able Members that o far as consultation was
concerned, already representations had been
received by the Eleciion Commission from the
leaders of the Cong O), of the SSP, of the Jan
Sangh, and I do nc! have all the details now,
but I can produce t'iem. I can assure you that
the leaders of these parties had written to the
Election Commissii 1. This was a sort of
consultation where they had indicated their
views. That consul' ation had to be done. But
it does not mean th: t all the objections which
were raised must b accepted by the Election
Commission. After \ll, various points of view,
diametrically oppos ‘d to each other sometimes,
were put forward a1 d they were considered by
the body in charge . f the conduct of the elec-
tions, But the parimount consideration be-
fore the Flection lommission is obviously to
see that the election is fair and pure. ..

_»SHRI SUNDAI. SINGH BHANDARI:
I\;Ir. Vice-Chairmar.. I seek your protection. I
would like to know, through you, whether the
objection referred to on behalf of the Jan
Sangh was received after the procedure had
been decided upor: by the Election Commis-
sion ? That is wha! I want to know.

SHRI H. R, GOKHALE : The Election
Commission might have taken a decision, but
the rule was not ariended. The effective part
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of it had not come into being. All these
suggestions had come before the rule was
amended. Nothing concrete had happened.
Therefore, the sum and substance of the matter
is this, we were not dealing with the techni-
calities, particularly when we were dealing
with a question which is so vital as the
election where the paramount consideration
irrespective of any political parties, is to see
that the election is fair without any threat of
harassment. Therefore, the Election Commise
sion took into consideration the views of all
concerned. When those views were there, it
took into consideration all those views, all the
views which were brought before the Election
Commission. And it formed a Jjudgment on the
basis of which it came to the conclusion that
this is the fairest way of dealing with the elec-
tion in this country. This is nothing new to
us. Even if this is new to us, this is not new to
the world, not new to the election system, In
fact, we have been following what has been in
existence in England for a pretty long time.
Here was a situation where, unlike in the past
when a booth was restricted for 900 or 1000
voters, it was easier to find out which person
had impersonated or who had given a false
vote or who was not a real voter, for the pur-
pose of filing an election petition. That was a
procedure which was more advantageous from
the limited point of view of filing an election
petition. That was easier when we were con-
cerned with a small number of voters. Here
we have two situations, One situation was the
paramount duty to see that on the whole the
election is fair and pure. On the other hand,
there is a minor event, or comparatively so—I
am not saying it is unimportant—where for
the purpose of election petitions you maintain
a procedure which puts whole Iocalities or
bodies of voters in a locality in constant threat
of harassment. Somewhere a hody charged
with this has to make a choice and it has
chosen a lesser evil. Do we ensure fair election in
this country ? Or for the purposes of a few elec-
tions petitions saying that three or four names
are found out and for going to the court say-
ing that X is not the real voter, but Y is the
real voter, should we choose a bigger evil ?
Eventhat is taken care of in the existing elec-
tion procedure. Hon. Members know that
where a person goes to vote, it is always open
to the election agent or whoever is there to say
that he is not the real voter and he has im-
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personated. There is provision for what are
called tender votes, Ample other provisions
are there in the law. The Election Commission
has to take into account the sum total of all
circumstances and then consider which is the
best, the paramount consideration being fair
election. Assuming that some kind of disadvan-
tage occurs, is it necessary to choose a bigger
evil or lesser evil. The Election Commission
has chosen a lesser evil. Ifit has chosen largely
in favour of fair election, I suppose it should
be accepted, I am surprised when objection
was taken to this.

The other matter was with regard to the
so-called delay in the declaration of results, As
I have understood it, the complaint is that the
elections were held on different dates, but the
result was declared only on the 10th and there
was thus a gap of so many days. In some
places the elections were held on the 3rd, in
other places on the 5th, but why the result was
delayed till the 10th ? It is a matter of com-
mon knowledge thatin a particular election
the result might suit somebody. But thatis
not the consideration. What is the overall
picture is the major consideration., In the past
it has been found that in a part of the country
or even in sections of a particular State, people
have voted in a particular way. It might suit
the party in power. But ithasits inevitable
impact on the voting pattern in other parts of
the country or in other parts of a particular
State, Is it fair that this should be allowed to
happen ? I am sure the complaint should have
been otherwise. at the Looking victory this
time where my party has received such a
massive support all over the country, the com-
plaint would have been otherwise, namely,
why the results were declared earlier and why
they were not declared later and why they
were simultaneous ? All these arguments are
double-edged weapons. The best is whatis in
the overall interest of all concerned. Is it not
in the interest of all concerned that all result
should be declared simultaneously so that noone
can reasonably complain that the result of the
election, say in Gujarat affected the resuli of the
election in Maharashtra ? I wonder what
objection could be taken to this. What was the
delay ? IfI remember the last day, probably
it was the 6th or the7th except in Bengal where
it was after that. Even there couating was in
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progress and polling had taken place and 1 do
not suppose that one can reasonably say that
there was any delay in the declaration of
results. .. ‘

SHRI BHUPESH GUPTA (West Bengal) :

The announcement wag made after the polling
in West Bengal...

SHRI H. R. GOKHALE: The hon. Mem-
ber is missing the point. What is really
important is that while some people in some
sections of the country or States voted, they did
not know how a large section of the people in
other parts of the country have voted. Though
counting may have gone on, the results were
not declared anywhere, That is the crucial
point. Therefore, the objections that there
was delay, with all respect to those who have
raised them, have no substance at all. On the
contrary, it has led to a better situation where
nobody influenced anybody.

The other aspect of the matter was about
coercion, intimidation, propaganda on commus-
nal lines, and so on. Iam a bit surprised,
looking at the parties and persons from whom
this complaint has come. Really people who
stood on communal platforms and were doing
communal propaganda are now complaining
that there was communal propaganda. Leave
it aside. Here you know that there are elabo-
rate provisions in the Representation of the
People’s Act. For example, if you make use
of something which has any appeal to the reli- -
gious sentiments of the people and so on and
so forth, it is a specific ground on which an
election petition can be filed in a court of law
and only as a result of that being done, in some
constituencies in the last election, election had
been set aside irrespective of the party to which
that particular candidate belonged.

You have seen the change in the procedure
also after the last election. Itis not the tribu-
nal now. Noless than a High Court itself
tries the petition and then the appeal provided
to the Supreme Court is not confined to only
questions of law, as is usual in some cases.
My friends know that ina number of cases
the Supreme Court has set aside the elections,
the High Courts have set aside the elections,
irrespective of who the petitioner was or whose
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election was challsnged in that particular
election petition. " ‘herefore, if there is any
communocal propazanda and if you have
really any reasonable ground for saying that
this propaganda ha: affected the results of the
election, why not gc to the court? If you have
to go to the court, 1 ou cannot just make an
allegation. You have to give instance one,
instance two and instance three and soon and
so forth and you ha e got to prove in the court
of law and satisfy tl.2 court. Therefore, instead
of following the procedure which has been
provided for in the law, you make general
allegations that thi: has been done. Tam not
saying that nothing happened.
where from 250 mil ions the number of voters
has risen to 275 mi'lions in this Election, ina
country where the .\ssembly constituencies are
over 3,300 roughly and in a country where the
staff employed was no less than thirteen lakhs
for this Election, so nething might have hap-
pened here and the re and some irregularities
may have happene I. Butis it reasonable to
say that the whole lection has been unfair ?
Does it lie in the n suth of those people who
adopted solgans in the elections which were
on communal lines, or sectarian lines? But
the whole thing is that all these complaints

Ina country

have come when tl.¢ results are known and I
am sorry to say th 5. There is ample provision
it the law under w iich you can go toa court
and complain. Su-ely you may not have faith
in the people here ; but you have faith in the
machinery that ha: been set up under the Elec-
tion Law.

One more thin; has been mentioned and
that is for an inqu ry. Before I go to that, I
would like to refer to the irregularities in the
electoral rolls. It has been said that in a
number of cases n any names were not found.
Now it is possible that here and there some
voters were not tkre in the electoral rolls, but
shouid have been there in the electoral rolls.
It is not possible to say, when crores of people
yoted in this country, thatthe machinery was
fool-proof, that «veryone was included and
none was omitted. But the real thing is this:
Look at the precautions taken in this connec-
tion. Ist January 1970 (?) was the date which
was regarded astic qualifying date and for
the period 15.11.69 to 15.1.70 (?) all the
changes wete to e made and it was under the
process of continuous change, Itdid not end
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on 15.1.70, because after that the final roll
was published. Before that an opportunity
was given to the people to come and make
their applications in all respects, get their
names included which were not there or object
to them which were wrongly included. Now,
wherever these objections or applications
came after following the procedure which was
laid down in the law, names were included or
deleted. But when notices were issued, they
did not show themselves up before the authori-
ties under the law. Thousands of enumerators
were sent around in all constituencies to enroll
voters again in respect of the roll which was’
there for the previous election. Now the parties
were not vigilant. I wish they were more
vigilant when the time for going to the authori-
ties came. But, uufortunately, that was not
so. Even on the last occasion, after the dissolu-
tion, one more opportunity was given by
extending the date so that more names could
be added and objections could be taken.
Even then, such objections which came were
considered and investigations made, names
were included or omitted as the case may be.
Nobody likes that people should be left out.
There may have been irregularities. It wasa
matter for complaint that the wife’s name was
there, but the husband’s name was there and
vice versa. Things might have happened. But
I am not here to say thatina country, ina
large country, where a large number of people
come and vote, no irregularity of any kind
could be there and everyone of them was in
the electoral roll. That would be a very tall
claim. What I am saying is this: Was the
Election Commission vigilant or not, vigilant
enough or not, to follow the procedure laid
down in the law, to give adequate opportunity
to all concerned, individuals as well as organi-
sations and political parties, to come before
the Election Commission and to rectify the
defects? Now, wherever they were vigilant,
it was done. Not one instance was cited in
the course of the debate here or in the other
House that applications were made, they
appeared, everything was done and even then
names were left out. It is important because,
if one instance had been shown where they
went to the Election Commission and names
were not included, one could have understood
that that was a matler for inquiry. But no
such complaint was made here nor was it made

anywhere else. The other matter is with
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regard to the method of printing the numbers,
serial numbers, on the ballot papers on the
back. Itold the House the other day in con-
nection with some questions and the Calling
Attention Motion—because I did not have the
facts at that time—that I would put them
before the House when the opportunity came.
I think the original statement which I made, 1
found on verification, was correct. It was
pointed out by the hon. Members that the
numbering was done serially—one, two, three,
one after another—so that in that process as
soon asthe total number of ballot papers
required in that constituency is reached, you
have to stop. Then how isit thata large
number of ballot papers were found? Now,
that complaint arose because the understanding
as to the mannerin which this printing of
serial numbers took place was incorrect. Now
1 have ascertained that not only with regard
to the printing of the ballot papers—the main
part of these ballot papers—with regard to the
printing ofserial numbers also, the method which
wasemployed, particularlyin Chandigarh, which
was the issue at that time, was that there were
two methods of numbering the ballot papers,
namely, by means of typehigh numbering
machines or by means of hand numbering
machines, The complaints which was made
on the misunderstanding that the method of
hand numbering machine was used. Now, in
the present case, the numbering of the ballot
papers of all the constituencies in Punjab,
Haryana and Chandigarh was done by means
of type-high numbering machines. Typehigh
numbering machines are fitted into the Press,
one for each ballot paper in form. Thus if 24
ballot papers are included in one form, 24
typehigh numbering machines will be fitted
in the Press for the serial numbering of the
ballot papers. All the printed shects of the
ballot papers are fed into the Press for serial
numbers. Consequently, the excess numbers
of ballot papers produced for a constituency
"will also be serially numbered.

The general impression is that if the hand
numbering machines had been utilized, they
should have stopped at the point where the
total required is reached. But here the process
was mechanical like the printing of the ballot
papers themselves. When the whole form is
taken you cannot waste the paper ; you have
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to expedite the printing and in order that the
whole process is completed within a specified
time, A number of constituencies are grouped
together for the purpose of printing. Soin
one constituency there may be a lakh of ballot
papers required, in another three or four lakhs.
So in the constituency where you require only
one lakh, the printing of three lakhs would be
an excess. But it is inevitable, and therefore
adequate precaution has to be taken to see,
according to Rules, that the excess ballot
papers are destroyed. . . . (Interruption).

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Let him finish.

SHRI H. R. GOKHALE : I made a pro-
mise to this House, because this information
was not with me then. I was taking this
opportunity to clarify this position. The ans-
wer is so complete. Just as there is no answer
with regard to the printing of the ballot
papers, there is no answer with regard to the
printing of the numbers, because both proces-
ses are mechanical. In both the cases the
whole form has to be used. In both the cons-
tituencies—there are sometimes more than one,
and sometimes when you take four constituen-
cies— the number of ballot papers required in
cach constituency cannot obviously be the
same,

The same applies to the typehigh number-
ing machine, which is applied for the purpose
of printing serial numbers. Therefore, the
general answer which I gave on that day,
holds good today.

Another thing mentioned was this. In the
House a number of ballot papers were pro-
duced and it was asked how it is possible to
find ballot papers with numbers in-between in
the papers which arc sent for the purpose of
distribution. Now, apparently, the objection
would be correct. But the answer is equally
correct and, I think, without any flaw. This
particular reference was made to numbers
1,35,999 and 1,35,901. These werein-between.
Therefore, the objection, on the face of it,
might appear to be correct. But here again
the ballot papers are serially numbered by
means of a typehigh machine. It sometimes
happens that in the process of printing the
typehigh machine gets stuck, When they get
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stuck the same nwber is printed several
times. When it is no iced, all that you do is to
retain one of the bal ot papers because that is
required and the e cess which is so repeated
by the repetition of -he printing is discarded.
Therefore, that whii h is discarded as excess
will be the same numbers and is what
probably must have been found in the papers
which were stacked for the purposes of des-
truction. That, I tlink, is the only answer
which can be giver. because this is the possi-
bility which is reasonable and which must

incvitably happen vhen you print so many
ballot papers.

Then one more thing which has been men-
tioned is that it is nec essary that such suspicion
may be dispelled wih regard to what is des-
cribed as irregularitic + which have taken place
in the elections. I um sure my friend, Mr.
Bhupesh Gupta, rei iembers the complaint
which he made abou Calcutta. But, as I said
that day, these det: ils could not be answered
because information was still to be gathered.
When it is availabls, surely Mr. Bhupesh
Gupta can come and see me and I will place
all the papers befc e him. With regard to
these particular comnlaints, investigation also
has to be done in !ialcutta and within the
course of a few days, probably, an answer can
be given in regard to that.

The complaint is that some sort of a body
should be appointe! to see as to why these
irregularities occurre |. I said earlier that the
irregularities were indeed marginal. Every
Member, with respe t to him, when he thinks
of an clection natura. iy has his own constituen-
cy or, at the most, hi. own province, in mind.
When you are think ng of an election machi-
nery, you are thinking of the whole sub-conti-
nent where, as I said, 275 million voters were
concerned so far as tl is election was concerned
with an increase ol about 26 million voters
compared to the last General Election, where
you employed a sti ff of over 13 lakhs and
where you have Asiembly Constituencies of
more than 3,300. Ard, in a situation like this,
what are the irregularities ? They are indeed
very marginal and niost of them are capable
of correction by aprropriate proceedings in a
court of law. Ther is no need for any such
inquiry because the I lection Commission which
is a high-powered b:dy and is independent
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has gone into all the details of the matters
referred to it and has taken adquate precau-
tions.

The last question that was raised is with
regard to the age of voting. I said thatitisa
matter which requires very serious considera-
tion and an off-hand answer whether you
should reduce it to 18 or keep it at 21 cannot
be given. While hon. Members know that
there are conflicting views, some have taken
the view that it should be reduced to 18. On
the other hand, a large body of public opinion
says that boys and girls of 18 years should not
be involved at the adoloscent stage in which
they are in active politics. Well, you have
your laws today like the Indian Succession
Act or the Majority Act or the Guardian of
Wards Act and so on where it is recognised
that the properage where you can say that a
person attains maturity is the age of 21. So,
all these various factors have to be taken into
consideration and after taking them into con-
sideration a decision can be taken at the
appropriate time,

These are the main points, Sir, which were
raised in the course of the debate and to which
I wanted to clarify,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Ganga Sharan Sinha. ..

SHRI BHUPESH GUPTA : Sir, I did not
get a reply about the case where two empty
ballot boxes. ..

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : He says that he is inquiring

into it.

SHRI H. R, GOKHALE :
that it is a matter for inquiry.

I have said

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Anything that he has not ans-
wered, Mr. Mani ?

SHRI A.D. MANI: One or two points

were not covered by him. I want some clari-
fications.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No clarifications ; it is nota
statement. Anything new, Dr. Bhai Mahavir ?
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DR. BHAI MAHAVIR (Delhi) : On these
three things which he has clarified, one or two
points are not clear enough.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That is not the way, you see.
When a Minister replies if you go on cross-exa-
mining him that would not be right.

DR. BHAI MAHAVIR : Then I fail to
understand why Your Honour has asked me ;
if you are not permitting me to ask any clari-
fication on something which is not clear, then
what am I supposed to do ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You were not here when cer-
tain things were asked. He said that he would
reply to all those points which have been raised
and if he has not replied to any point I said
that certainly I would give a chance to ask
the point that he has not replied. But to ask
a new point ...

DR. BHAI MAHAVIR : That is what I
am asking. For example, he said about the
ballot papers that the numbering on them
shows that they are not excess,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You do not accept the expla-
nation.

SHRI CHANDRA SHEKHAR : Oa a
point of order. Iwant to know what we are
discussing here. I think we are not discussing
the policy of the Election Commission. We
are discussing the President’s Address. The
Minister has intervened in the debate. We are
not going to question the particular Minister
on any particular point. It is a general debate,
on the President’s Address and if the Minister
chooses to intervene and you go on allowing
questions on that, then this process will be
unending and it is for the first time in this
House I am seeing that if a Minister comes to
intervene, he is allowed to be cross-examined
by the Chair. It is a peculiar method to be
adopted in the House because it is not a ques-
tion related to the Law Ministry. It is a
general debate on the President’s Address. If
you so like, we can also ask hundreds of ques-

tions.

SHRI MAN SINGH VARMA : The Minis-

ter has come out with certain clarifications,
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DR. BHAI MAHAVIR : If that is the
view, then I should not have been asked if
there was anything which was not clear. When
the Chair asked me, I considered it to be with-
in my right to take advantage of the oppor-
tunity offered by the Chair. If the opportuni-
ty was not to be given, I should not have been
asked. What new factors have emerged to
deny me the opportunity ?

SHRI BHUPESH GUPTA : There is no
biblical pronouncement on this. Itis a matter
of convention. If any Member wants to seck
clarifications on behalf of the Government you
may or may not allow it.

SHRI CHANDRA SHEKHAR : This is
what I again and again say that he is not
replying to the debate. He is just intervening.
The person who replies to the debate will be
the Prime Minister and certain clarifications
can be asked only from the Prime Minister.
Any intervening Minister cannot be put to
cross-examination. If you want to give a .
ruling that every Minister who intervenes can
be cross-examined, I have nothing to say.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Neither the Minister nor the
Prime Minister can be cross-examined. That
is my ruling.

SHRI BHUPESH GUPTA: My friend,
Shri Chandra Shekhar naturally on many
points, is correct. Sometimes he is also wrong
and this is one such occasion.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Isit a point of order?

SHRI BHUPESH GUPTA: I made no
reflection on the Election Commission.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Are you on a point of order ?

SHRI BHUPESH GUPTA : Take it asa
point of order. Which way you would like ?
Take it as a matter of commonsense. Take it
as a matter of idiocy. Your point is that I
should not make any point of order. All that
I want tosay is this. I do not share their
views but I am here concerned with this. The

only point of order is, the new Minister, the
Law Minister, was replying on behalf of the
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Government. It was intervention on behalf
of the Government, ot! erwise he cannot speak
in this House as heis » Member of the other
House. On behalf of the Government, in a de-
bate on the President’s Address, in many res-
pects it is open to the Government to field a
whole number of Ministers to deal with a sub-
Ject within his portfolio. There is nothing wrong.
If that is so, if the Prime Minister can be
asked questions becauie she finally replies to
it, why not another Minister who is saying
something on behalf of the Government ?

SHRI CHANDRA SHEKHAR : The other
Members will be deried the opportunity to
speak.

SHRI BHUPESH GUPTA : If my friend
takes that pragmatic view that the other
Members would be denied, I have nothing to

say.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now the Prime Minister is
replying at five. There are many speakers. I
would appeal to the House to proceed with
the debate and I wou!d appeal to the Members
speaking to be very b:ief in their observations.

THE VICE-CHA RMAN (SHRI AKBAR

ALI KHAN): Mr. 3Janga Saran Sinha.

SHRI BHUPESH GUPTA: Have not I
helped you ? ’

DR. RHAI MAHAVIR : You always help
them.

SHRI BHUPESH GUPTA : I help youin
good humour.

st wnmew fag (Am fAdfaa) ¢
WATE A1Zq YATAT ATES, T@ AT
qezafy &1 wiwor  fqq afefeafaa
gart § afefeafqar 9gd § fae off, v
qfefeafaat & qge FAT gaHr F@ T
ooy 39 o fexfq # wfeads gar ar
YT Far Y sraearr & ofk afeadT gere ar
gy T30 9fe@dq gz 4r fF TOF qar wv
qATT AH AT 77 T g AV qde-
fadi & IT0q § 94T AT 1 AT F

¢ gl
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afcrg faFad & T garR usgafq #7
agt W gar . gafag wsgafa & afi-
W 9 997 LA GAT IqF  IZA A
g9y 9§ 9291 92T IgH) I T HIT
3T & gaeql ® =T AT FiTTAF &

74 9@ ¥ st aforw fes § 99
qfeory & I3 H UF A5 ATHIEAT, TF AF
safa w1 s+ gar, fra) PRy @7 7 73
ATAFIAT FT W7 ST7 AT | A SAHRTAT
TEORT §E & ST SCETAH ® gl A%
ofg g 75 @1 gRT FATAC AT ST
HiFm gz gE & ¥ fra gz aF adr §
Tg 1 WA FACT, A IFFT fAoig
FI BT FAT TETE

F£ I 39 AAE § U gd 9
H oIgT TRAM AT | IF AT F7 %
¥ a3 FEAr IE@AF ) WY qgH AP
aar & f999 AT gu I afvael ¥
AT F AT AT FW T AT gafag
ST ATF AT F I ZIA 9 37 9T F1H
F A1F, @9 F A ST LG T ALY
qgar ar 99 @ F oz A qer | #
foea-forea areat § Tar— AT A F W
FIS graed TE Ar—uIT ggi & 0w
GIAF Aw HY |G ag 7g A1 fF
I # fag 9w wat @ oA g
qg 95 FAY A4 gAr ) IqH fEr uw
qiEl F1 A9 7l faar I aFqr 1 gF -
7 &1 Qv 9 faar s gwar ) fq7 D
F &7 g+ trar ag zafag 751 frar
fagra % 99% ¥ #9 @= H0 q0EY 4,
w4 ga zafr fwar fF ar 9 sqa% ag
T 47 F 40 ITRT ITHT AHIW I TR,
FfFT T AR ATF AT F qIEAT FT A9
4 fqg gFR @ F@0 930, 57 9w
Fr g4t sfwwiar gl 7 gatr, faea-fe
axfgaal &, fusa-fws qifeqi & ot 3
frar 3ad @aw qA ag awai & F arar-
o7 ArEHY & fag, o qraeer FERdlr &
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[ = dtre @reor fag |

faq uw graror qrff F fag frad arg
&y &1 Ugr @AW A ¥W A A
TAT ATT( T ARFA FIT Z T & )
& gaaar g f5 ag Fw fas g A
g 8, o9y afeal @y sad SR W areAar
Fifgw | g fogar =l aqar s @
& 1T IET AV AT ®T AR rAA S{0AT
2 gof Tar s g 05 ey ol & fay
fora® ai@ Tar g7 7 31 fqasr fgaaa
g1 ar fear safey & faw fyad qrg gar
93 7 2 fwarr fgmE I @ arst fFd
AEL & 3T FT FAAF 7 g U IR AT
FIH FIN T IT JIA7 FAFFT & fAQ
g9 A # Y IW A Aq@ A
agT & qkFa g war § 1 Ay A3 9mar
fe 4 %1 gfez Furag sl I §
qifeat & FEAFated §1 1937 &1 709
7 3@r A7) H9F A F FEAGT qiferar-
e @i #1 ¥ 9378 91 99 9wy
9 @1 5 FEFTA BT FEA A €@
AEN A1, ¥ qI AU FFITH FQ@ 4| IF
T #7 3a1 f5 i @ fra g S
FITAT F1 GAAZ FEAT 99, F dG
Frgmaial 1 fzaq 3T o, Fg avg 4%
aq 7 93\ § muaAar g 5 s S
qIy 51 @TU FTIT FT g ag a2 & %
T qIg F FATAl TG AR W F
AT AT 4 AT GFA § | TG NIA QAT
g fa arawEe A faadr aifest § s+
faar #T farT 3, ATT IEIG 9L ar
gfagm & gaT &3, qAF 3 o
#§ ga1aT FT 0¥ T T Tifge foqd
AR FAM@ A4 @H@ T g q9F @I
T @ F7 3 FF AT A9 TqN AT
A AT @ T QAR FTGT HT AT
T 7@ F A FITIF GF N
A ag T 9T T AT FITIA Ty
A geRleq agl g1 FAT 1 93T A
qag g
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gO A1 ag & 5 913 9Am § 2@
X weafeat gf, foad fa oF gt
T 8T g g, fwa-fyer qifedt &
AT A GLE-aNE A veafear #t &
J@AT AT E 3 A% ) reAfyAi ge
& A9 § v arg & Afea w95 T
ot &Y Far At AN A oF ot A
faer-fem aref & & faevar §, 4g
ag ot 7% S T A § Qfan g
9T Y Faar FT faar T gaR v A
AT AN AG TN fIFr wA0 1w A0AT Y
fF og $12 & a1 @57 § 09 fadraT
ag 98y 3, afra FE ¥ ggaT fadmq
&FX g 98 g T 9@ AT A
FAT ARRHT &Y TET orqvad § 9ga §1 g
oY & s1gt ANz IF F faw o7 577 &y 98¢
91T, IqF AR H 9 g AT T fag
T, I AW TT qT I qql T4l
fe 39F1 A faar @ TF, 3TW AR
qGA TG ART AlE EN A FT Q|
g UF QA ga¢ g W qe TEq
F FAGT W FEF §aT FI FHAT
g @ oar a8 g, afFT am 9q
FLQGI T 9Fal &, 9% T A g &1
qraar wifgd |+ § aaaar § 5 35 W oF
Tqr w1 g ST QT 3T AT Ay qrieqq
fAa®T FT AT § AT Faq T3/ F
YT T 4 A &1 qAFAT G |

TF A gz AT & fF 7@ e
faafaar S0 S FaT FART ¥ ge
g oT aF g9 qfeya frar, & gamar
g F 1952 & gasgd A a1 quqq
A FA§ 99 quqyU &0 fAafg @
Y &0 =ifzd | g7 ©ATor § i 1952
§ S 90 qATT AT gAY G FT, 39
qAN § fqadl gaene sy off 39
qAEAAl & IR F G FiraT  qdh
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qeqdt § w17 77y 4 FF 12 a% v a7,
| 99 T aF @F7 X &, AN § ARG
T & 5 fAug &7 4 FNCF gAR T
7% ggfa o, 7ar a@dwq U, 95 AF 4,
T gORr gam0 T AT IaFr faaty
frar star ar 1 & 7z § 5 9@ ot o
Farat & fraat & afeada fear s ar
faaAr arfzar §, frad <@ § Sasr T
ot w17 X g7 qAE F fraai § 9
qfeada w0 @A =gy sfay §
FrT Fr5 ofcaga 5y I &, ¥ G
afvads Y &Y, #rAq #v gfez ¥ @ W
af, Ifaa W 21, afpg fafwea ofzdt a1
T F AT Y Y I-FT FZAT F[ TF AR
faerar & &g 9vsr AN faa qrarn) S
feoF gudl Fgas g 9T A0 T
afzd 5 mam fs fear afi sEr
arfgd, At &1 7 4R A QA gy F
FEogAr g1 %7 g6 § AQ UE ag
gaE g 5 gar dF a3 3w ¥ FAm
FHRE F1 aag foega Gfefaadt f1aw
AT T AT FT 17 AAT TG FT AR
&) 9 12,13 arg FAFATAT F7 T&Q@
TEAT EY FATET F qgF FAX @A BT F3
quiqe qrEY 91 FL gA Gl @ RS
grafFr us w1 FRar ST oasar )
FF F qAq0q qqa T qAAT § AfwT IAF
AW T & a4 e & T feardde &)
FIT 78 HIT F30 1 T&1 a0 S TFaAt |
T IHI AR UE A& FL AT &
fF wa® w1 § A1 gAR e Frasqr
JATd FHIA F T E, IAET F qaAT
#TT qAT {797 I67 | F FAFAT WG A
& & {519 Y quaT FM FTEAT 9947
gredt & ot wgir ag 3 F widw s
g@ER § N sd o afywrd § sau
A HE A% TEITA AR 47 fIgr
ST & ST AFT AT FT FIH FL@T § |
Fugarmag s i 9% 7z oy w9 Y
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qeFT FiaeTz fgfer iar g gd ag
§ uF a1 F3T AR fFar 9w 5 fawv
AT FT GHIHET FATT FT FH BT
gl IAFI AT § AT &N, €qIA T F
AT N OMITF AT § ogal AT H
AAZTFRAT T4 9T IT57 qaifear fFar
T gF ) EMAN KA OF I A ARG
gidta G F garfan g, TR FET
gLFX & gadsaw g, TR F F9
F4 g9 W arfacpa @ A sa@Er
q5GM FRO | TN THM FT T gq4
A1 97 F+x § AT wiAt ¥ oF & Ol A
FIEIT gy 97 ) w9 faer fyer arfeay
# GTHRIT qiq § ATFF X a9 W g
g7 AW @ A@ FT oquar § x|
9T 9 K [AET & | 9% fay § ag
fraga Far sgar ¥ neeaa s
FOST TACA FFIAA F ATH 0T &,
SToedt &7 § yafaw &, g% Ay
AT H3T AT Afey AT 47 qfefagd
AT AT & S A § whwAA FHIET
W EqdT AT FJifguw | I arewfas Fm
FIT 1A AR & T FLHEQ AFY T q
ar faea B gerent § ¥ fax ar
gHd & |

et A g W & % 3@ A §
T TF AT fq% wagr wv gaf 7
ZAHT AqY I A@T 7 &7 Hrfawa A5
T Tifgg agt gad N i v sAfaw
FRE & T § ITHT AT AIAT qHAAT T
YAFT W FreFfawar g o wfasy 2
IHFT AN A/ 4G wHLAT AfgH
qg AT AIL ZA AT F qrAq g4 F 73
wragr g fF wgadt w3t #4 39 gd &,
% gz weaar g fFoatal § oardew H
qfeors & AT T FF 6F 31, AfFT
AL g WA & A XA qg qror &
fFam STy @ F o1 afeom @
2 9 WH wFFAF QITE 3F
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[ =0 starr areor fag]

AT S T ST FT A0Y § A7 ArAw
T sfiqd, 7 S g2 T & a7 @gg i
FT AMD g, AT 59 q=arE § TFHIL
gl FAr Ay fo foaar &7 q@r @
qET T FT IGF AU TTFE qFAT &
f¥ a2 973 TF IFR T gAT FT AT
g, SHFET IAF g T ggHT @H I H
graar ifed | a7 @Y A7 A A F AT
qET T 1T AT 1 AT FiAAT G,
FNT QI AGAT /W F WA AT W@ &
JEFT ®Y  FH AT Fex H, I
¥ ol FTF H g 1 f97 @r g 1 Farer
FATH GATE | FAT TF I3 97f Ay
A gadr adr qidf sreft wiferez | Fe
¥ Srgf g9 qrfedi A FqAE@ AT, AN
faaar waddz § SFT ar aret et &Y,
afFT 3% yAmaEr g9 T afFger @
#R gaifF ST dear aga w4 &,
afed &g ¥ W @qw @, wfFm aEf &
qrE gad qYU qrEl  Avfres ardy
g aifear vy € fr faad gy e
A g AT 97 I 9T, AAr afFT 9%
T AT § | 3D ANF FICO E ST TA
qAT IAH F FOAT q9Y A2ar, AET Svor
7g gar fF aIw 93 <@ € 9T gH d@T
[rfgr A 37 9T faarT Far =[fgy
AT 79 e § & gumar g i Frea-
qifeal 1 7 FTEFAT F1 FAMT 70T )
gA ol Wfigr AYFT fAer 39 gaArHl &
ST OFT ..

ATA AL fag I (dorm) @ 99
R AT &F 97 agi |

st e fag @ A A A §
TEl Fg WIE | o0l 98 T 9T AR
¥ S 1 "/ frar fasy qamams &
T § FT 1ar & | agr wv s affeafy
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8 98 3@ F Oty FEAT ITar g fFoaw
fraa ot worhfas  sdwat & e
e arfeal &, gvy 9@ amer 7 az §
T AT 52 oY AF TE AN g AT
aaEd & fr 9z fad ar o s T qare
& &g I gway 2 0F faw ag e
AT FErtaF qEaw g1 S gy
dar AT gAr T o F7 I3 F Y A7 o
FG A AT IIF AT 9T H A qrAAT
gfF ag 3w g & gz ot stedier I&
B9l & ST dAv ¥, ga¥ fawfag 2 ¥
amfas di sifas woor # Afe
Sa® g A1 NS fasly gf & qranfas
T rfaF Freor A §, ot ar oz aE
A T F 1 9gT ¥ gAGE A &
@ FE AR F S g B oot
qg3 o, fafadz Awam ¥, faw arey
fraT #7 g9 glaad S gwg 1 qedr
& 97 IR 9T off AT 3 @w A
GISFL AFAAART FFq F T7 7 A7
g0 aww I fafader ff ¥ ot 39
gARE & A § ) A gz fafrea
el § S FTAAT AT A, HfaT e
asfty w@Ar argdt & 9T " & arr
R H wrfa & gy wrgq qerAr E Ik}
& ST omwEr wada Y o &, Afer
ST g9 &t A« AT 7T q g
w1 A1 faa 7T qrarfaw s s ghe

¥, ar T qsT A o ¥ 2w W Ay

gAAMT FTleq, AAM *Y FS2T FET

FJifeA | qE a g wwT vy Ad g fw

forma gn STar #T @R &1 aw am

T T § TUT AT GT T & o1 qrEe

AT W F A AT qEAT Y, AfET

AU @ g 5 agd ¥ TAw N -

AT A g A FAR WY qT A

ST | GF I Aoy w5 A wvar frar
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AT Iw gEFT 5w F@ FT 93 qIIT
i &, AT WT FF # syrawr qfuw
/T qE¢ 97 ARAT, AfFT § I9q -
YT gar § A adr & AY feAwr A e
Y5 W@ | H A AT YT TAT AT gA
qagAzEE & A faaw wv Aver e
T F gwmar § 7 ozo v B gamd
FT IUT GTHIT AT FIST & FEAT AMET |

T YAHT WA, § UF AT
QAT g S F 7 W qET §, A 6T
Fgar wizar § fr gwk argw q€EE w
gz ST ST TN F JAW|A F 99 F
AT T@AT A(FEA | FA AYAT FELTZAT
afysior ¥ fyfg qrea g w@r, afF
gy SHIST o THT JATAT F OTAH
FAQFT 7 G faqr 1 § wwasr § 5
ST AT F 7 AT AT AT FW AT
& fir saw fa¥ 1 % fiF-argA JAAT F
se & | &% Fg e & zaer 9%
ot Y S #3475 Tsw qwr & faw
7T g TEA FgTAT FN av ared
SHST FaT F 1 ATTRC SAK TAT
qEY &AT =rgar, A{wT 7g AQ7 AT IEAT
g fr argm §NST & ¥ aga 9 5@
frT Y arar g € 1 TSy AWl F AqT-
Fafaa & gamar W AT AT AW FAAY
2 fr qrzg g ¥ fod wE wrw S adl
2, AT FAT [T AT FT JAHAT T
& FTAT & AT AT ATTH  FISE F A
Fraew FCAMA | TN F T WA &
Y FTg W AT FFHT A AHIAE
gaey &T f@ar &1 wfeT § gawmar g
fq argg S€i<e 61 IR FT T&W § AR
IaEr e &7 W famr smoawar g
gad fiw 7z & P z@¥ oF A A
g ur fafsxar W g g Ag oW
are gz faam #iT WET FT S qEd
qaar § ag fa'ty 9ed § wfev ag o
gafcrT o7 gad a4 faa fGan g

[ 5 APRIL 1971 )

on President’s Address 186

TaFT Qi ar 2fEy 1 any gfadz
TF qF § TANHT T SFqIGT A 2Er
g HEE W AT goF & gy Jadne
7 G g g 9fasz, gArR arsd-
sfadz sa¥ enwgua WY § | wq @y
f ot wavdT FT TOFENT § T qraAY
T ST H FATTT FTET v § AT a7
FEAT AT & A TaqdAz F y=mEr
TF Taax A fasaer wa a7 fg=re sam
FE AT &, ar 3ax &7 fraar aF
Hwe THFLLAT, qRam|), T A0 & 1 59-
faa §7 qzar WY Far 91 AT BT ggwmr
g fF ars-dfeds o Jgwda &
TIEST FT AAT FT AT AT |

T TeRT F A1 § AMTHT T-qd1E
g B el a9 ¥ W gF 39
Fgq &1 wIFT fZ4T )

SHRI MAHAVIR TYAGI : Sir, I will not
take much time. But there is one thing
which occurred to me. I must bring
it on record. Firstly, I must congratulate
the party in power for having achieved a
marvellous success in the elections. There is
no doubt about it that the people’s sympathy
is with the party in power today. Let us con-
cede this fact. T do not believe in creating any
typc of bitterness between the party in power
and the Opposition, An election is like a
sports match where after the match is over,
both the captains come and shake hands and
wish well to each other,

SHRI BHUPESH GUPTA:
captains ?

SHRI MAHAVIR TYAGI: Captains of
both the parties.

SHRI BHUPESH GUPTA : Who are the
captains ? ' . .

SHRI MAHAVIR TYAGI: Captains of
the parties. ‘

SHRI BHUPESH GUPTA :
tains ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No cross- talk.

What cap-

Both the
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- "SHRI MAHAVIR TYAGI : It is not the
function of the Opposition always to try to
pull the legs of the people in power, always to
decry them. This is rather cheap. I think our
duty is otherwise. Let us know the relation-
ship between the two. The party in power
represents those who govern, and the Opposi-
tion represents the people who are governed.
So, we have to see to it that the Government
runs in a just manner and does justice to the
people. And we in the Opposition are not to
decry the Government. Qur foremost duty is
to put forward the claims of the people before
the Government, and it is expected from the
Government with such a big majority that they
be more generous and see to it that whatever
the Opposition represents is heeded to, that
is, the people’s grievances are redressed. They
must therefore look at the problems with a
sence of sympathy.

Sir, I also congratulate the President for
the most beautiful Address that he has
delivered in the history of India, for the first
time since we got independence. Probably, it
is due to the fact that good promises were
made by the party in power during the
elections and with a view to just repeating
those promises or just to commit themselvess
officially, they have to speak on those issues.
1tis a very good thing. Therefore, though I
belong to the Opposition I must speak out my
heart as I feel. But the promises are rather
hollow—that is my difficulty.

A ATAT q@T WE (IAT 9IT) ¢
ag qIe T3 21qr & 5 g 3T dadt
T a0 IFTASA g

Ia@AEAR (S ARIT JAH @A) -
aq &3 TET |

ot FFAMN H:T (ITT 9_A) © GIFTE
T FZX & A FIHIT JIA A7 § |

SHRI BHUPESH GUPTA : I suggest that
Mr. Tyagi be taken as the citizen of the
world.

SHRI MAHAVIR TYAGI :

AT F75
el | ¥
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There are very good slogans, attractive
slogans. We stand by those slogans. I will say
to this House and particularly the hon. Prime
Minister that in fulfilling this assurance, every-
one of the Opposition parties will cooperate
with them. After all, they are in the interests
of the nation. Aad so it is not for us to put
obstacles in the way. We are to help. But are
you prepared to welcome our cooperation ? If
this is their spirit, it will go very well. I must
say that removal of poverty is a good slogan.
But that has to be spelled out. In the Presi-
dent’s Address I find that no detail is given,
just only the headline is there. I want to say
that removal of poverty from amongst the
people of India is unthinkable without deve=
loping agriculture to a stage where it becomes
capable of meeting the rising demand of food-
grains on the one side, and of raw materials
for industries on the other. Unless that is

3p M

done poverty cannot be removed. For purposes
of achieving this end the following steps in
my opinion have to be taken on a very large
scales :

1. A village-wise survey has to be effected
to collect data for development ;

2. intensive development of industries that
serve agriculture which include the manufac-
ture of machineries like tractors, harvesters,
pumping sets and mineral fertilisers, herbisides
and pesticides etc.

(Time bell rings.)

They are the foremost things that should
be taken care of. Then, again ;

3. Provision of flow and lift irrigation faci-
lities wherever possible or feasible ;

4. liberal supply of pumping
electric power to farmers ;

sets and

5. encouragement to cottage and small-
scale industries in the rural areas as well as in
urban areas ;

6. providing communication facilities to
the rural and backward areas by building
trunk roads, link roads and feeder roads all
over the country. For this purpose a servey
of the whole country has to be undertaken.
Unless facility of transport is not provided
villages can never develop. (Time bell rings)
Very good, Sir.
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7. Alarge scale 1ouse building programme
in urban and rural areas ;

8. Medical faci'ities
saries 3

by opening dispen-

9. Opening of sc hools and colleges.

All these requirements have to be assessed
and for that purposc a survey has to be effected.
I appral to the G vernment because I have
stated that they are the governors and we are
the governed. So we represent the people. On
behalf of the people I appeal that they might
take the people iso into confidence in im-~
proving their condi ion.

7 SHRI KRISHAN KANT (Haryana) : Mr.
Vice-Chairman, Sir, I rise to support the Mo-
tion of Thanks to the President on his Address
to both Houses of Parliament. This Address
has a special sigiificance because the bhon.
President addressei: the Houses after a big
social and politic..] change took ‘place in the
country. He has very rightly, in his Address,
referred to many of the problems that the
country faces and 1nany of the steps that the
Government prope -¢s to take. .

There are basic questions of social change—
removal of provertv, removal of disparities and
other things for which he has mentioned a
number of steps tk 1t the Government will take
immediately, The .\ddress enumerates clearance
and improvement »f slums and rehabilitation
of slum dwellers. it mentions the setting up of
an important ager oy for the augmentation of
housing facilities in metropolitan centres and
urban areas. It a ms at allotting building sites
to landless worker on a larger scale.

Besides this, he President refers to the
abolition of privs purse and privileges to the
Princes. He also refers to puiting a ceiling on
urban property. But one big question is how
to implement al these programmes. That
question he has n it answered in his Address.
That question bi.sically refers to the Constitu-
tion. The Suprerie Court has been the biggest
question mark. liow does the Supreme Court
function ? Suppesing we want to abelish the
privy purse and the privileges, how are we to
do that ? The Supreme Court has struck down
the Constitution Amendment) Bill. Even ifit
is passed again, T a1m afraid, the Supreme Court
will again strike ! down. We might reccllect
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the Bela Banerjee case of 195t. The slums
were vacated and houses were to be built for
slum dwellers and the amount of compensation
granted was much more than the market rate.
If the interpretation of the Constitution as at
present done by the Supreme Court continues,
I am afraid all the programmes that we want
to undertake 1n this President’s Address cannot
be undertaken, This is the basic question
before the country, Hon. Members both in
this House and in the other House have said
that we should adopt Mr. Nath Pal’s Bill and
restore to Parliament the right to amend the
fundamental rights. But even if that is done,
I am afraid that in view of the majority judg-
ment in the Golak Nath case, it might be
struck down, Thisis what Mr. Hidayatullah
has clearly stated. In the majority judgment,
Mr. Hidayatullah says : “I am apprehensive
that erosion of the right to property may be
practised against fundamental rights. If a halt
is to be called, we must declare the right of
Parliament to abridge or take away fundamen-
tal rights.......” Then he says, “T am of the
opinion that an attempt to abridge or take
away fundamental rights even through an
amendment of the Constitution can be declared
void. The Court has the power and jurisdic-
tion to make this declaration.” So, the judg-
ment of the Supreme Court shows that even if
you pass a constitutional amendment, the
Supreme Court will not allow it. This is the
situation in which we find ourselves today.
The President’s Address does not say anything
about it.

. SHRI BHUPESH GUPTA : Let us amend
it.

SHRI KRISHAN KANT: Mr. Vice-
Chairman, the question is, what are we doing
today ? Just after the elections, this question
was posed to the Prime Minister n a press
conference. And we know, the Prime Minister
would not like to say anything openly about
what the Government wants to de. When the
Prime Minister was asked as to what they pro-
poced to do, Mrs. Gandhi ventured a brief
comment that the Supreme Court would
naturally take note of the election results. To
quote her exact words, she hoped ‘‘the Supreme
Court itself will see things.”” “By implication”
the Times of India report says—‘“she rejected
the suggestion made by a correspondent that
the composition of the Supreme Court bench
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might be altered by a string of new appoint-
ments,”’ This is what the Prime Minister said.
Now, after a few days, in a seminar in Chandi-
garh, the Chief Justice of the Supreme Court,
Mr. Sikri—he was furious about even such
small things—said ‘““The meaning of the Con-
stitution does not change with every change in
the Government.” But may I ask, “‘Should it
change with the changes in the compozition of
the Supreme Court ?" (Interruptions) What I
am saying is, in the previous case in Shankari
Prasad v. Union Government, the five judges
unanimously held that Parliament had the
right to amend even the fundamental rights,

They felt that in Article 13, the word “law”
would not include “constitutional law”.

SHRI MAHAVIR TYAGI : Do you think
that Parliament is efficient enough to scrap the
Constitution also ?

SHRI KRISHAN KANT: I am coming
to it, Tyagiji. Mr. Vice-Chairman, the diffi-
culty is that my hon, friend, Mr, Tyagi, agrees
with the majority judgment,

SHRI BHUPESH GUPTA : When, before
or after the elections ?

SHRI KRISHAN KANT : In the majority
judgment they had said...

SHRI BHUPESH GUPTA : Now he does
not.

THP VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No interruptions please. Mr.
Krishan Kant, you have ‘only two minutes
more.

SHRI KRISHAN KANT: No, no, I
must get ten minutes more at least. I do not
know why you are becoming a miser with me.

I was saying that Mr. Tyagi is one of those
people who agreed with those judges who gave
the majority judgment. They said, “There is
nothing to choose between destruction of the
Constitution by amendment or by revolution,”
Whether it is by revolution or by an amend-
ment by Parliament, it is the same. That is
what Mr. Tyagi feels. But we feel that the
Constitution should be a live organ which can
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be amended with the change in times to suit
the changing needs and urges of the people,
We know how the decision in Golaknath case
was arrived at. Mr. Setalvad, former Attorney-
General, in his autobiography, has written that
it was a political judgment, Not only that,
When he had a talk with Chief Justice Subba
Rao at an evening party, he said, “On a vital
issue like this you have given a judgment by a
slender majority of 6 : 5.” What did the Chief
Justice say ? He said, “We tried our best to have
a bigger majority, but we failed.” That shows
how there was a fundamental philosophy of mani.
pulation and how the weight of private property
was working. They tried to manipulate the judg-
ment. If we calculate the three judgments, one

was by five judges unanimously, another by
a majority of 3 : 2 and the third by another by
a majority of 6 : 5, we see that thirteen of the
judges of the Supreme Court say that Parlia-
ment has got the right and only six say that it
does not have the right. Even when the majority
of the judges say so, still we do not have it. The
Constitution is such, the situation is such. We
have reached a stage when Roosevelt said when
a similar situation arose in America,—

“When judges read words and implications
in the Constitution which are not there and
refuse to give effect to the words and impli-
cations which are there, the remedy is an appeal
from the courts to the Constitution and from
the Constitution to the people to save the
judges from themselves.”

And we went to the people after all that
happened in the Privy Purse case. But now
after getting the people’s verdict what are we
going to do? Even after getting the people’s
verdict, you see what the attitude is of Chief
Justice Sikri in Chandigarh, If this is his
attitude, what type of a situation will arise ?
Is not the situation like that of Bangla Desh
where the people with an overwhelming
majority say, “We want a Government of
constitutional and democratic type?”” When
President Yahya Khan stands in their way,
they say, “We will not tolerate this.”

SHRI BHUPESH GUPTA: In Bangla
Desh when the judges were asked to administer
oath to the newly appointed Martial Law

Administrator, they refused to do so.
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SHRI KRISHAYM KANT : That is what I
am saying., Here is ¢ situation in India where
the people by their verdict have given 2 two-
thirds majority in the Lok Sabha, where the
people of India have changed their preferences,
and here Chief Justice Sikri says, “Constitution
should not change with Government. Inter-
pretation should not :hange with Government.”
What are we to do”  President Yahya Khan
is trying to wreck B: ngla Desh. ..(Interruption),
Chief Justice Sikri is acting in the same way
in India...

SHRI MAHAVI. TYAGI : He had taken
oath of loyalty to the Constitution,

SHRI KRISHANY KANT: Under Arti-
cle 368 the Constitut.on itself has provided for
its amendment...

SARDAR NARINDAR SINGH BRAR:
On a point of orler, Sir. Is it desirable to
compare Chief Juitice Sikri with General
Yahya Khan ?

SHRI CHANDI A SHEKHAR: Why? It

" is not unparliamentary.

SARDAR NAR.NDAR SINGH BRAR:
It is not unparliame tary. But is it desirable
to compare like that ?

(Interruptions)

SHRI KRISHA! KANT : Here the Sup-
reme Court is not p: epared to hear the verdict
of the people and is rying to behave as General
Yahya Khan is doir § in Bangla Desh. Whatis
this? Whatis to be dJone when a stalemate has
been created ? We cannot run our army and
people to the Supre: 1e Court to change it. What
is the way out ? ‘I he way out is the same as
what Roosevelt did after he came to power a
second time. Havir g won the people, it began
to seem to Roosevel- that the Supreme Court
which invalidated n any of the laws of his first
term stood in the way of the realisation of his
programme. He, Ul erefore, tried to reorganise
the Federal judiciary by a constitutional
amendment and tricd to put people,. . (Interrup-
tion)...I am coming to that point. Isit not
time that we said what Roosevelt said—he
said, “I will not allow the country to be
governed by a thirc Chamber like the Supreme
Court.”? Is it no time that Parliament and
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Government told the Supreme Court to behave ?
A time was when we read in the newspapers
when they said, “If you do not permit Justice
Sikri to become the Chief Justice of India on
the basis of seniority, we will resign.” I think
that was the time when we should have
accepted his resignation and said woe to the
supreme Court and reconstituted it. Mr. Vice-
Chairman,

[ MR. DEPUTY CHAIRMAN in the Chair ]

Mr., Deputy Chairman—I am telling both
of you—in the Law Commission’s report—
Justice Sikri was a member—they have recom-
mended that the post of Chief Justice should
not be given merely by seniority, I would like
to say that this should have been done and
then we could have had a new Supreme Court
now.

One basic feature in this election is that two
types of people have been defeated. One of
them represented big business like Tatas,
Birlas, and others and the other category was
the ex-Army, people like General Cariappa,
General Harbakt Singh...

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : General Harbakt Singh
was not there.

SHRI KRISHAN KANT : Major Ranjit
Singh of the Jan Singh. All of them were
defeated. This country does not want to be
ruled either by big business or by military
people. The election has shown that the people
of this country have shown maturity of judg-
ment and have voted in favour of democracy,

Now the last point, My friend Shri Raj-
narain is not here. I wish he was here. While
speaking, he said :

FOAT g Semd wT F v zfRw

St & TAFARITET KT AT AT FHEAT
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He said that he is prepared to sacrifice his

life, if the Prime Minister can some how be

removed. But I am sorry to say that he has
not succeeded, nor the Prime Minister is going



195 Motion of Thanks
[Shri Krishan Kant]

to oblige him. I wish he does not sacrifice his
life. This democratic Government is not going
to take action against him. The only way how
he can sacrifice is by self-immolation. ButI
feel that his presence is very much necessary in
the political life of the country.. .

s dto qAo Hew (fagrw) @ us-
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SHRI KRISHAN KANT : Ido not want
him to sacrifice his life or commit self-immola-
tion. Without him, the political life in this
country will become very un-interesting because
we will not then have antics like him in this
country.

SHRI BHUPESH GUPTA: The hon.
Member is speaking on humanitarian grounds
that somebody should not sacrifice.

SHRI KRISHAN KANT: I know that
Shri Rajnarain is a very loyal follower of Dr.
Ram Manohar Lohia. His leader also felt that
he would not get salvation unless defeated at
the hands of the then Prime Minister, Shri
Jawaharlal Nehru. Now Shri Rajnarain is
following on the foot-steps of Dr. Lohia. But
the difficulty is that Shri Rajnarain has not
gone ahead after Dr. Lohia’s death. When he
died, anti-Congressism was at its height. After
that, Shri Rajnarain has not changed. Like
Cassabianca he is standing at the burning deck
of the ship. He is still standing at the last post
where Dr. Lohia had left him. He will now
drown himself with all the reactionaries, syndi-
cates and others in the four party alliance. By
doing that, I hope he will show that he has
some political maturity,

I would ask him at least to hear the voice of
other leaders in his own party. Shri Gaude
Murahari made a statement which appeared in
the press in which he agreed that this election
has given proof that there has been polarisation
of voters between haves and have-nots. The
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have-nots have voted with the Congress Party
and the haves and others have voted with them
and their partners. The people know where
socialism lies. He said about fraud socialism
and real socialism. T do not know if a real
socialist will join the four party alliance. Sir,
he wants to achieve socialism (Times bell rings)
the socialism of the Swatantra Party, the
secularism of the Jana Sangh and the fulfilment
of promises to the people through the Congress
(O) who are only known for the non-fulfilment
of promises that they make in their resolutions
in the thirty years of life. I hope this will be a
lesson to all of our friends in the changing times
and we in this House and the other House
would fulfil the aspirations of the people which
they expect.

*SHRI THILLAI VILLALAN (Tamil
Nadu): During the discussion on Motion of
Thanks on the President’s Address some
Hon’ble Members have expressed their views.
Along with them, I would also like to express
my views.

Sir, I am happy and thankful for the oppor-
tunity given to me to speak on this occasion.
Now for the first time I am speaking in Tamil
in this House. Previously all my speeches
were in English. But this time the inspiration
to speak in Tamil came to me because during
the joint session, at the time of the President’s
Address, two Members, carried away by
language fanaticism, indulged in undignified
behaviour and it is very regrettable and asI
have already put a motion separately on the
subject, I do not want to dwell on this subject
now.

Sir, in the Address it has been stated about
the present elections. The people of India
have completely reposed their confidence in
the democratic front. Vox populi Vo Dei is the
Political maxim. People-Dei have completely
supported Mrs. Indira Gandhi’s Government
and the DMK party guided by Arignar Anna
and led by Mr, Krunanidhi now. They have
shown complete confidence to them., Now,
the reactionaries have been smashed to pieces.
There have been flase allegations that the
government machinery has been misused and

*Qriginal speech in Tamil,
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that the official ma thinery has been misused
to a large extent. [n spite of the allegations of
snap election, unfa rness, cheating by chemicals
misuse of AIR and all those things, I feel, this
is a sort of frustrat.on on their part and these
are the bogus all-gations by the opposition
parties. Theywan to forget their defeat by
making these allegations. But let them be
happy if they deriv:: that happiness from these
allegations.

In a land of 52 rores of people, itis not
possible to have ¢ ections without blemishes.
There are certain 1 iistakes and the Election
Commission should take immediate steps to
rectify them.

We have already completed four general
clections, But we f nd that man has not stood
in the elections, on y symbols like elephant,
cow, camel, stars, r sing sun, etc. have stood
in the election. Bu men have not stood in the
election, only the s> mbols and it is a very sorry
state of affairs and I think this should be
changed. The peo le of India are hearing
these symbols, but 1ot men, We can ask for
votes for the symbc Is and not for the educated
people. Whatever nay be the faults in the

election machinery ind whatever may be the
" defects but we mus' change the educational
standard of the peonle. If there are one lakh
votes, invalid votes are twelve to twenty
thousand and what I think is that itis not
enough to change ti ¢ clection machinery only.
We should educate he peoplein this respect.
We should see to it ~hat this process should be
changed. This is a national issue and not a
party issue. The min thing is the unflinching
loyalty of the peopl : of India and the people
of India have given the reponsibility to this
Government. The ime bas now come to fulfil
all those promises like ‘Garibi hatao’ and the
main and the impo: tant thing is the amend-
ment of the Con titution., Food problem,
clothing problem a1 d the problem of shelter
are there. All these have to be solved.

1 have come from: Tamil Nadu where Bhara-
thiar sang

“THANI ORUVANUKKU UNAUILAINIL
JAGATHINAI ALITHUIDUVOM*

which means if any individual is left without
food we will destroy the whole world. -
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We here the song of Bharathidasam
“UNAVILAT INIILAT ENUM NILAI”

which means that the stage where nobody is
without food must come

“IRANTHUM UYIRVALTHAL VENDINA
PARANDHU KEDUGA ULAGHTTRIYAN”
vallwoor has stated that if any bady is left to

cke out his life by begging, the God must be
destroyed

. .
Therefore, Sir, the party should be eradi-
cated.

Another problem is the problem of beggary.
This problem should also be solved immedia-
tely, and it should be abolished.

The problem of poverty has been existing
for a long time, We are very backward in this
respect and now time has come to redeem
these pledges. Now, take Delhi or any other
city. There are palatial bungalows, and we
see hovels. How are we going to obliterate this
disparity? This is the main question now.
These questions are already disturbing the
minds of the people. When we are going to
remove these disparities, only then it will be
called Socialism. We should abolish poverty,
But that is not enough. We should see that
production is increased.

Even after 25 years of Independence and
implementation of Five Year Plans, we have
not been able to solve the problem of unemp-
loyment—educated unemployment as well as
uneducated unemployment. This unemploy-
ment problem is going on for a long time, and
we are not able to solve this problem. This is
the main problem. Whatever plans we are mak-
ing, we arenot able tosolve this problem of un-
employment. If you cannotsolve the problem of
educated unemployment, then all our financial
plans are, of no use,

The Great Vallwoor Said

“ULUTHUNDU VALVARAY VALVAR
MATRALLAM THOLUTHUNDU
PINSELBAVAR”

which means the agriculturists lead others.
Therefore our country is mainly an agricultural
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country. So far as agriculture is concerned,
we should see to it that we make some impro-
vements in agriculture and revolutionize it. I
want that one land army should be established.
This should be composed of young people with
mission spirit. They must work like prosperity
Brigade working in Tamil Nadu. And we can
see Great Revolution in agriculture after the
establishment of the land army. It has already
been stated in the Directive Principles of the
State Policy, and it is not written words on
paper only. Itisa thing to be implemented
by the Government., Necessary steps should
be taken immediately for the implementation
of the Directive Principles of State Policy.
The Constitution should not stand in the way
of progress. It is entirely for this purpose that
the people have given en masse support to the
Government. If it is necessary, the Constitution
should also be amended.

We find that in East Pakistan the freedom
movement led by Sheikh Mujibur Rehman is
in progress and we have already extended our
support to that movement. Our Centre and
the States should work in harmony and solve
all these problems, and for this purpose it is
absolutely necessary that the Constitution
should be amended. It isalso necessary that
there should be harmonious relations between
the Centre and the States.

Two days before, the Hon’ble Chief Minis-
ter, Mr. Karunanidhi, stated in the State
Assembly that the centre would have consulted
the Chief Ministers of all States before passing
unanimous resolution regarding East Pakistan
even though we approve ofthe foreign policy.
This sort of problems may be used as opportu-
nity to have closer contact with the states,

Regarding the pay rise of employees and
labour problems, with which the States are
concerned, the Centre should also work in
harmony with the States, and we can easily
solve these problems also. The Chief Minister
of Tamil Nadu has regretted that in these
matters people in the States are getting infor-
mation only from newspapers.

In the President’s Address, weare sceing
only the promises but not the ways and means
of implementation, The people who brought

[ RAJYA SABHA ]

on President’s Address 200

about the silent revolution through ballot box
will be satisfied that the confidence they
reposed is not belied only when the promise
given has been materialised. This Government
should endeavour to fulfil all those promises.
Vanakkam.

With these words I conclude my speech.

MR. DEPUTY CHAIRMAN: Mr. Raju,

please.

SHRI BHUPESH GUPTA : Sir, one section
of the House should not be allowed to represent.
There are many people left on this side also.
The Syndicate Congress is there.

MR. DEPUTY CHAIRMAN: They will
get a chance,

SHRI BHUPESH GUPTA: Shrimati
Yashoda Reddy is there. After her defeat in
the election for Lok Sabha, she should at least
be given a chance to speak here.

SHRIMATI YASHODA REDDY (Andhra
Pradesh) : I hope, the Chair will give me the
time,

SHRI CHANDRA SHEKHAR: At least
in sympathy with Mr. Bhupesh Gupta....

MR. DEPUTY CHAIRMAN : We are very
hard of time. Please do not interrupt.

SHRIMATI PURABI MUKHOPADH-
YAY : While I very much welcome the speech
of the leader of the D.M.K. Party and I very
much thank you and your Secretariat for
kindly arranging the translation of this, may I
appeal to you to make arrangements for trans-
lation of my mother tongue also, so that we
can participate in our mother language from
the next Session.

SHRI BHUPESH GUPTA: Thisis the
same thing which I wanted to say. I also want
to speak.

MR. DEPUTY CHAIRMAN: Please do
not interrupt. She has already made this point.
Mr. Raju will please speak now.

SHRI V. B. RAJU (Andhra Pradesh) : Sir,
the election to the 5th Lok Sabha recently
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held, unlike the elec ion to the 4th Lok Sabha,
is a massive mandat: for two significant things,
One is the political stability and the other is
the socialist economy. Sir, it is also significant
in a way that this el~ction has cut many poli-
tical parties to size and in some respect indivi-
duals too and an: effort to belittle this
mandate will really betray or reveal that major
issues are being side tracked and petty matters
are being tried to be high-lighted. It also
shows that there is a lack of appreciation of
the mood of the nation. Sir, there are short-
comings in every elecrion and we have been
receiving complaint: in every election. But
there is a remedy for it and the forum is not
this. It is elsewhere.

About the repair .o the election mechanism,
what exactly has been stated—here I have been
hearing and in the other House the reports I
have been reading—that the election mecha-
nism has not functio ed effectively. Some ballot
papers have been {wund in some godowns
or some Officers hive been transferred or
broadcasting time w. s not allotted properly.
Sir, are these the isst s that we are discussing
about today ? I would like to point out to this
House that the excej tion is only in respect of
three areas. The ex( cption has been there in
three small parts of s «ch a big country. One is
the part of Bengal, w 1ich is for one reason. The
other is a part of M: dhya Pradesh, that is for
another reason anc the third isa part of
Andhra Pradesh, that is for another reason.

AN HON. MEMBER : That is Telengana.

SHRI V. B. RA] J : Sir, I am not so small
minded to import he Telengana issue here.
My point is, it is: very big sweep. It is for
the first time that t 10se who have been born
in free India also had an opportunity to vote.
This isa very siynificant factor. It has
opened a new era. Let us not belittle it. On
this occasion, let s not talk about things.
Some people have .redicted, some important
journalists, in 1967 that that was the last elec-
tion in India. 'Che other daythe same
important journalist has said that he had read
India incorrectly. Some people staying in
Delhi, orsitting in tl e Central Hall try to inter-
pret the Indian situation asif they knew every-
thing. India istoo bigfor these people. Let
us not misunderstand this country, that it is
capable of being ac ivised by mere newspaper

2
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criticism. In fact almost all the papers in this
country which are managed by big business
have taken a particular stand and they have
been exposed. I remember those words of
Pandit Jawaharlal Nehru when he said
that in the UK the newspaper industry is a big
industry whereas in India the newspaper
industry is a big man’s industry. Big capital
has captured the newspaper industry here.
It is a rich man’s industry whereas in the
UK it is a big industry by itself. That is
the distinction.

In the two decades of our constitutional
history, the country had a very short period of
threat to the stability at the Centre. Those
dark days have gone. There is the sun on the
horizon. Let us encash this great enthusiasm
and this great awakening in the people for
actually securing a very rapid pace towards a
socialist economy. If we miss the bus, the
future will not spare us, The time is short be-
fore us. I did not expect that the Lok Sabha
will be adjourned at this particular moment
when this part of the globe is passing through
a very critical situation. It seems to me that
there is lack of urgency, a sence of urgency,
now. In fact we do not meet formally. We
meet for business. Particularly when great
things are happening in Asia, particularly for
the first.time in South Asia, this House should
have been kept alert. The nation should have
been kept alert. I would come to that later in
half 2 minute, but .let me say that the new
enthusiasm has got to be canalised and if we
fail to encash this as the leaders of the nation,
we will be condemned in history. We have
been given a new lease of life, After the Fourth
General Elections, as everybody knows, the
political organisations got disintegrated in this
country. The three evils that actually were
there in this country were, multiplicity by
political parties, instability in Governments in
the States and money corruption in the elec-
tion. These three have become sosignificant
that outside the country they earned us bad
name but fortunately a new image is actually
created now. Shall we miss this chance ? Let
us not. Let us talk about big things. For a poor
country like ours, we cannot afford the luxury
of political instability, particularly in the State,
The States have actually been passing through
such difficult times that the people are fed up
with the State Governments. If I am correct,
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there are 75 political parties in the country
and in Bihar; after 1967, it has passed through
7 Governments. It is a game that we are play-
ing here ? Are these instruments to serve the
people—the Aya Rams and Gaya Rams? Is
this luxury going to perpetuate itself ? 1 sug-
gest, let these parties put their heads together
and particularly with regard to the States, let
them reconsider about the suggestion of hav-
ing elected Governors. I am not putting it in
a lighter vein or irresponsibly or out of disgust
but to gain a certain measure of stability and
to reduce the number of political parties and
reduce money corruption also and let them
see whether such a system would be actually
useful, It is not an ideal system but any how
it is worth experimenting.

About the federal structure, the relations
between the Centre and the States have got to
be perfected. A democratic system will sur-
vive only by the demonstration ofits respon-

" siveness to the urges of the regions otherwise
they become so unmanageable and what we
have seen in East Bengal actually may be rep-
cated in other parts of the globe as well. There-
fore, Sir, the federal system will be successful
when its democratic mechanism responds to the
assertive urges in the regions and we should
see that they are met before they become
unmanageable, To resolve the inter-state pro-
blems and also the Centre-State problems, I
would put a question to the Government, why
are they not actually taking recourse to the
provisions in article 263 ? What is the harm
in actually constituting an inter-State Council
under article 263 ? Why should the executive
part of the Government take all the blame on
itself ? Why can’t it have an open-door policy
and constitute an inter-State Council and if
that Council’s advice is taken into considera-
tion it will solve many of the problems. There-
fore a new method should be employed for
resolving the tensions between the Centre and
the States.

Sir, I will say a word about the economy.
From 1960 till 1968 the per capita income in
the country has not shown any improvement.
The per capita national product has not shown
any improvement. In 1960 it was Rs. 306
whereas in 1968-69 it was only Rs. 321 ;itis
only Rs, 15/-more or 5 per cent more over
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that in 1960. Why is the economic not grow=
ing? I would like to make the suggestion
again which I made the otherday in my speech
on the Budget. I said then that the volume
of money available in the market was at the
bottom of the mischief. The question is whet-
her by increased production we are going to
bring down the prices or by drawing away
the money from the market we are going to do
it. Increased production will no doubt bring
down the prices but my suggestion here is that
the Prime Minister should consider the ques-
tion of drawing a lot of money from the mar-
ket, especially that money which is not being
applied to productive purposes. If you want
to increase production, if you want to increase
investment in the productive sector, then you
must .draw away much of the unaccounted
money from the market and the only way is by
demonetisation, demonetisation of half the
value of the notes and the remaining half
you convert into bonds. By compulsory borrow-
ing you can draw away a lot of money from
the market. I made this suggestion the other
day to the Finance Minister,

MR. DEPUTY CHAIRMAN : You need
not make it again now.

SHRI V. B. RAJU : But he actually threw
it out as a fantastic idea. I would therefore
request the Prime Minister to consider this
question of drawing away the money from the
market.

SHRIMATI YASHODA REDDY: Sir,
very few people will be having the same advan-
tage that fortunately I have. To'day is the 5th
of April and exactly on 5th March the country
had decided what the country wanted. Very
few people would be fortunate like me, having
been defeated at the polls to get an oppor=-
tunity to speak on the President’s Address.

SHRI ARJUN ARORA (Uttar Pradesh) :
You are unique.

SHRIMATI YASHODA REDDY:
Thank you. As a person who has had the prac-
tical impact of the elections, I would like to
say a few words to the House. FirstI congra-
tulate the Congress Party led by Mrs. Indira
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Gandhi for the abs:lutely massive and great
victory.

DR. K. MATH&W KURIAN (Kerala) :
Belated wisdom.

SHRIMATI YA' HODA REDDY : Sir, it
is better to get wis-lom at any time than not
getting at all.

Sir, unfortunately afier I came back to Delhi
I heard from a vari ty of people, at a variety
of places, a lot of alk about the elections.
Sir, may I place before you and this House
that all these doubts about the elections being
rigged, about the el¢ ctions being manipulated,
about the elections l.eing tampered with, are
nothing but fantastic nonsense ? Nobody can
speak with greater authority than myself
because I was a c.indidate myself and was
there at the pollir 3 booths, at least at 20
polling booths. After the polling I went and
told a friend in M: dras that if I saved my
deposit it would be .. great thing. Why did Isay
that ? Not that I fc it inferior to the candidate
who was pitted agai st me. I went to the polls
with the greatest coufidence and I thought that
the Congress (R) carididate was not even a patch
before me—I am so ry but people should not
mistake me—but w.ien I saw the image of the
Congress Party led y Mrs, Indira Gandhi I
must gracefully and openly accept that if there
was one leader in India who was able to do
this it was she. /nd I congratulate her, 1
was with my father and mother at the time
of results. For ha " an hour, at first I felt
sorry that I was ¢ cfeated, but immediately a
thought occured to me. As an Indian I am
thankful to her be ause she has provided a
stable Government 1t the centre. As a woman
I felt proud and as a politician may I, Sir,
through you, c ogratulate Mrs. Indira
Gandhi ? As poin ed out by Mr. Mahavir
Tyagi very correctls, the President has made
a very good Address, one of the best we have
come across, but I do not agree with Mr.
Tyagi in one thing. Thisis not the time for
the President to spell out the programme.
The time comes when the Government brings

_ forward its Budget n the next Session, when

the Government will formulate its policies,
when they will interpret their general policy.
At the outset, the I'resident, who has just seen
what has happened and what commitments
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the ruling party has made, has referred to the
duty of the partyand to the general programme
which it should fulfil. I think he has done it
very well and [ congratulate him for that,
Very rightly he has put great emphasis on
economic issues. Based on these issues the
ruling party went to the polls and naturally
he has devoted more time to economic policies.

SHRI MAHAVIR TYAGI: It is a head-
ache to them.

SHRIMATI YASHODA REDDY : Certain-
ly. The massive mandate, as the President was
pleased to comment, has been equally for dema-
cratic stability, which the Government must
note. I hope it will pave the way for stability
in the States also and it is a mandate for law
and order. I am grateful to the President
when he said that the politics' of murder would
be eliminated. A grateful nation is anxiously
waiting to see what will happen in West
Bengal and elsewhere. I want to remind the
Government that the most important thing
which they must immediately tackle even
before abolishing poverty, which is a long
process and cannot be done in a day, is the
maintenance of law and order. Peace must be
maintained in this country so that the people
can have faith in the Government.

The third is the abolition of poverty, to
which I have referred. I do not have much
time, but I just want to utter a note of warn-
ing to the Government, The President has
mentioned a variety of things—about poverty,
about unemployment, about housing, about
land reforms. These are not new programmes
These are more or less the programmes set by
every party., Now, a unique reponsibility
rests on the Government, It is in absolute
power today and it shall be judged by its
deed and not the other parties. So, I appeal
to the Government, just because you have
got a very big majority in Lok Sabha do not
gloat over your victory. I may tell the Govern-
ment that their work is not over with the
winning of the election. Their work has just
started now for the first time and the Govern-
ment of India is facing a challenge. May 1
tell Mrs, Gandhi that people have voted for
her and her party and it is a vote of hope and
faith and expectation ? They are expecting a
lot of things from her and her party. I know
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that no one party or one person can do it in
five years. I am aware of it, but certainly
a very great attempt must be made and some
immediate problems at least must be solved.
Otherwise, the people will not excuse the
party of Parliament or the Government. This
one fact about the commitment and duty,
the President has very categorically and clearly
stated in his Address. I am also glad to say
that the President has said that the present
Government has no more any excuses, nor
can they have any alibis. They cannot put
the blame on anyhbody else. Today the Govern-
ment of India is in such a position either to
make or mar itself, and it will be entirely and
squarely responsible for it. It cannot shove
that responsibility at all, and this recognition
the President has made known, and I think
because the President has said it in his Address
the Government is aware of it.

About administrative efficiency, the Presi-
dent has given a note. Not that we did not
know it, but for the President to have formally
said it in his Address 1s very timely because
it is the administrative redtapism, administra-
tive delays and administrative inefficiency
which are the headache and bottleneckin plan-
ning and implementation. I also think that the
pep talk which the Prime Minister gave to the
Secretaries and reconstituting the Planning
Commission and even on the formation of the
Cabinet is a step shé has taken with that
thought in her mind. After all the result can=
not be judged today, but one certainly gets a
feeling that the lady knows what she wants
and that she is trying to do things.

SHRI MAHAVIR TYAGI : Ladies also
know how to betray. ,

SHRIMATI YASHODA REDDY : But it
is because of the men. It is the men who make
the women betray. The women are not to be
blamed.

I do not want to say much, Sir, but one
more word and I will finish. As I havesaid,
many of these problems which they want to
tackle, for instance land reforms, this problem
is not entirely a problem of the Gentre but also
of the States. May be the Governmet of India
will have to tackle many of the State Govern-
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ments and it is the State Government which
are more of a bottleneck than the Parliament or
the Central Government,

Then Centre-State relations. But one word
1 want to say about Mr. Krishan Kant, When
he made his speech, he was referring to the
Supreme Court. With many of the things I
disagree with him, and I am not one of those
Members of Parliament who believe in criticise
ing the Supreme Court or the Supreme Court
Judges. But I must say there are some consti-
tutional, judicial restraints for the working of
the Government. Then what should we do?
It is for the Government and for Parliament
to remove them, I was one of those for the
late Mr, Nath Pai’s Bill. Unfortunately Mr,
Nath Pai is not here to move it. I think the
Government will bring in a Bill. I was one
of the people who said that Parliament have
always the right to amend the Constitution
including the fundamental rights. If we want
to have any obstacles to be removed, it is for
Parliament to remove, whether they are cons-
titutional obstacles or administrative difficul-
ties. So, do that first. My appeal to the Mem-
bers of Parliament would be: do not try to
criticise the Judges so much but give them a
Constitution which they should interpret.
That is my only humble appeal.

Last, 1 only want to ask one question of the
Government. After the elections there has
been a lot of speculation in Andhra about
Telengana. Sir, rumours have been going on
that the Government of India had promised
them a scparate State if they got 50 per cent
seats, I am an integrationist and one of those
people who do not want my State to be divided.
But may I know from the Government whether
the Government believes in dividing a State on
an emotional vote ? Because if you want an
cmotional vote, I can get it by saying to my
district “I want a separate State for my district”.
I am surc 90 per cent of the people would vote
for it. After all it was in their wisdom they said
that they would be part of Andhra. Separate

States cannot be built on emotional vote. There
must be political, administrative or other
reasons. If so, it is not one State that should
be dealt with ; the whole country must be dealt
with. If you think about a separate Telen-

gana today, I am not averse to anything,




209 Motion of Thanks

whatever Parliament may decide, but things
should not be don: piecemeal. With great
humility I am sayin: that if they want any
more divisions, India as a whole should be
taken and not one State. The moment you
try to make this sort »f arrangement with one
State the trouble sta:ts. Once and for all you
must decide whether you should have big or
small States. If so, what should it be? It
should be done in a national way, And today
the Government of India—and Mrs. Gandhi
especially—isin such a strong position, and
she should, consulting her Cabinet and her
colleagues, come to a decision so that she may
give us the right leac and so that all the specu-
lation is set at rest.

As Thave said earlier, the Government is
faced with a very great challenge. At least at
this time, I hope th.t everybody, irrespective
of party and political shades, shall wish the
Government great st.ccess because it is a chal-
lenging task that the are faced with. Later if
they do not come up to that expectation we
can criticise. But to.:ay the Government needs
all the encourageme: t that we can offer, and
so we with all the 1est of luck for the pro-
grammes which it ha . undertaken. And I per-
sonally wish Mrs. Gz ndhi good luck.

~SHRI BIPINPAL DAS (Assam): Mr.,
Deputy Chairman, before I begin, I would
request you to be a 1 ttle more lenient to me
about time. It is for the first time that I have
taken my stand in ths session.

1 rise to suppor the motion moved by
Shrimati Purabi M klopadhyay, and while
supporting the motic 1, I would like to make
a few observations.

The President was pleased to say that in the
last mid-term poll for the Lok Sabha, the
electorate asserted it: sovereignty through the
ballot box, that it save a massive mandate
for a peaceful and democratic change. There
is no doubt that this was a very correct assess-
ment. But in my opinion, the recent election
has shown something more, something of much
deeper and wider significance. The vast majori-
ty of our electorate 11ay be poor, illiterate and
lacking in Political consciousness in the conven-
tional sense. But thev are gilted with a strong
and shrewed commor sense, a mature wisdom
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which enable them to makea clear choiceand to
firmly exercise their will to sct to order a situa-
tion full of doubts and confusions. Indeed, the
Indian electorate defied and fooled all learned
pollsters, all export observers and commenta-
tors and threw overboard their speculations,
analysis and assessments. They asserted their
right to be heard and refused to be dictated
from ivory towers.

Sir, this clear mandate for a peaceful and
democratic change has a far-reaching signifi-
cance for this country. The electorate has,
broadly speaking, not only rejected the paro-
chial, regional and other fissiparous tendencies,
not only cut across caste and commual ties,
but has stood firmly against the extremes at
both ends, against right reaction on one hand
and left adventurism on the other. They have
not only reaffirmed their faith in the democ-
ratic system, but have also given a clear indi-
cation that they can no longer be taken for
granted by anybody, however big, powerful or
otherwise influential he may be. This is a
lesson not for the vanquished alone, but for
the victors too.

Instead of learning these lessons, some
people have raised all kinds of allegations,
questioning the fairness of the elections held,
alleging malpractices and irregularities, I
shall not go into them because the hon. Law
Minister has just now dealt with them and
has given effective replies.

But I will only say that none can deny that
malpractices did take place in the past, they
might have taken place this time also and they
may take place again in future in stray and
isolated cases involving any political party.
And that is precisely why the law has made a
specific provision for adequate remedies. But
to advance it as an explanation for the success
of a single party as a whole is nothing but an
insult to the electorate. Such mischievous and
malicious propaganda may be indulged in by
some people to justify their defeats or may
provide a cloak to cover up their batiered
and mutilated features, but it can never mis-
lead the people who know what they have
done and why.

Sir. the programmes mentioned in the Pre-
sident’s Address which the Government pro-
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pose to take up in the current year are no
doubt realistic, constructive and useful. They
will certainly, if implemented sincerely and
seriously, help in easing the problems of the
people and in setting the pace for further socio-
economic reforms. I am particularly happy
because more attention has been paid to our
villages and the rural sector. India exists in
the villages and will continue to dosofor a
long time to come. India’s real progress there-
fore depends largely on the progress and im-
provement in the village life and on the extent
to which the huge gap between the village and
the town can be bridged or narrowed down.
Correct social and economic development of
this country must have as one of its principal
objectives a co-ordinated and balanced deve-
lopment of the urban and the rural sector, of
industry and agriculture, of the social role of
the peasant and the industrial worker.

4p M

But I am not wholly satisfied with the Presi-
dential Address. The Congress manifesto it-
self was very modest and pragmatic. I was
happy that unlike others the Congress did not
indulge in tall talks in its manifesto. They
said what they believed they could do. But in
his Address the President did not cover some
of the important items of the manifesto itself.
For example, linking wages with productivity
was a very good idea incorporated in the
manifesto. But it has not found place in the
Address of the President. Similarly, the mani-
festo boldly said, and rightly so, that no realis-
tic wage and price policy can work unless it is
integrated with a rational wealth and income
policy. The Address gives us no idea asto
how this policy is proposed to be given a con-
crete shape.

Sir, while speaking on the Fourth Plan in
the Monsoon Session of last year I put parti-
cular stress on reforming our educational sys-
tem so as to make it over-whelmingly utilitar-
ian in character, and the Prime Minister in
her reply was kind enough to say that she
entirely agreed with me. The Congress mani-
festo also set the same objective before itseif as
the party’s basic policy on education. But the
Presidensial Address is wholly silent about it.
I know education is essentially a State subject.
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But the Centre has to play a leading role in
this matter. Educational reforms are bound to
be a long-term programme and, therefore,
formulation of concrete programmes can brook
no further delay,

Sir, the people of India have voted Con-
gress back to power with great expectations,
and it isour duty and responsibility now to
measure up to those expectations. For that we
have to solve or at least ease some of their im-
mediate and burning problems. I would like to
repeat what I said in my speech on the Four'h
Plan that the immediate burning problems of
the people are land, prices, disparity, unems-
ployment and regional imbalance. These are
the basic problems which agitate the minds of
our people most and they will judge our
Government primarily on the basis of what
the Government can do in these matters. Sir,
I have no time at my disposal to go into the
details of these questions. I shall, therefore,
be very brief in my observations.

T am glad that the Government have pro-
posed to take up the question of land reforms
in all earnestness. I would only say that if any
State Government, particularly belonging to
our party, fails to act in accordance with the
party policy and bring about land reforms
speedily they should be pulled up and Central
financial assistance for other schemes due to
such States may even be held up.

The Government propose to control the
prices by increasing the supply of goods either
through increased production or through
import. This is, of course, elementary econo-
mics. But I do not think that itis a realistic
proposition. Production has increased a good
deal during the last 23 years, but prices have
never been arrested thereby. A number of
other factors come into play. Sir, in my hum-
ble opinion the problem of prices should be
attacked not only from the end of production
but also from that of distribution. The latter
is possible only if income and expenditure are
brought under strict limits. A ceiling on ex-
penditure is perhaps more inportant in our
situation of today than that on income and
such ceilings on income and expenditure will
not only have salutory effect on the prices but
will also help in raising national savings and
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in narrowing the gap Jf disparity. In addition
to this, extensive iriroduction of State and
co-operative trading 11 all essential commodi-
lies, particularly in wolesale trade or side by
side with private retail trade, may help to a
large extent in stabilising the prices. The
Government may perhaps also consider serious-
ly the question of dimonetisation as an ins-
trument of price poli ‘y.

Sir, I welcome the measures proposed to
meet the problem of unemployment. But
these are not enourh even for the first and
immediate task of ariesting further growth of
unemployment. A rtal and lasting solution of
this problem cannot i ¢ found except through
rapid expansion of inifustrial programmes. But
here I must sound a note of warning and
repeat what I said on earlier occasions, that
industrialisation neec not and must not mean
blind imitation of the Western pattern. We do
not have the advantayes that were enjoyed by
the West, Capitalist r Communist, We have
extremely limited res wurces, a huge population
to employ and feer, and have to operate
through all the checls and brakes of a2 demo-
cratic system. A highly capitalised technology,
therefore, as built up by the West, cannot
form the basis of our vast industrial program-
mes. Small and medum-scale industries on an
extensive scale based on low capitalisation and
high employment po ential is the only answer
to our problem. T'.is is the way by which
Japan has become tl.e third richest country in
the world to-day. Tlis is a challenge to our
scientists and researc . workers and I hope the
proposed National P an for the application of
Science and Techno! gy will be geared to meet
this challenge. The same principle should
apply to agriculture roo. While science must
come to the aid of ag:iculture in various forms,
introduction of lar‘e-scale mechanisation in
this field will make t! ¢ unemplopment problem
much worse and mor = acute.

Sir, several Men bers have spoken about
regional imbalances and I need hardly add
anything to it. Howv cxplosive this problem
can become is there iefore everybody’s eyes to
see. If national unty and national integrity
are to be preserved and strengthened further,
regional imbalances must go. Different regions
of the country must levelop and progress more
or less uniformly an« at the same pace. And

? ‘
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for this, the advanced regions must be prepared
to make sacrifices for the development of the
backward regions. Otherwise, nationalism
itself will be in danger and sccialism, a distant
cry. I hope the Government will come for-
ward with a clear and concrete policy in this
regard.

One word more about my State. Sir, I come
from a State which is rich in natural resources,
but has hardly made even a beginning in the
matter of industrial development. The people
of my State had a long standing grievance
against the Centre. They felt that they were
neglected and given a step-motherly treatment
by the Union Government. So, they were
very happy when the Prime Minister announ-
ced a package programme for Assam on
December 5, 1969, on the floor of the Lok
Sabha. The people were further enthused
when a few more industrial projects were

decided upon subsequently. But all these pro-
jects are still confined to files and no work
bhas actually been started. People have begun
to doubt, to be despaired and to feel frustrated.
Let me hope the Prime Minister, in whom the
people of Assam have reposed so much trust
and confidence, will not allow such frustration
to grow in them, will take a personal interest
in the matter and direct all the Ministries
concerned to proceed with the execution of
the projects without {urther delay. Thank you.
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F o aga g 7T 9T § W% TEEy
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1 { 1 Hindi transliteration.
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[ azarx 9%% fag @y |

KM L 6T ¥ AA@R B AT
& R 1 g It 9T @S Ry T8
Tl T ozt aF g AwgT oK
T awgd w1 oawaF & IaF WA w0
qOFT, FATE F1 TUAFT, @A F JAFC
faega fede § Sod fa I o~
0T 7€) gamr #EiE I ST Al &
Tz foer | 978 SEF IR F 441 AT
Fifgw o1 F4ife whg @ ¥ & S
i fgar a1

AT A Tag aw: S aF H
AT AT F0T FAAAT § AR g F
Wl F addl FTOSARAT AF
gaarsr ¥ g fraa &1 o®w @9 E,
zafed fegm #T FAT AFAE FET
ZATY MR FT G g AfwT g% faF
g% Q% fqega waq g, faame ¥ ai)
qT ISy FFaT &1 90 FF ST AT
qeqr £ | @€, 19, fATE 9rgd 95
g €Y 1 & 1 g qzg faeret difd,
fawat faardt @&f 1 qreT ST 787, 32
Fyn ® A E ) greE F o fawar
2 @ 3uF iy 1A FEOATH @ 3T S
& st fren #r SINT 7T AT g TE A
qe I & | g IF FAAT 1 J0OqF
ST SEq qLHe FAT F+ET H 999 & ITHT
WEAAFE FT FTL A A AL FA U A
deqq AT F TEAFT FT I 1T
A T AT F TR

qSITq ¥ SAAT ARW G A § v ag
arR fgrgear #1 93w § gFar & 1+ fyaar
QAT AET AT W@ § 98 99 #7 2 faay
A gIYLY F AT I AT TEX T A15T
ATT 7 FF HI & . AT AIATIEST FaaT-
AT TG & A g S99 FIE UgS
A&l g+ grgw fafqee gy # grwdaa
g a1 qE ®e ¥ dw @ owar g
fogar avg & ag7 fagvd &1 @1 &
Fgar 5 Pearl a1 gafasese i
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f wiF e far adfaaa FAEES
Fr arzfag &9 F1 9@ gER A9g o
F qrg oA 75 & 9aF fAA ST FHq
FT A BT T IIT FT (T T T FI
& sy forg ¥ STEY grog g E aF |

g wqaw g fedhama o fedaaagy

& o wiIq waFEE F gl aga faeang 1
fedaam w8y ad, gw #1 Yar wew
2 qm fF F1E wsgyr FEAT IT @]
foa & oifr & 7z A% va=dar 97 97
FT & sty afFT ga wware g fF dar
TEr gar | sf=Tr oft aga @ & st
qifafera weeqfadr s § abeT za@
q1T 97 Faq 7@ T gal ¥ ferq gw
FTar =3 g (Interruption) s\T Y g T
TEY var | zafad § g fehraT & fay
FMA 4T gasar AT =gy ¥ ez ¥
sieg qATar AT Fifew ey ag Faw
793 | 97 a¥ qifafesa st w7 787
TN JF aF AL FLAAT QA TEY i
AT T IF AL FIRA @eH  AqE1 g
as as fray PRt wd&r @ T8
gUTr TAT 4R gEeRa wqar g

Sgl IF 47 9SG FT AMGAT &
gra 1 AL FFar war { daqrg F ada
FI I fFar war & 99 a5 AT Fos-
TN TE G AAZT wFT FGA ZIW )
IAFR! B 9T FA AZ1 fAaar gafey
FAFT g T WEHAT qIA7T & AT THl-
faar gy 9w aw faady &1 dwaH
gAY TuEed S A8t & 1 gAR TS AT ey
TOEEA A g2 & A A FUT 1Y Y
TFAAIE FTET 1AM GAE BT THIT
oF, Srwrer dFdr fer ) fasrelr @
g @dAr Afgy gom fygar gdaq 37
g 3aF fgare ¥ way Ay faweh £
qIE qIsg [T A0fF |
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o gar gz & FF F47 ghAar 1 w1
wFane fraE & faare @ frem &y
YT FACE AT A7 G20 H S(eAr
qr IFF AT F gEET T Al 39
FWaF FH FCN ! FA § J-frwrd
I J@ gIar 3, & gwam A% qmn
for Te-frerd & a1 wqdAT g AT 4T
AT &g 1 auT § qrar g 5 925 F
SHIT FT I 3T FT &V | AL FWfera
aTH ¥ F7 43 i @ FW §
ar §graar g 173 fFam & g g
AT g% gar 40 v fram & Far gre-
arg g | 9 femd & 3TF7 waaq 4T
g1 9T IAF wadd fREE & qaw
FT AT, SEH TAig FL A7 § A1 A€
fowrd sAT Fif T | qUT IAFT AGAT
frmm &1 areq g, fFam &1 graar
AT T GI@T FT FEAI, A F AT
FIT TG TE FW & SAB a7
FET § a1 ITR I FT ZALR ST
=1faw | ST FeTT 99 FEAr Tfgw
w2t aF gad sAF g gd § ST
gfewdt #t warg & fau € 39 a3 T4-
. A%z FEw IITA 1 GHR TGIT G T
ITHT ITW 7 -aw W gA aga
T FHT

TF qATT A1 AT S AT WO HIST
FT AW AT 87 5 goF F aq7@x
gaadra frew w1 @1 we ArST § 4 &
§ o g gar 9% PAx wgw wrEdarn
qrel qT TR AT T4r OF SF agt
F &7 wug AT E YA (FAr HT A8 TOF
fair faea & & gad fa¥ qaeTr §
frT 93 ¥ Fgi SfvsT & QWA A9
¥ W g T AFT AIS ARHT VAT 937
EMAr AT CHF P q AFT A8 evafaai
T FEr @ T

avare A fag Gagard @ o
F a7 qoe qISTRAT Y |
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ATqR AaY fag 1T dow F a@v
TUE HiST A @ IR S gy, gH
FEL § TATT F a7 W0T T qT | H Ay
YHEI A FT owwHEL § AR 9w
FE0 B w0 wwwy gaw dear v
TS ST FAT FT AV AT o F Ffaw
AT | Fzzrae § a7 oA gE A 9w
FET yorrE #Y gfwg aaFr g€ ot | g@r
AT fag dIVEE WY q¥ ¥ | Faf
AT AV HT TE NST TAT AT 1 AT GATH
¥ W@ g uT & A7 g AT A q@
R Al Ay el @ @ Fgw ek
THY SAMAC FG T8t Fg qFAT |

¥7 A9 |y fF 997 dam F fadr
341, agi A4Sz F1 w7 § A< g gfAaq
R &) AFFT FET AT WS ST WY
grea azada frem & & 3gi qifafe-
Feq AST T | UF FOAM & wSH A
faee a1t 5 Sg#r AFdamses ¥
arfar & § ST AR AIAT AT H
g § for o Sud geEd & waq
fFar war 1 ¥ graT oo ¥ adr @
fodt drEY B St war § @y ag
T ORdr &1 1T Fre A0 73 AT AN
qus & 7 qrqr g (Unterruption) oy i
G

a7 A wiE gaam fag & A
FET BF ANFZTA RHAFT FT FATH
st gfamr 1 f&ar qar § ag oF qifa-
feFar waar § 48 99 FT AR
HAZT AN GfStaAsr & 7 gorrg § @A
T & A1 W 9@ AV 47 ;R
gAR WAl #1 3aF fa¥ Feqqqz Ar
fRaT 9T 9g S gHA  UAFAT AT 394
g 13 ¥ ¥ fgw wF @ Sig 9
§ garewarE g R o w wifE
TE ey Sy @iEl 9T iy 1 AT
EHIT TF ArEdy @it nar ag 5 gg A
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[ @R 7%= fag a7 ]

ST | 48 AT AT RIRTEAFT FT7 5]
9T HIT 3T qTEH HA | A AFAT §
f agi wF fafaee Y gre sy & AR
faaare & | a1 81F A1z A wifqarsr
Y sqar § waar fear g 41T Iaw
gfrar ST #1 AFAT Fifgg | Fg TG A
SAar Y e g | sz a fag
Fq & qrEf F g § ST AT I
AT % (Interruptions) ar ag qu TR g
ot aTF I @ FA0 ACEY AW
agr frdl fFem ®Y sarEdr W& AT
FifgT 1

% zrgw AR T g § afay I
A GEFLH T JgEe A A AThH
ArE | gfRT ST A e o
£ | gaR faa § A% fa¥ I9 FIT R
st ey It @i & faas
IaF grg gaq ANz fear v sEer W
QAfed qAAIT 9T A ITHRI AT I |
afwa § 97g wd T qg 9AAd0 § AW
i gaAar § 9&F aF e e w0
ga § § I qaww @ar g e e
S FT FHAT FT WA FT FZ F A7
=i g Thfed waw I3 AR | 99
fr wifreara fedl Brem &1 gud =@
F st A8 FIAT & A gupy Unterruptions)
fwr wiffeard &7 waddE FT WA FI
AT 3 FN ATAFL ITH THIG FIAT
ifgr ) § @ gamar § & T w18
feifqge X @Y g9 e ar 7 &
A AT BF FT I[N Ay 7@ g
& § g % 28 A1 w1 A foar o
#IT AT ST AFT AHT AT IAT H(F
¥ g% T WIAT Higd 3 9AR! gAY
TaddT F wAE s owfEg o0 W
T2 FiATT W FRar § SEAT agar s
ZATT B & | AT AT TFH A3 A1
fafqeze § 1T ST @ 39 9IF A
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AAHT FI FAATT § T ATH TA TIT
g w3 I50 FifEq AT Y wIW F
fay gr g & g § 91T 399 ATA
F1% gieaT T8 gvar Fifgg | W ArF
AT T A@0 FW@ | & wgai fs
q@ {370 FAAN ITAT T FEIAH A
I |

st qgEte it 33 Fd qifear-
Hz Fagl gidl | a3 FET AT 40T A F

IR A" fag aw: & safay
TE FZ W@ g 7 ag NU gFA AAI
g A8 q@Ad wifaT | 3791 Fg F
F g FETE ) ]

SHRI NAWAL KISHORE (Uttar
Pradesh) ;: Mr. Deputy Chairman, Sir, I con-
gratulate the President for his very short, but
comprehensive and matter-of-fact Address.
He has said broadly some important things
which are not new because every year most
of them have been repeated. But this time

the tone is new and firm and shows the deter- -

mination of the Government to go in right
earnest to solve the stupendous problems of
poverty and unemployment. But I must say,
Sir, that one party or a few individual, how-
soever capable he or they may be, will not be
able to solve these colossal problems for it the
whole of the people and the entire resources
available in the country would have to be
mobilised and the support and co-operation of
every one, irrespective of party affiliations,
would have to be sought by the Prime Minister
and her party.

Sir, so far as we are concerned, we are
equally committed to socialism and other
progressive programmes and would, therefore,
respond and also support and help in all such
measures that are brought forward by the
Government to remedy the ills and the suffer-
ings of the people.

Sir, this Address mentions some new good

steps like task forces to speed up the implemen-
tation of the investment programmes. Sir, the

-
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Reserve Bank Survey says that the money that
was allotted last yea: for many of the projects
in the public sector could not be utilised to
the tune of 25 to 30 %. I think that this task
force may go abit ah ad in implementing those
programmes, Ther, Sir, the Cabinet has
decided on the pa ticipation of labour in
management. This is a step which T would
like to welcome bccause this would give
additional responsibi ity and sense of maturity
also to the labour ani may go a step further
in the efficient working of the public sector
which has not been :howing very good results
so far. The private s actor then can also follow
suit.

Then, Sir, there i; also the mention about
some changes in the administrative apparatus.
So many committee were formed by Parlia-
ment to go into th: working of the adminis-
trative apparatus aid so, now we have got
a big volume, the R« port of the Administrative
Reforms Commissic 1. But I find that the
apparatus is not chnging. I would be glad
if some more atter tion is paid as the Prime
Minister has started by calling meetings of the
Secretaries of the va. ious Departments in order
to take quicker deci:ions and also to liquidate
the bottlenecks that crop up in between the
various Ministries.

Then, Sir, some :uggestions have also been
made by some friencs who have spoken before
me, and I do hope that the Government and
the Prime Minister would consider thém in
right earnestness an: . sincerity.

Sir, much has be n said about the nationali-
zation of the 14 ban«s. That was a good step.
But on the same pr nciple why should not the
Government and th. Prime Minister go ahead
with the nationalization of other Indian banks
as well as foreign oanks, and also general
insurance companie- ? President Nasser over-
night nationalized the entire shares of the Suez
Canal. I do not un lerstand why the Govern-
ment of this big country, the biggest demo-
cracy of the world, « annot do that. I do hope
that it would be dor =,

Then, Sir, therc was a suggestion by the
Leader of the Opposition that we should have
some employment tax, Another suggestion
came about the caital levy on the accumu.
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lated wealth. I think these are some sugges-
tions which the Government should consider
seriously,

Now, Sir, a word about the rising prices.
It is said that also wholesale prices have gone
up by 3.4 per cent. But the Address says that
the prices of foodgrains have declined by 6.8
per cent, It is not good for the village
economy. The prices of foodgrains must keep
pace and maintain parity with the prices of
other articles because ifthe peasant has to
sell his goods at a lower price and to purchase
at high price, his economy will be disturbed.

Sir, the President has spoken very correctly
about the unqualified determination of his
Government to remove lawlessness. But I
would say thatin spite of this, conditions in
West Bengal even today are not good. Even
the Congress MLAs are being murdered, and
if the Government cannot ensure the safety of
its own members of the Legislative, what
sense of security can be inculcated in the
general public? I would only say that the
Government should deal with the problem
with a strong hand, and I would suggest that
the CRP and the army should not be with-
drawn from West Bengal, unless normaley is
fully restore.

Then, Sir, much has been talked about
changes in the Constitution and about the
Fundamental Rights. I am one who believes
that the Parliament is sovereign and supreme
and can cffect changes in the Constitution.
But, unfortunately, the judgment of the
Golaknath case has changed this situation, and
I feel that something has to be done to restore
to Parliament its inherent right to make
changes in the Constitution to suit the socio-
economic changes that are happening fastin
the country. But, Sir, I would also like to utter
a note of caution that we should not unneces-
sarily denigrade the judiciary. After all, the
judiciary is the creation of our own Constitution
and it is there to guard the Fundamental Rights
of the people. If we show discespect and
disregard to the judiciary, I fear it will
ultimately weaken our democratic structure it
self.

Now, Sir, just ore or two more points. Sir,
one word about East Bengal ? I am glad that



227 Motion of Thanks
[Shri Nawal Kishore]

the Prime Minister moved a Resolution that
was passed unanimously by both Houses of
Parliament. But, Sir, that is not enough. As
we see in the papers, I congratulate the Presi-
dent of the U.S.S.R. for sending a message to
the President of Pakistan to stop further blood-
shed and to stop sufferings and attrocities on
the unarmed people of East Pakistan. He has
also suggested that the problems between East
Pakistan and West Pakistan be solved demo-
cratically and politically, and not by force. Sir,
I know the delicacies of the Union Government.
It is not very easy to rush immediately and to
accord recognition. But India is a big country
and the next-door neighbour of Pakistan or of
Bengal, and I do hope that the Prime Minis-
ter. ..(Times bell rings).

Sir, I will just conclude. I do hope that
the Prime Minister would consider taking
some steps more than the mere passing of the
Resolution. I would like to speak a word of
condemnation about the US State Department
spokesman, Mr. Mcclovsky. I saw in the paper
that unnecessarily that man has dragged that
American Treaty with Pakistan saying that the
arms that have been supplied by the US under
the Treaty can be used against the people of
East Bengal to subdue them and to suppress
them. It is something shameful and awful.
Then things have been said about the election
and the flaws and deficiencies as well ag
irregularities, Itis nothing new. Since 1952
after every eclection these things come. Some
are genuine and some are routine but I do find
that the demand is that these complaints should
be looked into by some high-powered commis-
sion. I do not understand what is the difficulty
with the Government in ordering such a probe.
I also feel that changing the rules of the elec-
tions just at the moment when nominations
were being made—they may be quite innocent
and correct but these do create some doubts in
the mind of the people as to why these should
have been made just at that moment by a man
about whom so many things are said. So I
would request the Government to kindly go
into these complaints and order an immediate
probe. We concede and also congratulate the
Prime Minister for the magnificent success but
I do not know where the people of the DMK
and the CPI come into the picture. So I would
ask the Prime Minister that now that she has
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a massive support of the people, let her go ahead
with her socialist programmes and progressive
policies and all those who are on this side or
that side, wh> believe in socialism and who
believe in democracy would stand by her but
let her not fall into the trap of the CPI. They
are simply trying to take credit and trying to
bask in the glory of the Prime Minister, I
know there was a day when the DMK and the
CPI could say that the Central Government
depended on them but now the table are
turned and the DMK and the CPI depend on
the mercy of the Prime Minister and her Party
for their very survival. So I would request
that Mr. Bhupesh Gupta should well know his
exact status and also that of his party, In the
end I would say that it was time when slogans
should be translated into tangible actions.

"DR. (SHRIMATT) MANGLADEVI TAL-
WAR (Rajasthan) : Mr. Deputy Chairman, I
would like to bring to the Prime Minister’s
attention the statement of the President :

“The massive majority given to my Govern~
ment is only the first step on the long and
difficult road ahead.”

The massive majority no boubt the people of
India have given to the Congress Party ani
mostly this is due to the excellant image of our
leader, Shrimati Indira Gandhi. In this con-
nection I would like to bring to your notice
tnat thousands of voters who have voted for the
first time are the young people who are looking
forward to the implementation of the promises
that we have given to them—to the people of
India—and the young people form a part of
the people who are going to be future rulers
and citizens of this country and therefore it is
very important that we have to pay special
attention that important section of the popula-
tion and take great care of them. Sir, their
demands are very legitimate. They want
education that will equip them for employment
in their future life and I think we should gear
our education right from the higher secondary
standard to the level of college education in
order to equip them with some kind of skill
that they can make use of so that they n;ay not
be a burden to themselves and a burden to the
society and to the nation.
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The sceond thing hey want is employment
and I welcome the st atement of our hon, Prime
Minister who has sai1 that we should not make
them dole-minded ar J that we should not pay
them a salary for neing unemployed but we
should make them al le to stand on their legs
and have respect fcr their own selves. In this
respect I would lik: to say that small-scale
industries and cottage industries and also agri-
culture and dry fariaing in the rural areas
are the things that will provide opportunities
for employment. As hias been said several times
by the Government, in every district we should
have a Programme of development in rural
areas wnich will gen: rate enough employment
opportunities for our young people who need it.
The number of unemployed engineers is very
great, at least 100, 100, but the doctors also
share in this unhapp: situation, though not so
much they are alsc becoming unemployed in
many States.

Another point T wuld like to bring to your
notice is this. The P’resident has remarked on
Page 4 initem (d) t! at the Government pro-

pose to ¢

“accelerate chrnges in the structure and
functioning of :dministrative apparatus,
expedite decision making, ensure effective
delegation of powers and responsibilities,
and streamline financial procedures.”

Sir, the administrive machinery must be
streamlined. The :dministrative machinery
was set up by the British to suit their con-
venience, to suit tt: requirements of a police
State but now our Stite is not a police State
but it is a welfare State. Therefore the res-
ponsibility of the adi iinistrative machinery, the
administrative office! s, has become very great.
And 1 am glad th:t the hon. Prime Minister
has got this in the fo efront of her mind. She
has already taken teps towards it by calling
the senior Secretarie and explaining to them
the new ideals of the Government. The entire
administrative machinery must be geared to
serve the people first and be their masters
after wards. That i. the main thing that we

~ have to do.

Another thing I w~ould like to draw your

"kind attention to is 1 'here the President says on

Page 8 :

;*
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“My Government will stead fastly pursue
its policy of non-alignment. It will raise its
voice whenever peace is threatened, wherever
the independence of sovereign nations is
eroded. It stands firmly against colonialism
whether in its old shape or in any new
guise.”

I cannot help mentioning here the situation
in our neighbouring country, the Bangla Desh
movement. Our hon. Prime Minister has
moved a Resolution in both the Houses and I
want to say that not only the Members of this
House and the other House but the whole
nation is solidly behind her. She has said that
we have no desire to interfere in the internal
affairs of Pakistan and yet we cannot be silent
spectators of what is happening in Bangla Desh,
Therefore, I sumbit that we should give the
statement concrete shape and form committees,
as announced in the AICC session, to channel
our help to the war victims of Bangla Desh.
The other thing that we can dois to recognise
the provisional Government of East Bengal or
Bangla Desh. I think these two steps, if we
take, will show to Bangla Desh and to the
world that we are earnest about it. 1am very
glad that not only in our country, but the idea
of help and a sense of urgency is spreading in
the whole world. The credit for that goes to
our Government. We have been trying behind
the scenes to persuade the other Governments,
the Governments of the United States and the
USSR, to see that the matter is brought before
the United Nations, the Human Rights Com-
mission, the Security Council and other
agencies, and to see that the massacre that is
being committed in Bangla Desh is stopped
forth with. Thank you.

"SHRI M. N. KAUL (Nominated):
Mr. Deputy Chairman, a new impluse is today
travelling throughout the length and breadth
of this country and itso happens that the
Prime Minister is the vehicle of that impulse.
Let us keep that impulse going. It is not
enough to say that the Prime Minister is now
endowed with full powers and authority and
the backing of Parliament and she can go
ahead with her plans for mitigating poverty
and improving the condition of the people.
Every section of the community hasgot to
share this impulse and participate in it. With-
out that this impulse will languish, Please
remember what are the conditions under which
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the Prime Minister and this Parliament operate.
It is important to remember those
conditions. The Prime Minister is not endo-
wed with the powers of an authoritarian
government. She cannot issue decrees that
this must be done and nothing else should
stand in the way. Secondly, we have not
reached a stage where the Government is in
control of all the commanding heights of the
economy, These are two important limitations.

The Prime Minister has got to take the
people and every section of the community
with her in the great tasks that lie before her.
The impulse that is generated, the new spirit
that has arisen, that has restored the confidence
of the people in themselves, that has given a
new life to the Indian political scene has to be
kept going. In what manner and in what
fashion can it be kept going? So far as the
Government is concerned, the one great power
that rests with them is to generate waves of
confidence, that is to say, in every step that
they take, in every action that they propose,
they must inspire the confidence of all sections
of the community, That is the key thing
which is in their power. Once confidence is
generated, new impulses are released and new
forces are released and people are in a position
to do the work better than what they did
before. The response from the people has got
to be one of co-operation. The Government
should generate confidence and the people
should respond by co-operating with the
Government. Unless these conditions are
existing, it will not be possible to reach the
goals and have the mandates of the electorate
fulfilled.

For implementing its policies the one
great vehicle that the Government possesses
is the Planning Commission. I am glad that
the Government has the power to shape de
novo the Planning Commission. This is a body
whose functions should now be carefully
defined. I was associated with one of the
financial Committees which some years ago
recommended complete reorganisation of the
Planning Commission. They said that the role
of the Planning Commission must be clearly
defined. Itis for the Government to so fashion
the personnel of the Commission, choose such
a Chairman and personnel, that the very
names of those persons inspire confidence in
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the country at large, persons who will not only
work but will be imbued with passion and
knowledge to do their duty and their job. One
of the planning Commissions in the past have
achieved great results, great things have been
achieved, and we cannot ignore that. But
there has been so far one basic defect and that
has arisen from the fact that the “short term”
and the “long term” goods have not been
clearly distinguished. I feel that the right
balance has not been struck. Too much
emphasis has been paid to the long term project
with the result that we have made investments
in steel and other industries of which the full
fruits can only be' known in, say, a decade.
People as a whole cannot be reconciled to that
position. Each generation has got to live in its
own time, and we cannot adopt the attitude
that heavy industries must be built, come what
may to the people, let the people sacrifice,
but heavy indusiries must be built. I therefore
suggest for the consideration of Government
and this Parliament that there should be a
clear distinction between short-term goals and
long-term goals. Long-term goals are clear.
We want to become a developed country ;
we want to have a powerful industry, a
powerful agriculture, productive machines ;
all that is clear, We have achieved a lot
in the field. The short-term goals are also
important. It is by attending to the short-term
goals that we can really break the backbone of
poverty of the land. The short-term goals are
clear and simple. There must be residential
accommodation, there must be cloth for people
to wear, there must be food, there must be
drinking water, there must be communications;
that is to say, these objectives should be clearly
specified and the goals should be clearly set as
to the period within which these objectives
should be achieved. What are the resources
that are to be allocated to it? The Govern-
ment have first to consider as to what propor=
tion of the total resources will go to short-term
planning and what proportion of the total
resources will go to long-term planning. I
often recall Gandhiji’s observation. “I travel
around the country and I must see visibly what
is the effect of policies’’. After the tenure of
this Parliament is over, we should each one of
us, each one in this country, should be visibly
able to see the improvement in  the condition
of the people in all these spheres, and that can
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be achieved provide | the targets
laid down,

are clearly

One thing is imprtant. The Government
composed of 40 or ' people cannot by them-
selves undertake the tasks. They have to issue
directions and annc mce their policies, Itis
the Civil Service wt ich has to execute the job.
Tt is the managers « i public industries, it is the
managers of private industries and other people
who are co-operatirg in this entire endeavour,
who have to play their part., The workers in
the fields, the worke rs in the factories, all those
people have got to play their part, and they
will play their pa t provided they have a
feeling that the friuitof their enterprise or
part of it comes bacx to them in some tangible
shape or form.

SHRI K. S. M.,\LLE GOWDA (Mysore) :
Mr, Deputy Chaii nan, I want to emphasise
on this occasion th: t it is vital for any Govern-
ment worth its na: 1e not to retard the growth
of any section of th : society, more so, a major
section of the sociei y as the rural society.

We have embaiked on a planned economy
and we have alrea ly implemented three Five
Year Plans. Yet, vesee a glaring inequality
between rural socii 1y constituting 80 per cent
of the population of India and the urban
society growing monstrously. Even after the
completion of thi-e Five Year Plans, if no
integrated or uni'orm development of the
society is taking place in the countryside as
well as the cities the plans can only be one-
sided, sinister and 'nvidious, What is happen-
ing in East Pakist: n today and why that situa-
tion has arisen :hould open the eyes of the
rulers of India t . what they can expect from
the rural people If they continue to be given
step-motherly trea ment for, the realities can-
not be suppressed for long from the people in
this age of enlight :nment,

Today, people :n a democracy revolt against
the imbalance i1 development as between
different regions .nd different sections of the
society. Per capi a income in the rural sector
is not rising in comparison to that of the
urban sector. Th: growth of the middle class
in rural India is tragically coming to a grind-
ing halt,  Elimination of the middle class

i
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from the villages of India seems to be delibera-
tely planned.

The Government proposes to provide Rs. 50
crores to provide employment to the rural
unemployed as labourers. Mark my words, as
labourers, What about providing jobs to the
graduates graduating after selling their lands
or mortgaging their paternal houses ? Will
Government state emphatically that it will
reserve at least 50 per cent of the jobs in civil
and military service and the ever-expanding
public sector projects for the 80 per cent of the
people of the villages to return faith for faith
and confidence for confidence to the village
voters who massively supported the
Minister ?

Prime

I also prge.upon the Government to create
p separate rural cell in the Directorate of Em-
ployment to ensure the employment of the
rural people within the reserved quota.

I warn the Government that unless the
Government and the Planning Commission stop
differentiating between the rural and the
urban people and develop both as one inter-
grated socicty with equal opportunities, they are
creating a volcanic situation similar to the one
created by Pakistan by 23 years of neglect and
differential treatment to its people in the eas-
tern wing, the Bangla Desh.

We see lip-sympathy pouring out for the
Harijan cause. It has been repeatedly said that
they are the exploited and ill-treated section
of the Indian society. If it is realised that the
Indian society has exploited them for so long it
is the responsibility of the Indian people and the
Government to atone for the wrongs done to
them and properly compensate for it right now
by translating into action the entire people’s
love and sympathy for our Harijan and tribal
brethren, )

I would suggest to the Social Welfare De-
partment of the Government of India to spend
60 crores annually in the Fourth Plan period
to build houses for the Harijans and the
Scheduled Tribes and grants them frec. With
this prqvision, two lakhs houses costing
Rs. 3000 each can be built in 20,000 villages
of our country each year. We will be provi-



235 Motion of Thanks

[Shri K. S. Malle Gowda]

ding thereby, not only one of the three prime
basic necessities of life, . e. a roof to live under
but also introducing clean living habits and
social reform to the Harijan families. And also
important, we will be giving a little property
to own, love and care for. Each house will
mean an income of Rs. 350 per annum to each
family in term§ of rent and this is even better
than giving one or two acres of dry land and
a debt-load to bring it under plough. The
Indian people would love to provide these
worth while facilities to their underprivileged
Harijan and Seheduled Tribes brethren.

~ *ff #¥W wWaAwE (9T T[W) : I9-
aurafy Agwa, § Ag@fgA wegafy ¥
AP 9T yegaTE F TEqE F g8 W
qed F fq3 @gr gt g+ wgfgw
Tegafa o sfwwwr fear 3a%F gw
a9 Fad g A1 99% a7 gw 3= rardy
g1 a9 I g sAfwwraer §
= (50 sad gH arfge far § fF aw
IR I gF FHEAIE KT AT IF7 A(
T & AT ag gETSIars AT ¥
TRY FT FATIAR TG & aleF a8 I§
gfrar wid aEt gareae & AT 9
SACEARCIE R R

it TAAEAN : oG gHTIGIE TH1-
fest g1 rar |

it qFI NGy ;. IgANEfT wEET,
UF ATIATE g @1 9T SEET -
wAIg Aifggr &1 faad g7 qifagde
¥ AL AT FAGITT KT AT 90T AT
AT 97 ITW ITW AT AT®AT qT AT
waT | AT AZT ¥ T FL AT TAT ThETr
arg 9% | Slo W {AE Aifgar Fr g7
Fidlsgae qifeade & dgT AT F@) ¥
2 uF AN ERF g, @U faw w=
IR AT TFTAET | AT T 9T IghA
731 qT R geF F J faar 1 g
IAFT FHIAATE & 1
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Lo

gIU GAGAE  q@T AR 0TS
TSAATAAN S &7 | qg  ATAT AT FiFG-
g q A JFT AT ghawarg W gz
war A fex afed, ag sAwr d ghaa-
AT FF IF A0 F@r ¥ gA T
agaig ar & f5 wiE FeoEra g3i ax
A W AN FZ @ 7 5 usargo
T 9 F1 | wegqfa AT F  qhvwmer
S G A SIH AT Sy Y
FFANT TH Y ) qGT ¥ AT AT ITA
g W1 W, afF gF aga g9 sen
safF zasr W fagr) g9 FIIT F
gada A1 UF wgAT 9@ 1w
THARET S ¥ & erar qivar g 6
ga & {1 dqT [EAT 1 oF g 9
gad TZ 9l a1 fF a9 FY sFa g
faen & uw Hi q@ Y famga 30 T
frqzr fgar wer faew sad & |
qIT | @ oA 1 F fe g fr
AfEaT 9 q@ FT T FFE FAT 39T
qAAI0 § 98 AR TG Fgqd § Fgy dfay
FT TYT & ATTHT |

Interruptions

T St & §7 g & Argy
air AT § 98 T9FT gT A 901 F srqat
A IWIE ‘

HT FH WA F APamT 97 I
AT 3T FT S TXIE & AT J I F
fa gw qarx § 37 9T Ad § 1 wszafy
wgicd F A7 st fear sa¥ 3@
AT AEGAR F1 TF gE AFAT IR
qa fear ST 97 g =g s Ay
et & & gAR qmarfaadt w1, gany
Tdat 1, R AR FeAOT g ST A
FEAO ENT 1At gfazr aify F Ageq
H o1 3T FUT 7 |

#T g Y AT AET T AT sA0qy
fgarmr =y &1 uF wsz Ay Sl
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Al | T FE T § AqY FY ATHT A&
e ¥ gH =X g T §, swfaw 4 fwr
& wgi shwey sfaw afdr |wiSEE &1
AT AT Y & 927 Tasral § A qIe-
q1g H AU ATAT & FT faqm &
IS & AW HAA° AT § ATHT Al T
2 w@aT IR §F § T A IR 0K
& &t el FE (AArEeRE), I @Sl
A qgar g 5 e fasdl §rag &
FHEET FL AT F2 AG T FTATT T |
IT JE AN GAIHATE FT ATA AR
FXA AT a fme vqat w1 WAt g T

Hwa, & @ vdr wegfady w1 faaitn
Fwr g @ 5 owed frdr gd sfem
Frgfadl o 1 9w aegfe & A
F@T g St fF Il F 9= W FW
. geTt g\ F g g fr few drwr A
fqarg ag s @ ik o9wE, T 7«
QAT F YR § 939 I AR HT
T T A | wT G oF aa F
HOH A (F 5T @9 @A F 9
gy WY 9T AqE I T AT AT ZrS
FT T A& EAFIT 1 gifs & @
w g S AT AR gER F § 98
wed & fF gg = {f gar at ag Fag e
g1 W dgd AT gAT 8, W IH
qAF gy fF g0 WS T F A=/ 435
- gFI G EA T AT @ gwmR as
fedl FaFaT, 3 AFET AT FIAIL {IX
ALATTF §H &, A T gW 9 A% g fF
g |Al gar W @ aw ot § afea
feT 1 ag &wry &1 awq frw gar an
R EE A g At T A
faqiy =q79 3 F IFwW &

wgl % |fa gari &1 g« §, 98
wgd gEmFfag eafy i SRR
AW THE F FTT F AW 9T JY
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ga ag gfomt ar faedy 7Y &, g
Ta & faelt A & 1 98 T a9
TFAT T AT § AR ¥g o+ femaerd,
g & feemd, o wifesl, &9 & am
§ a8 T gF FT AT W I3 gA §
T T AT EH S 39T & 1 Sl A
g, SUitAy wged, OF W sigl O @
o 5 za® a7 g5t ], 98 o a3 gw
AL gFq & Afew fog @i F
50,000 §o FMAFT UF q=9 & fauqrT &7
dar fear &, @@ AMFT OF AT
qa fFar g, s9 s(faac & framr 1
et T qar ag & awar |

5p.M.

qi=El 9 98 & F swwmE & a
AT §, TR § qgT AU FIKA A,
FAT gAT FAT AL AT, AfFT TF arg
fFaT & fF smar ¥ 7 @Y q@1, 7 %9
3G, U9 9Ol ARTAT FT /W@ AR
AIAMTAT F FRAIT EHT 9T JIFT0 I
qqre gfegr el w1 Isw R faar fowa
FT0T gfegwr e s fasft 1w o
g\ 0% Iq fraa< g3 59 oFa | fw
YR 3T FT UF FAT W& § AT ag
ZFERET § FAT—ITT G2V | 99 aF g
greEe g fF Qe gersl, @ik gwamt
1 TOT gEid §, ar ag FaAwd Ifaq
i F Jgea § g awdr

TF @ AT TN, AL AGIeT,
& ¥ uF g ez .

Y UFARE@T : KT Y T F 7

=it gagwEfa . SIS, s
aifa & gfag

st qFdT 9O TF Td H FIL QA
WIS A W@ & av AT Wigdl F 7S FY
faew & faa wig & @Y & qHEH
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[=fr g#aa yare]

AT 33 98F & N A3 F NG [
| gFT FTAAT FT AT & | AT II0 AR
AT FFH HL AT TS FIART FLAL G AT
ITHT AV TG AT L FL A | SF
A& Z(AT AT FTTAT I AT TFEAT qrf-
FEATE T AT W E, ATV A
FrT Y AV ST AOTAT IT 9 G
£, SEAT @Y FU AT G AT F AQ
Fdeq a1 ¢ fF 3A% AT H FA TR
GaT FI, AT eETHAT 5w F T,
78 qiferdt garR wrew fafreaT ox e
FIAT 8, 98 (57 &7 § A(E 3qFT 7T T,
IqF T T TRIHAT FW@ QAT &
wfifes wigdt &1 FEEAT F TH AT
Si&t aF g1 9% ITF wag w, fqq% gq
FY T FT AT g gSifEAt F1 FEATT
FT AR |

za% gra F oF aF &1 AT FY
¥ Agar g g AT & fRITF €I
szt g€ Hawd & 1 W Fgdr ge wamd
§ uF g § @17 g fF 9gt aF fFaei
T qATH g, IAFT @aqr T SARS AT
a1 Wr g, fawer saEr #ag 9 fAa
W ¥ —aiE@ F FAT 9T 93 02, AT
F RIAT TZA A5 1, AT FHATT ST
IARY AN § AR gAfEF Iw 9T
JIT F HEg H weTIEAT Y W2 |
FFT @ 3 AT qrdy 9IS Hr oI,
I TN I, GFT FI 34, I7T FI 34,
ar g8 ot qenafa adw, 9 7 3fEU
T A | XL, A8 42 Grar A
FHT TT IT A F LW IFQA ARG
g aifs adat #r MIT FT FF AL
TOFT w0 WU FE HATAT G TV APl
qE, AT TAT FT TG0 TF |

Td ¥R & qT T OF TH faga
g, weaey waraa, fF 37 At W FA F
TEX F Tqg AU FEAZIAT A, TG
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fadift g & AW g, A g9 H 97
37 @] AT 77 gfgym § afcadq
FW ¥ oy g "q3q afaama #4017
Far 98, afFrT 9 e § 9@ & f9¥
g sfaq gwed wwar Aifgy, w6
ZAR 3T FT H(T E |

- SHRIHAMID ALI SCHAMNAD (Kerala):
Mzr. Deputy Chairman, Sir, let me at the out-
set thank you for having given me this oppor-
tunity to speak, The results of the mid-term
election have been unprecedented in the history
of our country. When the last Lok Sabha was
dissolved, I had many people saying, that
Shrimati Indira Gandhi would not get a major-
ity and she would, if at, all, be able to form a
Ministry only with the support of the D. M.K.
and some other parties. But she got not only
a majority, but an absolute majority, two-
thirds majority. The toiling masses of our
land, the common man of this country, went
to the Polls and voted for Ruling Congress and
gave them a massive majority. In spite of
their starving bellies, in spite of the difficulties
they were facing, in spite of the violence that
prevailed, they went to the polls and asked
Shrimati Indira Gandhi to go ahead with her
Government. Why ? Not because of any-spe-
cial considerations but because she was able to
capture the minds and hearts of millions of this
country. And it is for this Government, it is
for Shrimati Indira Gandhi and her colleagues,
to fulfil the promises that she has given to
them. It is for her to face boldly. I know it is
not a very easy task for her, Even though she
has got an absolute majority, it is a very
difficult task for her because for the past
twentyfive years the common man of this
country, the toiling masses of our land, the
starving bellies of our country, the poor people
wanted to see that poverty is removed from our
country, but that problem could not be solved.
So it is notso easy to solve a problem which
could not be solved over the past twentyfive
years. All the same the Government will have
to go ahead with its task of eradicating poverty
and ignorance from this land, otherwise people
will not pardon them.

One thing I should like to point out about
the Presidential Address. With regard to
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communal tensions in this country that has
been mentioned in the Address very same
Address was read la t year also. During these
twelve months so many communal tensions,
communal disturba: ces, took place in our coun-
try. T am very sorry the Government did not
formulate any spe: ific policy for tackling this
situation in our country. The Muslims of this
country, the minor.ty communities, are hono-
urable citizens of tl.is land. But unfortunately
an inferiority complex has been created in
thiscountry. It is for this Government to
eradicate that inferiority complex which has
been infused in the minority communities. In
the last election rirht from Punjab down to
Cape Comorin Mu.lims in this country stood
behind the Congre s (R}, not because of any-
thing clse but beca ise they thought Shrimati
Indira Gandhi’s G wvernment could solve the
problem which they are facing. They thought
that the grievance: which the minority com-
munities have could only be redressed by this
Government. I am quite sure Shrimati Indira
Gandhi’s Governmr nt will be able to solve this
problem. During : nd after the last election
Muslims had to fice many difficulties and
hard ship. They hzve been tortured not only
in the U.P.,in Moradabad, in Aligarh, they
have been tortured evenin Mysore State. In
Mangalore district many communal clashes
took place. Many Muslim shops were looted
not because they vo ed for the Muslim League
candidate, but beca ise they voted for Shrimati
Indira Gandhi’s ca.didate. Some shops were
looted in Mangalc e district. Unfortuaately
the authorities in } langalore which was ruled
by Mr. Vecrendra Patil’s Government in
Mysore State, did not take prompt action in
thatarea. I hope and trust that Shrimati
Indira Gandhi’s G.vernment will see that the
grievances of the minority communities in this
country are redresied. Dont be under the im-
pression Muslim votes always to go Congress (R)
1 wish Shrimati Inc ira Gandhi and her collea-
gues all success.

Thank you.

sadt  gfear wigr @ 3T"AEl
wEIET, a3 & {6 A7 7 oaq fq=9T gmnrR
AT g @ A0 HY 9g7 MR ¥ 3940
g & 7 o wege R g F gw
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TAE F uF a1 A7 gwR 3@ ° oqar
2 | EATY 94T ¥ 9T ®Y ¥ q9M w7
& gaw Ffearewr I amy a@E
AT G e A gu, AT fgrma
¥ 9 arft v @ s gg e
famara 6 Ft7ar Frdwn ag g P
ATAIAF FAAGT & |

aar gaR e ¥ el Far e %G
AT RS ¥ B e ag AT e w
T fager, afrT 20 @t o 3T & By ofy
At faa agt star—wi | gafay A
fr g wrey & fr gw oS, safay adt
% g qumy & S s, JfFT safay
fF sar #1 755 9T gwrr a4 av Aie
BHRT WA a1 fF s #ar ad 3
W g wHey ¥ fr 39 wey qT FAT
gurll wfes g & adt w9 § arfag
gl & ag wear T S sAar @ oA
gAY 93T 91 ag 9y faar ) www w1y
WA AT AMATT @AY AR WG H F
T afer @l gfor ¥ aw 39 sie
g7 @ A A gard DA gz
fazare a2 v, g s ot 7 A, gy
™ F AW A T qE By gAr |
affT ag gatar #t arg & fr gk 3w
§ e A Ay A faediy sa sy
FOGAT AL | AT A ATEA, AT A
IT FILI@ F AT TAT AR E, 9z g
AH T, AT 73t F T At ¥ gz
wifaq gar fr swar few aew gdr 2
FEHT 0 AT IAHT F1E q07 98 2

wegafy St ¥ wF@Ar A qrawe w5y
T 6§ o A a5y aaw
WA femid 7 fra fram & gw s
AR & AT HY FEATH ZH  oqATH
=ifgd | wfgx & & a9 wg=xdl F ar
§ IR AG FTAAMEAT AT T QY AF 92
az StHT ar, 7 I3 qAT a1 % 9
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ot 9% faeae § 3 N9, ¥few s|E
G FAT & AR I A T AT
fomar fir gATQ T 9UET F1 S ArGO-
qF 97, |1 gAY SHAT & WA FEAFH
T@ ¥ IRT gW T FIA & (A7 g FaH
FEHT | ST I IFE ALY AT Fal 3 3T
Ty § e €

ZHIR WA TI&q AT (T TT7 g
q gy e gFe A fF gAel & uw
FT IOANT FgT a1 oM @I g | § 999
gewa g fr ag oeg) A AET @, qfea
‘¥ gaar g fgasw FF T oaen A
Y SATET 97 G497 FATEI AT, I 99 &
FTX ST A51 % | TF gUR fag &
g gge A FI AT § | T UF Q@
g & o1 fad a7 g a7 i
§ ug Fgr fr gw A& 9w, 9 @A
qref &1 Qfad, ga @ HET TE, =g
U WY STsT g AT, AOFA AT FFT
fret #1 ®IT Q@A F@ WA E A SO
gty s fF faaar sarRn g F fae
grilgqe & T @« fFar Sar @
ST dte Fear war, faadr g saer 9|
wiferar € IFAT & AT A1 FeAl AT
YT oY gAR SFHIRAR a0 § @S gU ¥
Fagaq & a #X A § 1 TFfAT a8
&F ¢ fr waras 7 fwar 9@, qfFE
gay W g ad ag & Faqara zg
FT ®OT A1 IGFT AT A1T AL fE4y,
afew ... .

st TARATTAN ;. AZ FT I@F faar

g TAaREr A L.

(Interruption)

sfraa ghavaia : foeehy F TgT ®...

.+« (Interruption)

sy TwATTEaw ;o F SOy Raar
q@rg ...

st sgawaf ;e afsq )
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= AANTAN ;. TZ I §, AL~
o T3 & :
=faat ghaw wieht : § 93 78 @ §
AT afrErar. ..
(Interruption)
i USA@Y ;. JEH @0, JEH

C1Gi I

(Interruption)
ot Igawmfa : stro $fed, s sy
g s |

(Interruption)
= aArEn ¢ afed, ger ¥ w18
F AL q9QT | FIA N FAT I TEY
gmAr =rfg

MR. DEPUTY CHAIRMAN : Will you
please sit down ? You had your say and now
you please hear the Prime Minister patiently.

off ST : q1 § FAT ATEAT §
& a0 & gq 9 f@FC ag §,
50-50 BT ®IAT TF UF ST2HT FY
gizr g frasfer smamd &7 @@
gaar ...

it gogawafa : ey g . .,
(Interruption)

St TRAAAN ¢ qT I FET X
1 &% 3 g9 AT 57% Io¢ 98 § THH!
AT FIEECTHT X Sfgi § T & AR
HAT T § |

oft Faqarafa ;T §fsa

o siterww oy (faere) @ @d
AT 81
N ANIET - FH FART FEAT

FIfET | T F1E AHIIX SAAAT 92T
fafaeeT grar a7 gedier @ 2|1

(Interruption)
sit Jgaanafa : Gfsw aw |
simat gfear widh @ afgd ga a9r
wr=d & fr agt & wwAlE g3 S@
SAF! T AT § qF WU ISy 91T




5 Motio 1 of Thanks
F GAFL AR YT AAT &, FAT 751 ITH!
FF 37

S URATEY ¢ UF AR AT TR
915 93 g¥ & |

st gfee Wil . segwmfy
wgreT, gfaar § gatm ag & fF S Sar
@y A AL I AN Jq0 TAAAT |
oY TRy A R AW & 9 A7 gad 9%
TEATH AT & |

(In erruption)

oY qATTEAC ¢ IF & Al 9%

Fgar 3 5 3 957 A1 FAS 991 &7 )

=iy gqawmafa : Fq a5, s Sy
FgAT 9T I8 fra Fg fZar )

Y THATUAT © AT F F@IL A
frefetr & fr d@e 19T &Y 3919 fAdr

siteey sfeg nisy: foeet & X ¥
# Fgasay g BF @i, ..

st qEACA ¢ #T ASE IFA

fagiagl FT A<y 1 98 FT HFE ...
(Int: rruptions)
MR. DEPUTY CHAIRMAN: Order,
order please.

" SHRI AKBAR ALI KHAN: Sir, this
should be expungec. He has no right to say
all those things, It it unparliamentary.

sy wRATIAT ;. FIT FIT 49T
Fors(Y, QUEEIET A3 Sl |
(Inierruption)
ft gaawmafd : 39 qE TEE FW
F gaSrg T47 T8 FAQT § AT FY HIH
faerr AT AT qe A fAFR A F A
7§ | Unterruption) gy =q% qX § F1§ 4T
foeq 7 3 @A A6l Z1aT Fifgd |
st gagedt AT (I A3)
I gqe v § &9 fFar &1 #T -
T § AW g ) WA fw
fraaT qar @S FATE  THATIA T
T... (Inusrruption)
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St TAFATAC . AT 39 qIT FT
FHIY FAFA | K g FY T FAMI
g.

it gagwnafa : aET, wET, o
g 9 WM FHEY T2 ;o

ST TIFATIA . AT I AFFT )
st gqawafa ;o 57 )

oY UFAT@ : g9 qy ATy =7
faard & Az gAmaET Iy ., .

sitmat gfear wieh : gt v o feelt
#gWT qg RQ@T F 77 F 90T AR-
faat F Faw a1z 9% faar afex o qru
o9 ITH 9 A IR @1 | IFIA FaT
fFaa qEff & a8 9@y & g9 JFar ¥
gt JIgq 8, rar & ad 3z &1 I3
aret & SFT 47 AT @At AT Ay 4,
Yor w1 AT wed P, TFET aEi A
9T T |AT &g v . L

=t ANFIT warE g * ok ¥

sitwet ghawr wiedht @ a7 gt g€ am
AL 1T T A FE ™ E, AT § g
™ g

A AFA FAP AT T ATIE AR
AT | 9% A9 Fafaaddr g $ g
F1 AT TFHTH FT AT | '

MR. DEPUTY CHAIRMAN: All right.
That word will be expunged.

sfY VAAIEY : 3T FT IZ Teedl-
2qz, g ST 8T |

et ghaer midt © 59 w1 B
WAr ¥ F f7AT § | 9B AT AW g7
SIS & 1T T | OF T ST 929 3T @Y
ot at @t fqe =1 F faa T Fgroar
(Unterruption) 5 HY #gr % za waar 9

*** Expunged as ordered by the Chair,



ﬁ? Motion of Thanks
[=fraaY sfr i)

T AT foiT AW, WA AT & AR
ERT IaTsAE WEET, AIGH AL AT FHT
9 ¥ g7 qF, AR WE A I S §
TgT ATAF G AT T AT IFE g7
SHIET A AAAT AT | AR IR qg
Fegr AT f6 warT AwAT FY AR [IOAV
wifgr | afFr s @ §7 9w fJE A
ot 1T 9Z AT 3T 7 qrfaa F@& @t |
UF A &7 gy, fFar & qAe Aq
F 30 gt #v arfaa fFar & ag G
FT AT &, TEAN FT T TGl &

st TIRAIAN : 3T

wiaar gfer A ;49 §arT 9 §
2 fr agl R SER F 9w A S
wow fagr sv & anfaq & war, SUH
ghar & Fedt wrlv g, fF A g Ay
§ 3 wwy €, 9@ wiyew @ A ¥
gy &1 TR AT ad faaga
e FT & g ‘

o @aw f@g . AT uF sggeT
FT TR & | HAA SAATT FT I IS &
fF A wa™ wA St FE T E
Segin gt o faar ot Al o
@z fAu gw AEdlT dgEn 1 oOE
FHE AT & T AT I AT AT 2T

=it Fagarafd ; 3T F1 FE TET THY
& 1 sy afer

sfrady gfeewr widt . a5 g9 g fF
TE & (W FF fGAwRd qefl, g3@w
A9 & Fr w7 fawd it E, A
WY g & T 3@ AT F A AT gu
A Sar fr ud g ¥ AT I IRHA
qIEAT 97 A g Wl AT AR A
& AT HF TGl A A gT AT g€ &
# Jew A gu § T g s Ay
gAF | g T &R, AT ag afy
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gor 6 s= gw e qam § winfaas
A givarfasar 1 gEH, T F1 AW
TS SET § § g2 q@r gardy st
g1 g% AFw gfrsad gn @ ak
§ FogE {0 gud, wfem aw W
Hw Az § OF e ar Fa3@ @R
AT FIT TF TFT AT FIE AKYL FT G |
TE A UF TET 97 ¢ A § aw aoy
&, GF WA GIEAT ¥ AV JET FY ATV
W gedrT ar safF g 3AF e *v
TET & A 37 9 1 77 T 390 Ao
FTJEAT FAT AT | qT gA 50 F
IHAAT 1T FL THFA §...

it dto gAo WA : H UF Iq AT
ATRAT § |
ot ggmwafa ;s afsr

sfraa gfeger @it : 99 9% § @
g g o A€ @3 g aFq |

Y AAATAN : T AT GG D

sy gfrr aritdll @ oY 39 AR w
Fgl AIfqTaTE T AT T AFFT AFrFiRr
sorg srfaare 9 59 & ¥ Sam @
Fifar a4, wfwT ag Far T Ay
Srfe &1 MNT AT T IFT JIArT AT
Srr ) AT E9 G ¥ 43 979 R gU §
AT FAR AN TG FT TF TWEAT AT & |
¥ 29 ara &1 A= fasa f gfer & ag
2EdT AfF Tqq UF @MW gAr F AT
gAY AIATT & TR 9T QAT IL7 |
TEIT AT A & 1 §Y fpet Wy &
FE FET TE FAT L S AT A ¥ g
ANReY § 4| 39 H gAY Fgr ur
gH Far F3, AfFa frer wooor 7 § 98Y
Fg R AmTEgn F AT TIC QY IT AV
ag AT A a7 SER quEAd el
¥ g & qAr | FAF A F A FLC




~N

9 - Mot o of Thanks

for T aga ar g A1 wfeArEat &
W GAT &, |IT § A0 GAT § AV T 99
FfEATS F7 qrEAr FE &1 J4IL g, IR
FT AIHAT FIT BT JATT L a8 & gIR
fag a1z &, ag 1 gAwr a7 §, fow aw
¥ FINET F SAFTAT H FAC AT | AT FALAT
TSl g A1 feor ¥ gw AR A AT
R wAY, JAfFr g8 e WA § 66
AT FAIL AL &, FAQT FHL qrFa
£ 1 39 F1 IFAi 7 Y § T 39 g
FUE ILEATF TF FIA FLF AW
ag 1T faar Uedl ag FIA I 9, g
I3 1 |1 78 AT gAR AEN AT ]
fow & g9 § fawgrd € ag faeward
a1 gATT IAHT AR FH G FEAT
¥, Ay SEFT IgEQ SARN EL AT A |
g T Fg g 7 a@Ewm @A
fasiasz g9y 1, f37 #1 A IR
FTEFT T, A SAR A AN oA
qEAT § TR FT FERT A1 qg FIA g
F1 SeaT T IeG IBFE

ag Y #7 = IR FF F oAg FA
FIHTT AZ1 FL TFAT & 1 5 F Far 7
FzarT AT Fgra Fifgg AT & FR AS-
Aifaw e § 9w W FWW AT AT
AW A0 WA | AEAT SR S A
armaw g 5 m g & 9T A
AT MW F Twd fRar & gwar
Fifaar &1 & 6 gv faww o fadndt =t
F JArEAT T A 4@ AT L A TG aF
fasr FT KA F FF, I AT ISl FL |
FIST AT AT 7 ZY wifzrar & AT gL A
o fArr § c7 4 fag g S faAi &
&, ga @ g% faQdr @ F AqEA ¥
frar T & 1 17 § ST qFQr FEAT 5
wfeT guear ¥ 1 f& qdff qwa &
IR g awz T fewrg AT Jqaqr g
agam g6 f7a

TF A FET AMAT €9 7 48
i
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qa FEY, e of #a ¥, ool aw
EH gL ¥ FEAFA T@ W A 9T gAY
qrar & FF S st g 4 & g @
AR I | A Az A R AR T IF
T € | Y g F FIWA FMT T 3G90
T TZT Aokt a7 FT FT AT AT J
ST H1T IF FFT AT ATIT ATY FAT
g 9O @ &1 aFdl | HaE qw
qigA gt f5 oS @gF & wfsargar
ZHIX IAIT F AT § AT ZAR TT A0
F FEFA F AT § a1 wfus ofT FAM
F MY § A0 AT &F AT qAN F
g & ag €& &, A oA, wEF
FC F1oar A FF 5w @ w7
G4 4 A 7 qIEY Tg USE HT
FEAT g qrar g &1 T Igr a9y
S FAAT qrARAF §, Ay w7 ¥ AW
F awifas gty Fr giarg & oA gad
FML FF FSC AT IS & al ag FEAT
gar g S fF as 2 faer F fa
g, AIT TS FT 9 WA § q g FIS
T T TG A1 § Af6T g/ ATAA
tr ag fagr S sraza®w & 93 IOW
T 9 @, I qrr W, e ofr
an | Tq @ ¥ [ qFAEr Fw™E S
T G AL aFAT & I FEAT T8 &
afFT ga% v az QR Ay qwadr
g fF oy te w0 § st wrafas farar
FOAH §, TFY g FA T WA G,
TEL R T afemdi gEe FT NRA &, 9
FAM FT 939 g9 I ¥ A8 ]|
H—37 9 Al FT TF gH SAM 0§
AT 9 F FW P AFI § wF A
JAAT T AEAFAE [ G FHAT E
AT T T 379 IFTA AT T qFay

RATI AT FAT an qvy &1 A

gAY FIfwa &1\ [F AT A FEF Sy
50 #qg gaufy qaw @l T § 9§
za% fay #1r a9d & 1 g § f AFAr
g afFs ag wg QU FEAEA A g |



281 . Motion of Thanks

[smat gfzzr wish]
FFI e § qr qF g2 TG AR A AV
THAMT &, ST qEIL SHT § IF JEIL
¥ 3GV, 99 qvIT § A QAT § AT
7g W1 FAFA & AT SAF UF 95T Far
qrOAET &, IR W gAFT 9141 & Afwa
ag Agt guwar g fF s gae ow g
¥ & g wifaw & fF 39 FowE E
Y g7 AT agd, AT G, AT AR
FAFT AT I T N0 F FTT A g0
arEa & 5 5Ly o frrg <@ foaad
IqH At 1 aftadT g aFF § IqFT g9
|

UF N3 AR o THo Fo F WHA-
drr ggeq A w30 fF GG § AR A
e A1 T@Ar =fgd, a1 IAHT Qv a8
wigw A I(fey 5 g A ol G |
g @ E gAYy Faw fama & grar
a1 79 faam @ am g aar g 6
gard gedi ad)  fF 9 § 9 A%
g9 AT 9z A 3y frwm w5 aww
qEY 20T ST FAA IFAIEAY F1 AW &Y
agh 9T NI o

TF 1T WET a8 G HAT I3 § AL
2 Y wgeaqel 5E, 98 & FF AT ST
FEEIT F1 T § F(T F F1 AT qFIe
F1 | zq% a0 fagm v § o9 & gAR
dfggm & v fraq & ST aga fqam
A g9 @b, arwa oA i fraw g
7z dr UF AW & A@E, 19 (FF
WEAAT ¥ gH TH ARA FT GIAAT HIAT
JEY & SEA T & | T AAT WAL
T aY R HW AF F T AT AT
78 & A faar o faw 99 98 I 9w
qFE FT AL qAT ..

... 93T 99 frag 993 § O gwe
@ g ag afgw g7 ST § ; A9W @A
v ggar #3, TEAC @E ;I g9
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S & #ifF frga gy qux fea =51
A AL fF w17 wEeAr 5 ara 918 I3
gHal g 1 WifAF qEeAr I 9gA g T
FEIAT AET FT GFAT g\ § aAHAA §,
T ZH qF AR, I W AR ST F
T3 &, ITHI UF ASET GHEAT 7 AE A
gfszdion & 3G a1 g¥ UF gER F T HW
FW F 5 wfoar ag) gor | oE@T H,
IS T FISTE & ag FAY ¥ awrg T g |
FT AT T HAA F—FFTF  FT AT &,
T T AAE §, gEA qrawqF awgAl
FANE g\ ggfae IaFr Fara
FA H AT AT gAY AT A A &,
AT gL UF FTER gAAAT g, gL UF
TIFT gaHar § (5 S F ¥y s @
grgr &1 9 wreal #1 g wHAT &
qgT AT 95 Y, A greAl F oY §
ag W auaq § 5 garR wiq svama £
T &) A ST 9T fHA F & Tw FY A4
FETUT T T T FIBT 7T qIar

T qFT geT A3 AR FMHA TF AT
IFTA F7 g AT TF qgdT g5 Fraal &7 |
IR F AR A, I S AT 0 w7, £
IEF FAO0 | FEE T AF AR
A eaifs &g #9 gy T fagd ot
¥ A gardy st @ 0% g o Frdwe
21 @ & 39 g9 sifeear-snifgear sa aw-
T A1 gd AR gav—usIw @ 98
Y T8 qFar—ATT A ag W v
ST W FEAFT g0 g § F 39w gfezwror
7z & fw 3a% @ fFadr Siwfar gard
saar #1 faady §, 97 ag @ A 99-
qg SAar g1, 9ig g g fafaa A9-
M gl |

TE S A FIATA T & T F TN
* oo SoH @ @Iy S g fraE




253 Motior of Thanks

g faar & wiw § ok v foreal
# fag st yhEA & 235 F0g %o
AT @I TAT AT FhE AAET ST FE
HEA7G &, ST 9 aar €, a8 300 FAs
To Y G qowed & fag v g
A9l & f7g a5 A0 9 g qHe
& femw § 37 fag 150 #70% wo
Y Uiy oaw W g &\ T 99 FY-
T A AN G@ET UF gEA@ g AR
gardy s § ¥ T el a3 i |8
FAFT I GHT ¢

g i of gEaEEET § oF 100
FUT RYY AT AAAT & A H @ T30
U S a1 @A [T A HEE O,

- wfeT wgt § ag gavfE osnwr, 38 9T
" g By Quer A 41 g2 o A A,

fr frar w0 faAr 3, Sl a1 Far
g%y § AfFT s3I0 FEEAr T 99 &
WA § I @AV BT § HIT AT AR
wgeq & FW AT FH AEET
cqTfaT 7 G0 AL Tg § | HEAT JI AT
g afed T AN gR FAT E AT FA
X & FCAr §, TIH A0 9TAT

gdr a4 ¥ ag aent 7 w7 5 §F
FT USTAFIT ge [ Af6T IqHT FF AN
TqF AT H P AT GEAT—AGT AT AG
qrg gy gAr §  wfew ag @ Sy aar
Fay &, I T A gfawr & &% Frar
FFTWE I@ 0T AR AZ AT AGL
faor #qifw Sie fFamt &1 fSa5 9@
Fg A4l faaar 9., IAF 99 Fw FAN

., fogar faeser =ifgy o sFar agy

frerr #dilw s @ A fae & Adl
grar faaw =ey & At s faaer

- T & a0 wiigw ag fv w19 gL g,

gz T & wiwar 1 AT qa W uw

i famr F g7 F7 & ST ST (AT TF

Igu #E gew g av fawe @ qgedn
i
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g F@ar 2 fr ¥ IM ¥ 9w W
IT A |

AR % AWAT 9@l T ad [T
for & verg, & g fagsy &% &1
UEIFTT T} AT T &, 1 9% g7
Y 2, IAFT ASHIFOT FAT Al FQ
19T @ a9« 9T H qg Ag qEr
Jigdl § F9ifF T Iw T ESw H3H
g HH AFA-AGT qGH gL AT & AL
9 39FT 9319 2 faar §

U 957§ ARAM AT EH @
P og gA AT 9E€r qiAs guEd
g f #1E ft 7 FF QA Q1 JAaAT S W
fozara FT AT & 1 gL Ao o (7H)
F OF AFEAIT €T T F20 F AgaqEgg
ST & S WRT @R FH T QT
g | §ar gaadr § 739 987 §, T 0T,
FE QT A 9T a9 T fagar w3

AT argwE AT gEL AT AT YfF g
FHAFA I A | AT GF Y ATGA
dfragm ey i &1 aga w3
uF arw aEr 5 ogarR wig &7 Far
= o fr g gz § a0 70 A
&Kt & it Tad aga & S A E
zaq o W1 gwg g g fF gmR et
g fram & s g gfom, yfedm
g, WA T WA a@ TIqF AW §
IAF 1T IGT AATAR A 3 § A
AT AP QENIR T IAFTFE
fF cad g W oIra T 90§ 1 AT
1 9 guIAar § & 9Esr gk F=r
g ar uET qia gy & gHAT @ F gAx
M g a7 9T 9z YT g wr w1
FEAT & | TAH |reT de dfqT 7 a7
TN I qgT & S 1 F a7 qfw
& wifas g a1 4, T aga @ Fo
g o argnaam 33§ & @ f S
¥ a7y e |1 &1
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u% A aged ;| afzad e |
st st aqgr: gAl SIra A A
FG FIATE |

siyrat gfeger el : afzady dora §
g far oy mar g WX 73 IR E
Tt & gex Afxat qv qdr g wfara FI
REHF I W e feem & frawgad o
g s g O faaqy s ga agh 933
¥ ¥ 3@ A F ofa % fF 9% grat §
Ig FH Feal ISAT AT |

FAGT AR GHEAT SO T A1
R gaX W Ffrar S g Ag
S TF IgT Flar 17 g | & A g
S sy Aarg ? ol 9% i 100
fradt fagdr v 9  § I wAqrEE
qars ?9AY gEEac w0 gaa 20
qrat & A gufy &1 @ SO w7
qg=r, v A2 BIE AL FT GHEA] gt
&1 agi #r feafq @@ § 1T 9970
TET [2T qA0 FFA A faew gad €
FfFT agr Wt o gafT gg & 9EEr UF
gfrag de fownf & 3mifF agh sl
GBS wF FFTT § ff a s afga
F(q &0 ag N1 93T A% TEEA7 A
fear | $TA Sz 9T AAFIEYT TR A
& 321 W AT fewrd & qFFe W HR
sregre Fm feai | s % gftar |
RO SATC FY A TFAT AN AR
saa® o yfg gurz & F@ g aE T
Sl ‘

agdr g$ #aal 7T w@aifaw g
qq AT MY gY, WTT FIHT F AT
TF X § aga faear & (T IFAY Ag
qdr Ffa g BF 6T 928 & FgH o)
ST FT Fad o7 o gardy sgafaw
THRIATAT &, IIA FIRF A FIT A
AT | JTT gA 3T TEAT § I 24T A
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3@ @ A & g ar ¥W P FF 9
frger 1 auf & Mad A Tg7 T T]W@
g 1 =g F 3o e Y, srafewr gt
0 AT FT A AT I gr w adS
W § gt ft 757 7z w47 wHF FAT
qAT A€ & | TAF0 A W qT AV SAEC
93T { F4ifw AR agr Ty saEr § (e
A # wfET 9df & 37 i 1) 9 I
HT | AT ZART QU TIA FAT & AT
gH ¥ AT 9y TEUE ¥ fHu F

wWE

agt azAtefrs aifeg @, ag IgT &
FIIF & HIT gardy W a3 wfaw g 39
gfqrm & Aqen &, §3gHz § fraw
FAANT 7 a8 w1 T 8% FAAIa0

A AT TA gAFT B GarArT A}

giqae 97 For  =ifgd | a9 T &
q gH ag A 3|aAr =gy f& a9gad &
qq AT F AT IAFC W A FfST
Fas7 3 fF @ w1 geaf| ag 7
FIAT g wfed ATH | 3T A FT WAL
FEAIT 311 H1 G0 AT FA WiLT F AT
Fra #1 FHr 927 TFT § | gAT FY
Ag% &7 OF TqQA we § Ay a0 IF
A, T A AT FAATE, T
gAY wgr {5 2q & v g T a7y §)
gAY FUFT 39 937 7 A gady st
Fgl 0% az Tedlg qqeT & ST 99 AT
AT, TAF LA § HIZ *Ifsr, Ty
as Fr g & fFEr uw aw & o
TEl &, 9% qgT LA AR § gAR ]|
T A I FEAFA W & AT @,
I T FART AGAT F1F § 9 F F060
92 T A3 FeaT gL g1 AKAY & 1 ALY A
WHAAF widar 2 w39 FAF7 ]

HIT(EN, 7T X 1 g7 99 A7 faT K

T I3 FA B U FL BT | GO g7
FFHME BF T A9 oz gw I9ar
TMT FWE T gad ¥ qge &




257 Mbtion of Th‘anks
Far wafqat §, qur wtwar §, IR AN
F e | & foear. =@ S W F 71,
AfFT T g Sy ST WET § SAET
frasT # QY gaF T aF g 5 3 w9
Fed F g1 g AT AIAFAT T Y TR |

UF ZAR WA AT ;A F AHA
qff dma Fr 9 T A I ILEY
Fgar @ Jgar @iy af F 3y
Fga &1 78 g zufae af fr gaw g
T Mg gamy A Qar & afew zafag
frdafazal § zmag A faq FL uw
geqrd T@ OFAr T SEH Wil A9
WEATE € 2% T | TF gHT g6 TG AT
FE a1 9 Al FL a7 TF & IEEH §
JgFr ¥GAT ¢ WX ag a3 fF gwosa
q7 gqN fa= w T FY W AT [ Y
g9 9T g W § A1 AW A Ay 79
gftesior & fF g ¥ A0 3 § 97 W
FIAT FFT I, SAHT ALK U AT AR
Ffsarg ag st | 3@ gfezwT ¥ eE
g5q 39 WA &0 I\WAT g AR § 4g
fazarg feay | fF o R e H
T | .

A Fgar o A FEr oA & ogwrd
FHA T QifFEIE & g IS 8 AT TG
=g 9T &gl qF gV A A0 F g FH A
gt 1 gar #e 3 fF w0 & aga aE
T @A g, dRr F IW O G
gt et gFar & R EET e g
S qar AT W GET A0 A6
sEarT ¥ oy fawor a4, gas | gAr ar,
a7 qFFY @ILAEr § 6 agrar 9@ 937
T A @ g & FOw w4 faaq
qrgeeq ¥ SwT AN Sard @ fear §
st wdr g fF 3T wF I w1 eAE
TG g ST A g GEST A1 A
2, SHET TEAT A T F |

2 TR § 9% g uF
fadgs Far F&r g 6 27 sqady #71

#
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S AT ATTAAT 9SfT F gAFAT FHraAT
F1 fasrfear 9T Fag qEER I g
# IAF IR F g9 HA A gy g
¥l (emaaw) wrew fafqest 5 su¥
aR H ST 37T TR

=Y Juawmafa : TSHITET oY, T
F AR T A A F oaEAw, afeT ga
FIAAT 74T F A F @Y eagag ¥
6y ¥ 37% 9 7 537 o fafqees, ot
Mas T T FIG A& JHALT FF
fs2a & Sasr Jarg T fzar & ate o
a7t @A A AR Fw ¥ 9g7 353
g 1 5@ g9 st &1 qarw faar war g9
qq7 1T I T8 ¥ )

St UAARET . ES AAT Fqc
SATF /T | 95 v wgq  fafrezg #5737
Frfgm ar |

st ggaAmfa : Fa AT g I H
qZT FAT | ST AT JAFT G

Amendments Nos, I to 3 of Shri Sen Gupta
are before the House Mr. Sen Gupta, do you
press them ?

SHRI DWIJENDRALAL SEN GUPTA:
I am not pressing them. Ibeg leave to with-
draw my amendments.

* Amendments Nos. 1 to 3 were, by leave, with-
drawn.

MR. DEPUTY CHAIRMAN: Amend-
ments Nos. 4 to 18 are in the name of Shri
Rajnarain. Now, amendment No. 4 is before
the House.

oY UAFAREYT | TF TF A1 g9 9%
s qifeT gl o S

MR. DEPUTY CHAIRMAN: It is not
necessary.

* For text of amendments vide debate dated
the 24th March, 1971.
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ot TIATOAw ;AT AdSHE afed
7w §a7 & g gur  wfafssd g AT |
Ag sHeHe qfgd | S ABT AT 9%
JATIATE &1 AT A W § F9 4 5
IAF0 AT AV FHIAT GO | AT IR
afgd |

ot guawafa @ x0T A F FTER
fade sdedza & Far T g, W@
. gieHE § 47 99 &I I §

off UAFATTAW : qZ qIEIT FT AA
& | T qAIF K[ AV FA | AT
Irea & fF geagT & a9 9T AT I ARG
FI A | Sl OF eqed ST 991 3 :ﬁm
qraT 1 |

=t ggaarafa : ySFCET S g
FF T4l § | g ¥aA ¥ IqHEHT A
famr srar & 59 AR Sw 9T A faar
T 8 | Co

=t TRAAIAN : AT FAT FAT A1
FUT | R I 9fgy 1 H ARy
F @ aq ¥ FgAv Agar g ...

SHRIMATI PURABI MUKHOPADH-
YAY : Sir, there cannot be any discussion
during voting.

A weAREn: § 9§ fAyeq
Fr wgw § 5 oaw dAmErd ¥
Y ggA & GEAAT g1 & 07 «fg
frfoa fra & crmarﬁ—a*ﬁa g frad amr
yuTHT & 7

SHRIMATI YASHODA REDDY : Sir,
on a point of order, When amendments are
circulated, Members are supposed to have read
and known what they are. Whether they
know about them or not, he cannot question.
Technically, when the amendments are given,
it is supposed that each Member has known it,
has read it, and would vote on it with some
knowledge. He is right in asking for separat-
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ing voting on each if he wants, but it is not
necessary for you to read it, Sir,

SHRI BHUPESH GUPTA : On that-point
of order. I think that the hon. lady Member
generally does not read Mr.
amendments.

Rajnarain’s

St TSR A, g o ST
q AR 9T FT AT 677

it aiterws ate e 33y

& TAFATCAN . ATT AISAY ST HT
Ffgd 5 7 drar & @

st gqawmfa . gt o, e §s
Sy |

st TvATemw ¢ g e froos
T T WY} | 39 AT ffraﬁa 3‘1
SITAT |

w5t Sgawmfa : § gzt w1 g 39
@r g fr 3giv srfisde ag faar §

ot TRAAEAN ¢ ST A AL AT
TN AT H gL UF 9T T FYHA |
AT JT I S I47 a1 F 9@ 9
AT 1 ST AT QG FAT A F ge
TF 9T AT FUS |

ot Iqawmafa : ¥ I a9 Tg
q SARN AFT FT GNFA G W A F
wﬁ%mﬁ%mw aﬁ‘r cra'?rﬁwr
qEW g ?

t

ot ST @ fw, S gha
AZE AN AT TEAGAIE & TF q9
W 1w 1934 ¥ guwad a7 =y
Jr W & A gAaAd § 5w
fagra s § | 19 ©F ow siigdzT A
qfed 1 39 9T AT FqTT )

st gqawmafa : & 9§ ww w@rar
F aad &1 qva 97 & fa¥ o A2
f& &7 =t7 ar 9g 19w 7 Fg ar
937 F FEA & |
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ot UTER@Y w9 ar @, w9
qfed |

it gawAmfa
9% T

A wgEY § ag

Y YRAREAW : FAT AT GAAT §
gAY F1E Agaqe KarA A <@ g
a9 9 T a1 gwwr FEA A ogw
93 1 ferdt & arrg afzd

st MT el : @y & ot 9w 93
)

#Y YA : AL A TR F UF
9 fediwa Fqdr |

MR. DEPUTY 7THAIRMAN: Iam put-
ting amendment No 4 before the House, The
~guestion is :

4, “That at the end of the Motion, the
following be added, iamely :—

‘but regret th:t the Address throws no
light on the reaso s for dissolving the Lok

> 2y

S8abha immediate y after its last meeting’.
The motion was ney tived.

MR. DEPUTY CHAIRMAN : The ques-

tion 1s

5. “That at the end of the Motion, the
following be added, 1 amely :—

‘but regret thz1 the Address makes no
mention of the re :sons for revising the pro-
cedure of countir s of ballot papers after the
President called 1 pon the voterstoelect their

representatives'.’
The motion was a. pted.
MR. DEPUTY  HAIRMAN: The ques-

tion is :
6. That at the ¢r 4 of the motion, the follow-
ing be added, name'y :—

‘but regret tha for removing the increas-
ing unemployme 1t, poverty, dearness and
economic dispa ity in the country, the
Address does not lay stress on the urgent
need of forming + tiilers’ platoon, an irriga-
tion service corp ., and a team for the expan-
sion of educatim, and on limiting the
maximum income and expenditure at
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fifteen hundred rupees per month, and on
fixing the selling price of the essential com=
modities within the range of one and a half
times of their cost priee’.”

The House divided,
MR. DEPUTY CHAIRMAN :
Ayes . I5

Noes .. 76

AYES—|5

Bhandari, Shri Sundar Singh
Goray, Shri N, G.

Gupta, Shri Balkrishna
Gurupadaswamy, Shri M. S,
Mandal, Shri B, N.

Mathur, Shri Jagdish Prasad
Murahari, Shri Godey
Murthy, Shri B, P, Nagaraja
Pushpaben Janardanrai Mehta, Shrimati
Rajnarain, Shri

Reddy, Shri Mulka Goevinda
Sahai, Shri Ram

Shahi, Shri Nageshwar Prasad
Singh, Shri Sitaram

Yadav, Shii J. P.

NOES—76

Abdul Samad, Shri A, K. A.

Amla, Shri Tirath Ram

Ansari, Shri Hayatullah

Arora, Shri Arjun

Bhatt. Shri Nand Kishore

Bobdey, Shri S, B.

Brar, Sardar Narindar Singh

Chandra Shekhar, Shri
Chandrasekharan, Shri K.

Das, Shri Balram

Das, Shri Bipinpal

Dass, Shri Mahabir

Gautam, Shri Mohan Lal

Goswami, Shri Sriman Prafulla

Gujral, Shri I. K.

Hussain, Shri Syed

Jain, Shri A, P.

Jairamdas Daulatram, Shri

Joshi, Shri Umashanker

Kalyan Chand, Shri -
Kaul, Shri M. N. -
Khaitan, SheiR.P. 777 7 0 T
Khan, Shri Akbar Ali L
Kollur, Shri M. L. o7
Krishan Kant, Shri

Mabhida, Shri U. N.
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Mangladevi Talwar, Dr. (Mrs)
Mehta, Shri Om -
Mirdha, Shri Ram Niwas ’
Mishra, Shri L. N.

Mitra, Shri P, C.

Mohamod Usman, Shri .
Mohideen, Shri S. A. Khaja
Mukherjee, Shri Pranab Kumar
Nandini Satpathy, Shrimati
Narayan, Shri M. D.

Narayani Devi Manaklal Varma, Shrimati
Neki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Patil, Shri G. R.

Patil, Shri P, S.

Pratibha Singh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri Mahitosh

Puri, Shri Dev Datt

Raju, Shri V. B.

Ramaswamy, Shri K, S.

Ramiah, Dr. K.

Reddy, Shri Gaddam Narayana
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa

Salig Ram, Dr.

Sangma, Shri E. M.

Satyavati Dang, Shrimati
Schamnad, Shri Hamid Ali

Shukla, Shri M. P.

Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Jogendra

Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sisodia, Shri Swaisingh
Sivaprakasam, Shri S.

Sukhdev Prasad, Shri

Tiwary, Pt. Bhawaniprasad

Untoo, Shri Gulam Nabi

Usha Barthakur, Shrimati

Venigalla Satyanarayana, Shri
Vidyawati Chaturvedi, Shrimati
Villalan, Shri Thillai

Yajee, Shri Sheel Bhadra

Yashoda Reddy, Shrimati

The motion was negatived.

MR. DEPUTY CHAIRMAN :
tion is:

The ques-
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7. ““That at the end of the Motion, the
following be added namely :— - v

‘but regret that the Address makes no
mention of the desirability of reserving at
least sixty per cent of the places in all sphe-
res of life for Harijans, poor and depressed
Muslims, and Adivasis’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

8. “That at the end of the Motion, the
following be added namely :—

. ‘but regret that the Address does not
draw the attention of Government towards
curbing the misuse of the All India Radio
bY i.”

The motion was riegatived. K

MR. DEPUTY CHAIRMAN: The gques-

tion is:

9. “That at the endof the Motion, the
following be added namely:— o
‘but regret that the Address does not -
emphasise the democratic necessity of making
the Election Commission a non-Government
body’.”
The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is :
10, “That at the end of the Motion, the

following be added, namely :—

‘but regret that the Address does not
outline the arrangements made by Governe
ment for handing over the authorised Banks
to the Nation’.”

The motion was negatived. -
MR. DEPUTY CHAIRMAN: The ques-
tion is :

11. “That at the end of the Motion, the
following be added namely :(—

‘but regret that the Address does not
throw light on the pitiable plight of agricul-
tural and industrial labour and Government
employees’,”’

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The ques-

_ tion is:

12, “That at th: end of the Motion, the
following be added namely :—

‘but regret th 1t the Address does not out-
line a policy for “olving the various problems
faced by student; and the teachers’. ”’

The motion was n galived.

MR. DEPUTY CHAIRMAN :

tion is :

The ques-

13. “That at the end of the Motion, the
following be added namely :—

‘but regret th..t the Address does not lay
emphasis on the need of the hour to effect
radical change: in foreign policy, educa-
tional policy, in lustrial policy and agricul-

3

tural policy’.

pu

The motion was 1 ¢gatived.

MR. DEPUTY CHAIRMAN :

tion is:

The ques-

14, “That at t:1ie end of the Motion, the
following be added, namely :—

‘but regret that the Address does not draw
the attention o Government to the growing
danger posed by

[RT}

borders’.

shrinking national

< The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

15. “That at he end of the Motion, the
following be add¢ 1, namely :—

‘but regret that the Address fails to
caution Gover iment against the crisis caused
by continuotsly increasing foreign and

2?3

indigenous loa 1s’.

The motion was negatived.

MR. DEPUT ” CHAIRMAN :
tion is :

16. “That at the end of the Motion, the
following be add.d, namely :

The ques-

‘but regret that the Address does not spell
out a policy t free the country from the
menace of increasing

Hindus and Muslims’,

tension between

The motion was negatived.

[ 5 APRIL 1971 ]

on President’s Address 266

MR. DEPUTY CHAIRMAN: The ques-
tion is:

17. “That at the end of the Motion, the
following be added, namely :—

‘but regret that the Address does not lay
stress on striking a just balance between the
prices of essential agricultural produce and
industrial products in order to bring about
an egalitarian society and a four-pillar
State’,” ’

-

ol TAHAXAN : A, AT FIARE
fawge wora agr § 1 AR dgA A
#aAq gar g “IfE—afidl faedim gre-
fegrer ors ulFeITT Megm ag &1 W
qama u Aigr var gfw o feeg @ g
fo afrwme & awarl e @i 9re-
™ UST g7 Ay gfer ¥,

st gaawafa : i, 98 e sy
qT 9T |

M ORAAITAT ¢ L .. ST qAT
FA-F@EAT T AATIAF  qar4f &
FHT § FAfET dgaT @ g F@ 9
a7 agr fear war g’

it Wi
“gereg” & T AT |
6 p. M, -
SHRI RAJNARAIN : No, no balance.

RICHE G GE

MR. DEPUTY CHAIRMAN: “Santulan’”
means balance.

SHRI RAJNARAIN : No, parity between
industrial and agricultural produce. Your transe
lation is totally wrong.

MR. DEPUTY CHAIRMAN : Please sit
down. Ifyou want, I will put the amendment
in Hindi.

The question is :

17, ‘gegra & sra & faeafafes
ST T, AT —

‘freg @x & fF sPmwwor & qa-
FTE AT AT FTEEAT A T4
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{ Mr. Deputy Chairman ]
#1 gfez § gfw 97 91 F9 FT
AT T AATTEHF gId] F1 Fraq
& aritfaq @ga earfad F 9
a9 T8I faar wr g’

The motion was negatived.

MR. DEPUTY CHAIRMAN :
tion is :

18. “That at the end of the Motion, the
following be added, namely :—

The ques-

‘but regret that the Address fails to draw
the attention of the nation to the failure of
Government in evolving a  socio-economic
and political order... .”

st SAREn ;- AN, AT O
oArger A% AST & OF OATH FEAC
arar § f St garwr fgrdt 1 srgars far
T & ag Tea AT w3 AW 3w
& FRtar e Nfafewa fs degars-
o & graey ¥ q@ RIAGAT 9% @
& | wEmfaF we qifafesa fe dgars-
Bar & @eaed § ST HIEIT AT &
qRINATET GLHIT FAl §, q€ IHANTF
wre fifafera fo FgargvmT 1 @O
2 atT Y@ I WA aq g
FHidr ) . e

MR. DEPUTY CHAIRMAN :
please sit down.

All right,

The questionis:

18. “That at the end of the Motion, the
following be added, namely:—

‘but regret that the Address fails to draw
the attention of the nation to the failure of
Government in evolving a socic-economic
and political order in which the innocent
people of the country may get rid of official
and non-official corruptions and their hands
may be strengthened by the decentralisation
of State power and money power and the
nation may be freed from the illusion of
hyp{)critical socialism so that true socialism
may be ushered in’.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN : The ques-
tion is : .

19. “That at the end of the Motion, the
following be added, namely :

‘but regret that the Address fails to
refer to the serious malpractices and irre-
gularities that have taken place in the
conduct of the recent mid-term Elections,
particularly in respect of abuse of Govern-
mental machinery by the ruling party at the
centre and extremely defective electoral
rolls’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

20. “That at the end of the Motion, the
following be added, namely :

“but regret that the Address fails to refer
to—

(a) the serious misuse of the Government
machinery particularly All India Radio and
Television for the promotion of the electoral
prospects of the ruling party at the Centre
and the steps taken by Government to allay
public misgivings in this regard through a_
high-powered independent probe ;

(b) the fact that the electoral rolls used
in the recent mid-term elections were ex-
tremely defective as a result of which mil-
lions of bona fide electors have been cheated
of their right of franchise ;

(c) the concrete steps to be taken to
solve the problems of unemployment and
rising prices ;

(d) the measures Government proposes to
take to compel Pakistan to make amends for
the hijacking incident and to hand over the
hijackers to India ; :

(e) an independent forcign policy that
should now be chalked out ;

(f) the fact that for an independent
foreign and defence policy, India must
become a nuclear power ; and

(g) the fact that the Fourth Five Year
Plan would be overhauled to make Indian
economy self-reliant, dynramic and employ-
ment oriented’,”

The motion was negatived.
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MR. DEPUTY CHAIRMAN : The ques-
tion is :
21. “That at tkz end of the Motion, the
following be added namely :

‘but regret tl at the Address makes no
mention about ‘he failures in Plan imple-

mentation’.

The motion was ne 1atived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

92. “That at th- end of the Motion, the
following be added, namely :

‘but regret that the Address gives no
indication abou the specific schemes to
solve the cruciil problem of unemploy-

ment’.

The motion was ne atived.

MR. DEPUTY XHAIRMAN: The ques-
tion is:

93. “That at the end of the Motion, the
following to added, 1amely :

‘but regret thit the Address gives no
indication of ary immediate solution to
tackle the proble n of inflation and rising
prices’.”

The motion was ne; wived.

MR. DEPUTY tHAIRMAN: The ques.
tion is :

24. - “That at the end of the Motion, the
following be added, iamely :

‘but regret that the Address gives no indi-
cation about the mobilisation of resources
for the fulfilmeit of the socio-economic
objectives mentior =d therein’.”

The motion was neg itived.

MR. DEPUTY ( HAIRMAN : The ques-
tion is :

25. “That at the end of the Motion, the
following be added, 1 amely :

‘but regret that the Address makes no
reference about 11e non-fulfilment of the
commitments mad - to the Scheduled Castes,
Scheduled Tribes . nd Backward Classes in
the Constitution’.’

The motion was neg. rived.
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MR. DEPUTY CHAIRMAN: Shri
Ganeshi Lal Chaudhary did not move his
amendment. Amendment Nos. 27 to 29 are in
name of Shri A. D. Mani. Is he pressing them?

SHRI A.D. MANI : I am not pressing.

MR. DEPUTY CHAIRMAN : Has he got
the permission of the House to withdraw his
amendment Nos. 27, 28 and 29 ?

st TIFAREw ;- g, ag | v §F
a5 fqQy f3ar § a8 qET # I
grE@aT e g fifsg

MR. DEPUTY CHAIRMAN : As no leave

has been granted by the House, Amendment
Nos. 27, 28 and 29 are before the House.

oY UAATVEAN : qZFE AF AET )
fow fraa & qga o qg7 A7 g9 g
T2 & Su% fau ofw ¥ aFa & fF z@
T RIS T AT XA |

oft gawamfa : &Y w77 w7 gAr
N FQ, g9 F T fZ7T F gum w9

Y qFTITAN : (g fGqmr ¥ ®©F
gar Q| 77 3§ FfuFre @ 2 fr
99 FT AT T F

ot guawwnfa . gIv F I v
FU F 981 g Wr a1 {5 oF geeq o)
fagg § av gdsHe faggr T T 9y |
zafag AT § 97 #7 TO@ A8 Ay
g1 ua aq dfsu

MR. DEPUTY CHAIRMAN : The ques-
tion is:

27. “That at the end of the Motion, the
following be added, namely :

‘but regret that while the Address has
made references to the General elections and
the verdict of the people, it does not contain
any scheme of reform of elections and- their
pocedures which would ensure the adequate
reflection of the true will of the people’.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN : The ques-
tion is ¢ : P

L 4

28, “That at the end of the Motion, the
following be added, namely :

“but regret that, while the Address men-
tions the Government’s social objective of
ceiling on urban property, it does not men-
tion the nced for a preliminary enquiry
State by State about the adequacy of ceiling
from the point of view of social justice so
that distortions and inequalities do not
appear in the picture when the social objec-
tive is implemented’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

29, “That at the end of the Motion, the
following added, namely :

‘but regret that while the Address contains
references to unemployment it has not
announced any measure of immediate finan-
cial relief in the form of an allowance to
those who have been unemployed for over

23

three years’.

The motion was negatived.

MR. DEPUTY CHATRMAN : Amendment
Nos. 30 to 56 are in the name of Shri J. P.
Yadav. Do you want to press them ?

=t SnaFE gAlT qEq ;98 feg )
1T 2H AEY 98T W, TWE AT 9EY 957 )

sft geawmtas 7 aga & waar
TFIT g FT TELT L) & |

Y JIvA! IqQ JRE ¢ AT 93
afag

Y UAARET : T JOFT gHY

AT FAAT qrar 95y fAfqezT s wyroo

T FUA |

ot Iq@aAmfa ;. ATT IrIw a9 99
ANT A T AT 9gAT (G0, gafem, . |

SHRI BHUPESH GUPTA : Inthe past I
must have also moved some 200 amendments.
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Everything was not read out. Shri Rajnarain
wanted them to be read out and they were
read out. If everything is to be read out, it is
a torture. . ’ T

MR. DEPUTY CHAIRMAN : Then, you
have to change the rule accordingly.

SHRI BHUPESH GUPTA: I am speaking
about the reading out only. Reading out is
not necessary.

sft TRARIE ¢ AT YT T A S
FAAT F A FE JNUF AT g0 QA
& #gr e qEaEad FAE & ar ¥,
IFH T ZTTH | F7EQ9 g & & TEN |
g3 & 939 T uHeHz ¥y &, 40 943
qAMATTF 39 & 7

SHRIMATI  PURABI MUKHOPA-
DHYAY : There is no question of reading out
everything,

U uSAVAY ;. gIEr gES w0
JATIT TH & @A, FAEAF SR 93
fEar s )

SHRI CHANDRA SHEKHAR: Sir, I
have a suggestion to make. If there is a rule
like that, the House is competent to suspend
that rule. The time has come when the Leader
of the House or the Chief Whip should move
that this rule should be suspended because if
two or three Members become unreasonable
and try to waste the time of the House, the
House cannot undergo this torture, (Inferrup-
tions). When I am speaking, I hope the hon,
Member will have some patience. Mr. Deputy
Chairman, my only requestis. .,

#f AAMVAY : g F T 9T qT
g U AAG |

SHRI CHANDRA SHEKHAR : Mr. De-
puty Chairman, Sir, I shall request my friend,
Shri Rajnarain, through you that he should
have some patience and some decency to hear
others also.

o VATIUFY : F =) Fegga< o ¥
FgATARATE 5 fraa & ofmdr &
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wrag § ot a8 WA A RWE T
I Q@ ot aRfEdr FToSEwd
gEEm 1 ag FQ & fF fw i
Fx fagr wm w7 AfAg )| F1g aAd
AT WY’

SHRI CHANDR 4 SHEKHAR : Mr. De-
puty Chairman, Sir. if it is occasional, itis
some what interestin ;. But if it becomes per-
manent. . .

(Int rruptions)

Y TRATTE  AOHT A FFTA
@ & R wd 75 ofaanied aFd
72 21 T | AT geAr WA g

SHRI CHANDRA SHEKHAR : But if it
becomes a permane: t phenomenon, it becomes
annoying and disgra eful to the whole House.
Now, Sir, I have me le the suggestion. ..

(I terruptions)

sft TrerTEe o ATE, A SEEaE
g weT ¥ faq IoSAdr § | AP g
¥ wgar g =fg ) I T gAd AqEE
A § FEar @ qar az7 A fF o
geie #< {21 9 F AR IaE 4T &
ST STAGT FT g qAQT Y, ag 9 9@
qYE 1AM I TFME | AT 99§ I
3 Ffze 6 weaT W@ AT AT IHEAT
O QT

MR. DEPUTY CHAIRMAN: Order,
order please.

SHRI CHANDF A SHEKHAR : Mr. De-
puty Chairman, Sir, [ know that Mr Rajnarain
has nothing to d¢ with effrontery. For him
there is no limit o that. He can indulge in
any language and I do not take him seriously
at any time. I taie only seriously the time of
the House. Any sp-ech of Rajnarain and any
acrobatics of his ¢ not make any impression
upon me or upon th country or on anybody. . .

(Interruptions)

sft TraATcraw o fRE W FaEEr
¥ ZH AT AZT 2T | (Interruptions) g 19~
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qAFT F FAT FTAY TR TG F
feTwmr &@ 1 g I3 Wk wfaw
v g oA F g TAFAT | (Interruptions)
quT FA1 A FLW & A9, AT I 9EqT
F & A | 790 geT 93 §, 98 vwE
@ AR AW 3§ AT

SHRI CHANDRA SHEKHAR :
made the suggestion, Sir, . . .

I have
(Interruptions)

it TR @ A, W,
(Interruptions)

SHRI CHANDRA SHEKHAR: Sir, under
Rule 267 of the Rules of procedure, I move
that this Rule should be suspended and the
Chair should not be called to read out all the
amendments before the House.

SHRIMATI
second this.

YASHODA REDDY : I

SHRI MONORANJAN ROY : Sir, to
suspend the rule at the request of one Member,
1 think, is not... (Interruptions).. .It is the right
of the Opposition... .

(Interruptions)

St TRATAN: TEF BT ZH F@ARR
F g 9T TG T A |

SHRI CHANDRA SHEKHAR : We can-
not be cowed down by one Member who is out
to demolish all decency and decorum of this
House. ..

(Interruptions)

MR. DEPUTY CHAIRMAM:
please.

Order,

wY TRATVA © qF A TR AT F19S
TTST A2 &1 aF7 UF ARHT F T (AT
AT FT ZRITRT FIAT AGAT § |

SHRI CHANDRA SHEKHAR : Mr. De-
puty Chairman, Sir, the majority has been
given by the people to you. We cannot allow
certain people to demolish the pz{rliamcntary
system by sheer hooliganism in the House.. .

(Interruptions)
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st TRATVAW : A, AAA T

foar & ar af ? s straA s faar
g @ 59 9T ag9 g |

st wggiaT : Fg8 & foag

TS
g g , -

SHRI RAJNARAIN : Who are you?...
Who are you ?

ot sagmafa ;g afsy 1 oeEx
i |

SHRI RAJNARAIN : I have seen so many
people.. .
(Interruptions)

MR. DEPUTY CHAIRMAN: Order,
order, please.

SHRI RAJNARAIN : There must be some
discussion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AEEAIRS (SHRI
K. C. PANT) : This debate is not very clear,
Are we debating whether there is a rule which
makes it obligatory for you to read the amend-
ments ? 1 do not find any such rule in this.

SHRI CHANDRA SHEKHAR : You said
that there is a rule,

SOME HON.
rule.

MEMBERS : There is no

SHRI BHUPESH GUPTA : Which rule ?

MR. DEPUTY CHAIRMAM : I have not
given any permission to suspend any rule.. .

(Interruptions)

THE LEADER OF THE OPPOSITION
(SHRI M. S. GURUPADASWAMY) : Sir,
there are no rules governing this particular
situation. But, in the absence of rules, we are
guided by the Chair and also we are obliged to
maintain the dignity of the House and we are
in agreement with that. Sir,in this particular
case [ suggest that whenever a Member asks
the Chair to read out his amendment, I think
the Chair may read out the amendment and
put it to vote, but in other cases we may not
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do that. Thercfore, Rajnarain has demanded
from the Chair that his amendment may be
read out and you have read out the amendment
and I think some hon. Member has also asked
that his amendments may be read out. If we
are persuaded to agree to your suggestions, we
will have no objection. But there are no rules
governing this particular situation., Therefore,
while we agree that the amendments need not
unnecessarily be read out because it will
consume the time of the House, only in excep-
tional cases, where the Members are exercised
so much about their amendments being read
out... :

MR. DEPUTY CHAIRMAM : There are
about forty amendments,

SHRI M. S. GURUPADASWAMY :
Quite right. The better course would be this :
The hon. Member who moves such amend-
ments may select such amendments which are
important from his point of view and they may
be allowed to be read. I think that this should
be observed.

ot SIER q@rE AR ;e §
9EN ATl F N qT ISAT AIgAT AT
Tafad % M aged T e oy
A qTT AT F aIEA] A QWAL
A1 FA1-79T BT AT IS AT . .

SHRI CHANDRA SHEKHAR : I have
used only parliamentary language.

DR. K. MATHEW KURIAN : You have
used the word “hooliganism”. . .

SHRI CHANDRA SHEKHAR : We c¢an
not allow anybody to disrupt Parliament. . .

(Interruptions)

MR. DEPUTY CHAIRMAN : Ocder,
order, please,

ot UAATED ; T @ FeEA@T S
FT T FTE ) TEIEL FT FAIT-
fasm ga Wil A evar A€ gFar AR
T fFE &7 wRRET a7 swwes g
wign  fafazer w0 ginfasw a8 sw
qFar & |
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st IgawAmfs @ wsEwEw o, ag
HF agi

oY IATFAY FAT 1T © HAA, -
T ogft § 3F T AT T WX TY
I A owT wyAfy 3T Y & gy
qamar % Igq 777 A J&qr A% g
ga WY 4igd & F oad w9 ggqw w3
affrg@ g ¥ wer 3 WA E oK
FAT AT OF H AfgF W E avad
BRI A A B G F AL
AR NG 937 §, =1F SAFTHRGT FT A2
g, (g I39 TFT L AT Y AT IE AT
FE AW A TF AN 1 gz 3 WEFH
T AR S EFL FE A AT G A AL
AAY AT qFG7 A, ATFT  gH AW -
faa q0F §, AP+ ST F Jigy A
Ffear gidt & 1 5 (T €34 G | g T
fr gar garga afas der ¥ § A4
ga g ¥ 5 g3 97 5g dar @, Ffea
S9 AT g F A qAr Ag i g
av ag @mT g AT g i J07w |
ag fas ar &Y Y aid@ A8 &1 oy
F@r Z6T BF a9 AR AW ¥ FifAw
weIa § A 93 faar T gd A
3 faar  av sar fafaegq &3, draisqT
FT, TAH AT &Y T A ) JTT A0
wA 5 S gl DA @A F
w T, afF F Sfrw 7 uF g
FY Tq &, STH AR IT UF I F AT
qA A7 &, AT I W A | AT Sy
T=ar 31 39 fgara & § swqar gy @
qFHAT § |

SHRI BHUPESH GUPTA : My Point is this.
Our friend, Mr. Chandra Shekher, moved a
motion under Rule 267, ..,

MR. DEPUTY CHAIRMAN : He has not
moved it.

SHRI BHUPE:H GUPTA: He just
wanted your permission to move it. You have
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not given the permission. Neither should you
give the permission. I sympathize with him.
But we are suffering from the same afflictions.
Is there any Rule in the Rules of Procedure
that the amendment should be read out ? You
cannot make a sub-rule and then ask him to
doit. All that we are concerned with is a
kind of convention which has been followed,
Conventions are not rules, , .

SHRI RAJNARAIN : It has no force. . .
(Interruptions)

SHRI BHUPESH GUPTA: Mr. Raj-
narain is stronger than Rules, Conventions—
both.

SHRI RAJNARAIN : Yes, because I know
more than what you know. Surely I know. . .

SHRI BHUPESH GUPTA : Surely you
know; otherwise how you will be Rajnarain if
you do not konw more.

Sir, all I say is that no Rule is involved here
atall. Asfar as my friend, Mr. Rajnarain, is
concerned, he insisted that his amendments
should be read out, I sympathise with him
because some Members in this House never
read Mr. Rajnarain’s amendments but as far
as others are concerned, we all read their
amendments. Therefore why should they in-
sist on their amendments being read out ? You
appeal te the Members at least for the shake
of sympathy towards you, ..

MR. DEPUTY CHAIRMAN: I can read
those amendments all right but it is a question
of the time of the House.

SHRI BHUPESH GUPTA : You area
young man ; yon can take it, I know. You
can read the whole Mahabharat but the point
is why should we be tortured here ? We have
read very carefully the hon. Member’s amend-
ments. Ihave read them carefully and in fact
I have read them out to others also.

SHRIMATI YASHODA REDDY: Asit
has been stated, every Member is supposed to
have recad the amendments. Whether they
have read them or not is a different matter but
they are supposed to have read them and it is
purely chair’s discretion, if any Member
insists that his amendmerit should be_read out
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to read it out or not. If reading outis for the
convenience of the House it may be all right
but if somebody makes a nonsense of the whole
thing then you should use your discretion and
not allow that kind of thing.

=t sqaaafa : iF g, sEIfaq & F3
TR AT—FET T Faqarar § Ta—F gar
#1E ©7 78} & a7 a8 g g &) g
gle WY 99 95 QAT AAT AT A A AV
Tg7 & gt ¥ agy Far A fF e A8
gIer qgy ¥ faq FgAr {, WA F
g+ 98 fgar o |

St I | vrét wor & gfm #
g g TG TAT 1

st goawmla : g, g ag B S
gur oY, ag ot ¥ qHedzg F AwAT 03
fq 1T | (Interruptions) TEY, TGT AT 5T |
gy srieliz FT TFTL 9T (Y, Ig 4T 4T |
afsa g @i UFARET S F UF, Q@
gisizE F AR T ST & gu FEr 5
IAFT 9T FAT AMEY | IF T ITHT
yiedz 93 faar var A g7 gIed &
oY St wgeaqel HSHTE ¥ Ag 9§ fag
g | AfeT 98 oF FEqT o1 fyad fag
&1 gar a8 AT fagaAr Iwr @A AR
gz fFar a1 § e S fF gEd S
Fgl & FT% OF qaeq & forq 39 a<g A
qgfraa ady §AT =fgg, & & Fraq s
#t waaArH] § faagd ggwT §—iq
qg A1 &1 @y aghaad, fae giaad
iy us azeq & fag agf T arfgd
T wTT FE UF TIET F§ JIG W
giaarg I3 F1 AR CF]A AT ITHT
A R A1 Al AMfEY | TqH 39 937
F g gaEql FT AT GAAT AT TZINT
fasrrr, o #1E UF 9T M TG
ATHIAT BT GET & 7T IS AZY |
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St TRAAN: NTE AR AT
“FISTIAST Hraar” A5T FrOT grAT ALY |
TA T § S5 Ygr gIeq A g v
AAAT  HEET ATT § AT ST FAT
AT AT AT I3 AT I FoA
FT AT @Y /qT

st Iwawmfa . ww d3 wgw o #
0T S & GrgAr FE7 fr F1E ww 93T
F1 farw gfaar 78 faarit, @ @ 1
g A F & sra¥ adr swgay
F@r § & sma o W ow, S am
A¥THE I, ITH! Tz F1 Fqwy T

st sagel wAw@ gEg : § fag 5
FIEAT FT 9GY FT ATY AAT  FE—
Tra% 30, 31, 32, 33 &% 38 |

=t gaawnmfa : a=gr, 3w §

SHRI BHUPESH GUPTA: Sir, here 1’
suggest, if there is a rule which enjoins on you
to read out, it may be so changed as to make
Mr. Rajnarain read it out.

MR. DEPUTY CHAIRMAN :

Order,
please.

The question is :

30. “That at the end of the Motion, the
following be added, namely :—

‘but regret that the Address does not
throw any light on the highhandedness and
irregularities perpetrated during the last
general Blections, such as misuse of money
power, publicity by Radio and Television
for the new Congress, delayed counting of
ballot papers by the Election Commission,
sudden changes made in the procedure of
counting of ballot papers, non-availability
of correct Electoral Rolls, ignoring of the
use of physical force in elections and not
making arrangements for casting
peacefully, freely and fearlessly’.”
The motion was negatived.

votes

MR. DEPUTY CHAIRMAN : The ques-
tion is 3
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31. “That at he end of the Motion, the
following be added namely :—

“but regret that thereis no directive in
the Address for "he constitution of an Enqu-
iry Commissior to go into the allegations
made by promi went persons of the country
in regard to the misuse of authority during
the recent Gencral Elections and the mani-

pulation of elec ion results.”

The motion was :'egatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is ¢

32, “That at the end of the Motion, the
following be added namely :—

E\

‘but regret that the Address does not
throw any light on the problems of poverty
and unemployrient which are the outcome
of 23 years of Congress rule and on the
means of solv.ng them by enshrining the
“Right to Emj loyment” as a Fundamental
Right in the ( onstitution through a Cons-
titutional amer drent.”

The motion was negatived.

MR. DEPUT?
tion is :

CHAIRMAN : The ques-

33. “That at the end of the Motion, the
following be addes, namely :—

‘but regret t \at there is no indication in
the Address in regard to the granting of the
right of franch se to persons in the age group
of 18 to 21 yer 3.

The motion wa: negatived.

MR. DEPUT Y CHAIRMAN : The ques-
tion is.
34, ‘That at the end of the motion, the fol-
- lowing be added, namely :—

- ‘but regret that the Address makesno
mention of .ranting interest-free loan to
farmers for a eriod of five years for procu-
ring impleme .ts, seeds and fertilisers so that
the country aay be self-sufficient in food
in a short per.od of time.”

The motion wa negatived.

MR. DEPU1Y CHAIRMAN: The ques-
tion is :
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35. “That at the end ofthe Motion, the
following be added, namely :—

‘but regret that the Address does not indi-
cate that the national income could be
increased by 10 per cent by making the
Plan a Swadeshi Plan and by not depending
on foreign money for its implementation.”
The motion was negatived,

MR. DEPUTY CHAIRMAN : The ques-
tion is ;

36. “That at the end of the Motion, the
following be added namely :—

“but regret that the Address makes no
mention of the number of the unemployed
and semi-extployed educated persons, speci-
alists and others in the country and of the
means of providing them employment
without taking recourse to slogan-monger-
ing.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The question
is:

37. “That at the end of the Motion, the
following be added, namely :—

‘but regret that the Address does not spell
out the measures that should be taken to
solve the problem of non-availability of
drinking water in lakhs of villages in the
country.”

The motion was negatived. __

MR. DEPUTY CHATRMAN : The ques-
tion is :
38. “That at the end of the Motion, the
following be added, namely :—

‘but regret that the Address does not
throw any light on formulating a Master
Plan including a programme for flood con-
trol, providing irrigation facilities, checking
soil erosion, developing fisheries and navi-
gation, and for providing canal system for
the river Ganga with her course of 1500
miles influencing the lives of 21 crores of
people.”

. 7 A
The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is 3

39. “That at the end of the Motion, the
following be added, namely :
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“but regret that the Address does not
throw any light on the procedure to be
adopted for advancing loans to small far-
mers, small entrepreneurs and to those
persons who want to launch an enterprise
of their own and who are not able to furnish
security for such loans.”

The motion was negatived.

MR. DEPUTY CHAIRMAN, The ques-
tion is

40, “That at the end of the Motion, the
following be added, namely :

“but regret that the Address does not
indicate the measures to be taken to provide
electricity to farmers and villagers at cheap
rates.”

The motion was negatived

MR. DEPUTY CHAIRMAN : The ques-
tion is i . )
4], That at the end of the Motion, the
following be added, namely :

“but regret that the Address makes no
mention of the measures to be adopted for
the rehabilitation of persons affected by the
erosion on the banks of rivers and for provid-
ing houses near the place of their work to
the jhuggi-jhopri dwellers in the cities.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-

tion is :

42, “That at the end of the Motion, the
following be added, namely :

“‘but regret that the Address makes no men-
tion of the measures to be adopted for provi-
ding drinking water, clean and tidy houses,
medicines, cducation, employment and
security of life, to usher in ‘Ram Rajya’ of
Mahatma Gandhi’s conception.”

The motion 1was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

43. That at the end of the Motion, the
following be added, namely :—

‘but regret that the Addrefs does not
indicate measures to be adopted for workers
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participation in the management of mills
and factories and for making them co-
sharers of the same.”

The motion was negatived,

MR. DEPUTY CHAIRMAN : The ques-

tion is ¢

44, That at the end of the Motion, the
following be added, namely :—

‘but regret that the Address makes no
mention of the measures to beadopted for the
use of the national language in the transac-
tion of business in the country and abroad,”

The motion was negatived.

MR. DEPUTY CHAIRMAN :

tion is :

The ques-

45. “That at the end of the Motion, the
following be added namely : —

‘but regret that the Address does not
indicate the measures to be adopted for
ensuring a fair price to the agriculturist
for his produce wis-g-vis the prices of non-
agricultural commodities.” -

The motion was negatived,

MR. DEPUTY CHAIRMAN: The ques-
tion is :

46. *“That at the end of the Motlon, the
following be added, namely :—

‘but regret that the Address does not
spell out the steps to be taken by India to
recover the thousands of square miles of its
territory under Chinese Occupation.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is :

47. That at the end of the Motion; the
following be added, namely :—

‘but regret that the Address makes no men-
tion of the measures to be taken for the secu-
rity of the country keeping in view the fact
that China'is equipped with nuclear wea-
pons and ballistic missiles and has friendly
relations with Pakistan.”

The motion was negatived.

P ¥
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MR. DEPUTY CHAIRMAN : The ques-
tion is ;
48, “That at tie end of the Motion, the
following be added, namely :

‘but regret tiat the Address does not
indicate the mcasures to be adopted for
checking the intiusion of big Powers in the
Indian Ocean.”

The motion was n vatived

MR. DEPUTY CHAIRMAN : The ques-
tion is :

49, “That at t e end of the Motion, the
following be added, -amely :—

‘but regret tha. the Address does not make
mention of the (act that the New Congress
had entered into an alliance with the Muslim
League in the las) General elections, thereby
preparing ground for another partition of
India.”

The motion was ne atived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

50. “That at the end of the Motion, the
following be added namely :

‘but regret tha. the Address does not spell
out further me sures to be adopted with
regard to the hijacking and blowing up of
the Indian Airlines’ plane and Pakistan
Government’s relutal for repatriation of the
hijackers and pa' ment of compensation'.”’

The motion was ne ;atived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

51. “That at th- end of the Motion, the
following be added namely 3

‘but regret tha the Address does not men-
tion as to how the atiempts to encourage
defections being made by the ruling party
at the Centre may be checked’.”’

The motion was nezatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

52. “That at th' end of the Motion, the
following be added, namely :

‘but regret tha the Address does not throw
light on how tie increasing incidence of

i
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violence in the country and the communal
and secessionist tendencies encouraged by
Goverpment may be checked’.”

The motion wos negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

53. “That at the end of the Motion, the
following be added, namely

‘but regret that the Address makes no
mention as to how the faith of the peonle
and the politicians in democracy and elec~
tions could be sustained’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

54, “That at the end of the Motion, the
following be added, namely &

‘but regret that the Address does not
enumerate the measures as to how and in
what manner the mineral resources of India
particularly that of Bihar should be exploited
and how those places where minerals are
located should be linked by rail and road so
that the country is made self-sufficient in
respect of minerals and the finished goods
instead of raw materials are exported there-
by increasing the income of the country’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

55. “That at the end of the Motion, the
following be added, namely :

‘but regret that the Address does not indi-
cate the steps to be taken for speedily raising
the economic, social and educational level of
Harijans and tribals and for preventing their
proselytization’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-

tion is :

56. “That at theend of the Motion, the
following be added namely :

‘but regret that the Address does noi:
emphasise the need of enacting legislation
for banning cow slaughter and also does not
indicate the steps to be taken for the preser-
vation of the cow and its progeny’.” .

The motion was negatived.
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MR. DEPUTY CHAIRMAN: Amend-
ments Nos. 57 to 75 are before the House, Mr.
Niren Ghosh is not here. I am putting them to
the House. ..

SHRI K. P. SUBRAMANIA MENON
(Kerala) : T would like to say. ..

MR. DEPUTY CHAIRMAN : They were
moved by Mr. Niren Ghosh and not by you.
You may have given notice of the amendments,
but the amendments were moved by Mr, Niren
Ghosh.

SHRI GODEY MURAHARI (Uttar Pra-
desh) : If five Members have given notice of
the amendments, it means the other Members
have also a say.

MR. DEPUTY CHAIRMAN : Only one.

SHRI GODEY MURAHARI: Then, 1
object. I have given notice of amendments
which are also in the name of Shri Rajnarain,
He is moving them. Does it mean that I cannot
be a mover of the amendments ?

SHRI BHUPESH GUPTA: Notice of
amendments you may give.

MR. DEPUTY CHAIRMAM : Only one
Member can move it.

SHRI GODEY MURAHRAI : Of course,
not. The first Member formally moves it.

MR. DEPUTY CHAIRMAN: It has
already been moved by Mr. Niren Ghosh,

SHRI GODEY MURAHARI : They are
also signatories.

MR. DEPUTY CHAIRMAN : The notice
of amendments was given by five Members,
Mr. Niren Ghosh was present and he moved
the ameddments, If Mr. Niren Ghosh had not
moved them, you could have moved them,
Now, the amendments have been moved by
Mr. Niren Ghosh. He alone can withdraw
them and he alone can make any other sugges-
tion.

SHRI GODEY MURAHARI :
extraordinary procedure.

It is an

MR. DEPUTY CHAIRMAM : This is the
correct procedure, please sit down.
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SHRI GODEY MURAHARI : Then, why
should five be allowed to move the amend-
ments ?

MR. DEPUTY CHAIRMAN : The amend-
ment can be moved at one time only by one
Member. It cannot be moved many times.

SHRIM. S. GURUPADASWAMY : There
seems to be some misunderstanding, If there
is more than one Member. ..,

SHRI BHUPESH GUPTA : There cannot
be two movers of a motion. There can be a
hundred Members to give notice of a motion,
but there can be only one mover.

SHRI M. S. GURUPADASWAMY : There
are two positions. You are taking up a position
by which you say that each amendment can be
moved by only one Member and not more than
one. That is your position, Now, he has taken
up another position. He says that more than
one Member can move the same amendment,

Let us have the procedure. Let us under-
stand the position. Now many Members give
the same amendment, for instance, and accor-
ding to Mr. Bhupesh Gupta only the first Mem-
ber who moves amendment is the mover, the
other names are only signatories. I think there
is no rule which prevents the others. All these
years my understanding of the rules was that
along with the first others are also bracketed.
They are also to be considered as movers of
the same amendment, In case the first Mem-
ber is absent from the House, then the other
Members have the right to move those amend-
ments, :

MR. DEPUTY CHAIRMAN : There is
doubt about it. They can move the amend-
ments, but that is not the point,

SHRI M. S. GURUPADASWAMY :
Others should also be deemed to have moved
the amendment.

=t SR T EF ¢ AT TF Y
ATIHT TF T AATHT 7 R, AL A
qredT gofeqq A A @ gW AT g
FaT, f6T ar A safaai #r wgar
g f g7 W gF FT @ §
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R®§99% quaifes @ gerg § faay
A FA F ww @ AFT w30 Or gw o
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MR. DEPUTY CHAIRMAN : Notice of
8 motion or notice of an amendment is given
by as many Memb«rs as they like, and after
that when the quest-on of moving the amend-
ment in the House comes, the first Member
in whose name the 1 10tion stands or the amend-
ment stands gets ur and moves it.

SHRI GODEY MURAHARI :
are also supposed t¢ move it.

MR. DEPUTY CHAIRMAN: Please
listen. The first Nember who hasmoved it,
that motion or ame «dment is before the House.
Then the second, tiird and fourth Members
cannot move the at .lendment a second time,

( nterruption)

SHRI GODEY MURAHARI: Please
listen to me. You lo not know anything. I
am sorry to say that, Itisa fantastic sugges-
tion. Please listen o me. If I want to move
an amendment ard if somebody else wants
to know the amendment. ..

MR. DEPUTY CHAIRMAN : No, no;
he cannot.

SHR1I GODEY MURAHARI:
listen to me first. "rou listen to me. I will ex-
plain to you now. I want to move an amend-
ment. The same amendment is to be moved
by Mr. Mishra. T ie same amendment is to be
moved by Shri Akt ir AliKhan. Suppose I want
tomove it and I move it. Their names are
also there. Then decide I am not going to
press it. Suppose Ar. Mishra wants to press it.

Please

Do you mean to s: y that he has no right just’

because my name appens to be number one
in the list ? Defin tely not. I have moved the
amendment and 11 stands in the names of all
those whose name:; are there, If I decide not
to press it and if the seccond Member wants to
pressit, he has e ery right to press it, unless
they give it to you. in writing that they have
nothing to do witl the amendment.

MR. DEPUTY CHAIRMAN: I have
understood your point. Mr. Murahari got into
the heat of the moment. I am not differentia-
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ting between the right to move and the right
to withdraw the amendment. He says suppose
the mover of the amendment wants to with-
draw and another person who has appended
his name to the amendment or motion does
not want that the amendment should be with-
drawn, then what is the position. That is the
question he has posed. May I say even if the
Member who has appended his name refuses
to withdraw or any other Member refuses to
give permission to withdraw the amendment,
the amendment is the property of the House
and it will have to be voted upon ? Please
listen. If the Member who has moved the
amendment says that he wants to withdraw,
he will not be allowed to withdraw the amend-
ment even if he wants that even if one Mem-
ber desires to oppose it. I am only saying this
thing that once the amendment is moved by
one member, another Member cannot get up
and say he wants to move the same amend-
ment again. He cannot say that. The motion
or the amendment can be moved once only in
the House. It cannot be moved a second time.

SHRI GODEY MURAHAR] : You are
wrong on this point, When I move, it does
not mean that all the other Members are not
allowed to do so.

SHRI BHUPESH GUPTA : There are two
stages here. You should not confuse one with
the other. One is when the amendments are
moved and the other is when the amendments
are voted. When the amendments are moved
—1 am not concerned with the stage of voting
—if a Member moves an amendment, another
Member can say, “I also move it.” You can-
not prevent it because he has certain rights,
status, etc. Now, if for example only one Mem-
ber has moved it and it comes to the stage of
voting, naturally, unless he wants to withdraw
it, the Member would state that he wants to
press it—only the Member who has actually
moved it. It is based on the act of moving as
distinct from the fact of notice that you have
received. If, for example, he wants to say that
“I want to withdraw it”, having moved it, it
isnot only up to anyone of the four notice-
givers but also to any Member of the House to
prevent the withdrawal of that motion. That
right is there. But .the Member who hag
actually moved—I underline the word ‘actually’
—does not acquire the status of a mover of
the amendment. This is all that I say.
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- SHRI K. P. SUBRAMANIA MENON :
Sir, my intention in standing up was not to
withdraw the amendment or anything. What
I wanted to tell you was that we wanted to
press only amendment No, 60.

MR. DEPUTY CHAIRMAN : For divi-

sion ?

SHRI K. P. SUBRAMANIA MENON :
Yes, division. That was all that I wanted. I
do not know why you all have made so much
fuss.

MR.DEPUTY CHAIRMAN : Mr, Menon
not only you but any Member of the House
can get up and ask for a division on any
amendment, There can beno doubt in it. You
say that you want division on amendment
No. 60 ?

SHRI GODEY MURAHHRI: When next
time six of us give amendments, all of us will
get up and move.

MR. DEPUTY CHAIRMAN : That will
not be allowed under therule. 1 can say that.
Orly one mover can do that,

SHRI GODEY MURAHARI: That will
have to be, Sir,

(A

MR. DEPUTY CHAIRMAN : You please
study the rule. The question is :

57. “That at the end of the Motion, the
following be added, namely :—

‘but regret that the Address does not
mention any intention on the part of the
Government to curb the right to compensa-
tion by the feudal property owners and big
monopoly capitalists.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

58. “That at the end of the Motion, the
following be added, namely :—

‘but regret that the Address does not
mention any measures to abolish foreign
private capital’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-

tion is :
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59, “That at the end of the Motion, the
following be added, namely :—

‘but regret that the Address does not refer
to the measures to be taken to curb expan-

3 3

sion of Indian big business’.

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques~
tion is :

_ 60. “That at the end of the Motion, the
following_be added, namely :—

‘but regret that the Address does not
mention any measure for granting the States
-7 the widest measure of autonomy so that
. they can develop without being dependent
- on and restricted by the Centre.”

The House divided.

MR. DEPUTY CHAIRMAN :

Ayes . 5
Noes e 65

AYES—5

Choudhury, Shri Suhrid Mulick .
Menon, Shri K. P. Subramania
Ganguly, Shri Salil Kumar

Roy, Shri Monoranjan

Mathew Kurian, Dr. K.

NOES—65

Abdul Samad, Shri A. K. A.
Amla, Shri Tirath Ram
Ansari, Shri Hayatullah

Arora, Shri Arjun

Bhatt, Shri Nand Kishore
Chandra Shekhar, Shri

Das, Shri Bipinpal

Gautam, Shri Mohan Lal
Goswami, Shri Sriman Prafulla
Gujral, Shri I. K.

Jain, Shri A. P.

Jairam Das Daulatram, Shri
Kalyan Chand, Shri

Kaul, Shri M. N.

Khaitan, Shri R. P.

Khan, Shri Akbar Ali

Kollur, Shri M. L.

Krishan Kant, Shri
Mangladevi Talwar, Dr. (Mrs.)
Maragatham Chandrasekhar, Shrimati
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Mathur, Shri Jagdisl Prasad
Mehta, Shri Om -
Mirdha, Shri Ram I iwas
Mishra, Shri L. N.

Mitra, Shri P. C.

Mohamod Usman, &hri
Mohideen, Shri S. A Khaja
Mukherjee, Shri Pra ab Kumar
Narayan,Shri M. T,

Narayani Devi Man 1klal Varma, Shrimati

Neki Ram, Shri
Panda, Shri Brahma anda

Panjhazari, Sardar Kaghbir Singh

Patil, Shri P, S,

Pratibha Singh, Shrimati
Punnaiah, Shri Kot::

Purabi Mukhopadh: ay, Shrimati
Purakayastha, Shri Vahitosh
Puri, Shri Dev Datt

Raju, Shri V. B.

Ramaswamy, Shri k.. 8.

. Ramiah, Dr. K, N
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Sririvasa
Salig Ram, Dr.

Sangma, Shri E. M
Satyavati Dang, Sh:imati
Shyamkumari Devi. Shrimati
Singh, Shri Bhupiner
Singh, Shri Jogendra

Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadh¢shwar Prasad
Sinha, Shri Ganga sharan
Sisodia, Shri Swaisi 1gh
Sukhdev Prasad, S! ri
Tiwary, Pt. Bhawa: iprasad
Untoo, Shri Gulam Nabi

Usha Barthakur Sh imati
Venigalla Satyanar iyana, Shri
Vidyawati Chaturs edi, Shrimati
Yadav, Shri J. P.
Yadav, Shri Shyan Lal
Yajee, Shri Sheel Bhadra
Yashoda Reddy, S! rimati

The motion was negalived
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MR. DEPUTY CHAIRMAN : The ques-
tion is :

6). ‘“That at the end of the Motion, the
following be added, namely:—

‘but regret to note that the Address has
failed to mention the fascist type of repres-
sion let loose on the people of West Bengal
and the politics of murder and assassination
initiated by the Government of India under
President’s Rule against the democratic
forces in that State’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

62. That atthe end of the Motion, the
following be added, namely :—

‘but regret to note that the Address does
not mention the Government of India’s
policy on land reforms in concerte terms and
has not declared a moratorium on peasants’
indebtedness’,”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

63. “That at the end of the Motion, the
following be added, namely :(—

‘but regret to note that the fourteen natio-
nalised banks have not advanced direct
loans to the poor and peasants against crops
in order to free them from the shackles of

money-lenders’.

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is ¢

64. “That at the end ofthe Motion, the
following be added, namely :—

‘but regret to note that the Address
makes no mention of the measures taken by
Government to reopen all the closed facto-

EIET]

ries all over India’.

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is ¢

65. “That atthe end of the Motion, the
following be added, namely :—
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[Mr. Deputy Chairman)

‘but regret to nate that while the Govern-
ment talks of crash programmes etc. for
relieving rural unemployment itisat the
same time resenting and encouraging
rationalisation, automation and mechanisa-
tion of agriculture, thus throwing out millions
of people from their existing employment

both in urban and rural areas’.

. The motion was negatived.

MR. DEPUTY CHATIRMAN :
tion is :

66, “That at the end of the Motion, the
following be added namely :— )

The ques-

“but regret to note that the Government
has not cared to announce any firm and
effective steps to curb the risein prices,

black-marketing, hoarding, etc’.
The motion was negatived. '

MR. DEPUTY CHAIRMAN :
tion is :

The ques-

67. “Thatat the end of the Motion, the
following be added namely :—

‘but regret to note that the Address does
not mention any steps.to amend the clectoral
laws to provide for proportional representa-
tion which only can ensure a democratic
Parliamentary system’.”’

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

68. “That at the end of the Motion, the
following be added, namely :—

‘but fegret to note that the Address does
not make any mention of the question of
abolition of the post of Governors in States
and measures to stop the imposition of
President’s Rule’.”

The motion was negatived.

MR.DEPUTY CHAIRMAN: The ques-
tion is:

69. “That at the end of the Motion, the
following be added, namely:

‘but regret to note that the Address does
not make any reference to the increasingly
frequent use of the Armed Forces for suppre-
ssion of democratic movement’.”

The motion was negatived,
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MR. DEPUTY CHAIRMAN : The ques-

tion is : .

70. “That at the end of the Motion, the
following be added, namely :(—

‘but regret to note that the Address does
not mention the gquestion of abolition of
privy purses of former rulers without compen-

sation’ >

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-

tion is ;

71, “That at the end of the Motion, the
following be added, namely :—

‘but regret to note that the Address
ignores the question of full diplomatic
recognition of the Democratic Republic of
Vietnam, Democratic People’s Republic of
Korea, the German Democratic Republic,
in subservience to imperialist pressure and
blackmail’.”’

The motion was negatived.

MR. DEPUTY CHAIRMAN :
tionis:

The ques- *

72. “That at the end of the Motion, the
following be added, namely :

‘but regret to note that the Address fails
to condemn U. S. aggression in Vietnam,
Laos and Cambodia and the military occu-
pation of South Korea’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN :

tion is
73. “That at the end of the Motion, the
following be added, namely :—

The ques-

‘but regret to note that the Address
ignores the question of the Government of
India’s banning of trade with North Vietnam
and to take any steps to promote trade with
Democratic People’s Republic of Korea and
Cuba’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

74. “That at the end of the Motion, the
following be added, namely :—
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‘but regret to 1.0te that the Address does
not mention the question of quitting the
British Commony.ealth even after the Rho
desian issue anc¢ the arms aidto Southe
Africa and racial immigration laws’.”’

The motion was negatived.
MR. DEPUTY CHAIRMAN : The ques-
tion is :

75. “That at the end of the
following be added, namely :—

Motion, the

‘but regret to 1.ote that the Address does
not mention the (hireat to peace and inde-
pendence of th' people around Indian
Ocean due to the establishment of British
and American bases in that area,” "

The motion was ne,atived.

MR. DEPUTY CHAIRMAN :
tionis :
76. “That at th end of the Motion, the
following be added, namely :
‘but rtegret t at Government have not
been able to ass st the State Governments

(1)

which have intro luced land legislation’,

The ques-

The motion was n: zatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

77. “That at tle end of the Motion, the
following be added namely :

‘but regret t} at inspite of Nationalisation
of Banks, the -cheduled Banks have not
been able to h'lp the small industrialists
and industrial ¢ -operatives of the engineers
and technicians' ”

The motion wes n Jatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

78. “Thatat t1 = end of the Motion, the
following to added namely :

‘hut regret that the role of the Reserve
Bank has bee: to discourage industrial
growth’.”

The motion was 1 gatived

MR. DEPUTY CHAIRMAN : The ques-
tion is :

79, “That at the end of the Motion, the
following be addea, namely :
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‘but regret that the Address does not
mention about the extention of electricity
to rural areas which has been made difficult
because of steel shortage and wide-spread
black marketing in steel products’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is :

80. “That at the end of the Motion, the
following be added, namely :

‘but regret that the Address does not make
any reference to the abnormal rise in un-
accourited money operatingin the country®.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

81. “That at the end of the Motion, the
following be added, namely :

‘but regret that the Address makes no
reference to the national minimum wages
for industrial workers.’ *

The House divided.

MR. DEPUTY CHAIRMAN :

Ayes : 16
Noes : 59
AYES—16

Choudhury, Shri Suhrid Mullick,

Ganguly, Shri Salil Kumar,

Gupta, Shri Bhupesh.

Gurupadaswamy, Shri M. S.

Mandal, Shri B, N. '

Mathew Kurain, Dr. K.

Mathur, Shri Jagdish Prasad.

Menon, Shri Balachandra.

Menon, Shri K. P. Subramania.

Murahari, Shri Godey.

Murthy, Shri B, P. Nagaraja. e
Rajnarain, Shri. ’
Roy, Shri Monoranjan.

Shahi, Shri Nageshwar Prasad.

Singh, Shri Sitaram. " -
Yadav, Shri J. P. ’

NOES—59
Abdul Samad, Shri A, K. A,

Amla, Shri Tirath Ram
Ansari, Shri Hayatullah

.
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Bhatt, Shri Nand Kishore
Chandra Shekhar, Shri

Das, Shri Bipinpal

Goswami, Shri Sriman Prafulla
Guyjral, Shri I. K.

Jain, Shri A, P. -
Kalyan Chand, Shri

. Kaul, Shri M. N.

Khaitan, Shri R. P.

Khan, Shri Akbar Ali

Kollur, Shri M, L.

Krishan Kant, Shri
Mangladevi Talwar, Dr. (Mrs.)
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Maragatham Chandrasekhar, Shrimati

Mehta, Shri Om

Mirdha, Shri Ram Niwas
Mishra, Shri L. N.

Mitra, Shri P. C,

Mohamod Usman, Shri
Mohideen, Shri S. A. Khaja
Mukherjee, Shri Pranab Kumar
Narayan, Shri M. D.

Narayani Devi Manaklal Varma, Shrimati

Neki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Patil, Shri P. S.

Pratibha Singh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri Mahitosh
Purt, Shri Dev Datt

Raju, Shri V. B.

Ramaswamy, Shri K. S.
Ramiah, Dr. K.

Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa

Roy, Shri Biren

Salig Ram, Dr.

Sangma, Shri E. M.

Satyavati Dang, Shrimati
Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Jogendra

on President’'s Address 300

Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sisodia, Shri Swaisingh
Sukhdev Prasad, Shri

Tiwary, Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi

Usha Barthakur, Shrimati
Venigalla Satyanarayana, Shri
Vidyawati Chaturvedi, Shrimati
Yajee, Shri Sheel Bhadra
Yashoda Reddy, Shrimati

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is :

82, “That at the end of the Motion, the
following be added, namely :

‘but regret that in deference to the will
of the people expressed through the mid-
term polls the Address does not mention the
specific and time-bound programme for—

(i) putting drastic curbs on the Wealth
and economic power and the consequent
political leverage of a few families, and
speedy measures to reduce visibly the vast
disparities of income ;

(ii) creating new job opportunities on a
large scale commensurate with the size of
the problem of unemployment ;

(iii) reducing the ceiling on land holdings
and enforce the new limit and distribute the
surplus as well as fallow land to the landless
and the poor peasants ;

(iv) putting effective curbs on the rising
prices of essential commodities H

(v} ensuring a decent wage for an honest
day’s work to all while seeing to it that the
ratio between the minimum wage and
maximum salary is steadily reduced ;

(vi) ending profiteering and racketeering
at the expense of the people in relevant
spheres ;

(vit) investigating into the financial
structure of the private industry, especially
of bigger units, and introduce measures to
end the control over it of a few families ;
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(viii) expendirg the public sector to cover
step by step all industries and undertakings
that directly or ir directly impinge upon the
public interests ;

(ix) recasting the licensing policy in the
light of the findir.gs of the inquiry bodies ;

(x) recasting tie credit policy so as to
provide facilities tor the small industrialists,
the small busines: men, add the small farmers
to maximise outp it and serve the national
interest ;

(xi) ensuring the supremacy of the Parlia-
ment to carry out the people’s collective
will, by over-hauling the entire judiciary of
the country ;

(xii) placing Clentre-State relations on a
sounder basis ; and

(xiii} building closer Afro-Asian solidarity
to shape their «wn future without the in-
terference of imp:-rialists operating through
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their innumerable agencies’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : I shall now

put the main Motion to vote. The question is:

“That an Address be presented to the Presi-

dent in the following terms :

‘That the Members of the Rajya Sabha
assembled in this Session are deeply grateful
to the President for the Address which he
has been pleased to deliver to both Houses
of Parliament assembled together on the
23rd March, 1971°.”

The motion was adopted.

MR. DEPUTY CHAIRMAN : The House

stands adjourned till 11 A. M. tomorrow.

©oN

The House ther: adjourned at forty-
eight minutes past six of the clock till
eleven of the clock on Tuesday, the 6th
April, 1971,



